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PARLIAMENTARY DEBATES

(Part I—Questions and Answers)
OFFICIAL REPORT

53
PARLIAMENT OF INDIA

Monday, 11th February, 1952

The House met at a Quarter to Eleven
of the Clock.

[MR. SpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

EvaLvarioNn oF MusuimM Evacuse
PROPERTY

*42, Shri Raj Kanwar: Will the Minis-
ter of Rehubilitation be pleased to state:

(a) the progress so far made in the
work of esaluation of Muslim evacuee
property 1:ft in India, by the office of
the Chief Settlement Commissioner;

_(b) the date by which the work is
likely to ke completed; and

(c) whether any steps are proposed
to be takeis for the more rapid comple-
tion of the work of evaluation and if
so, what are they?

The Miaister of State for Rehabi-
litation (Shri A, P. Jain): (a)
Evaluation work was initially under-
taken under a pilot scheme in Delhi
and in that State more than 50
per cent. of the properties have
already been evaluated. In the States
of Punjab, Pepsu, Rajasthan, U.P.
and Sauashtra special staff has
been appointed to undertake the
valua.ion work and varying degree of
progress lias been made. In other
States where either the State Govern-
ments were prepared to undertake
the work themsewes or thé amount
of the property was not considerable,
the work nas been entrusted to the
State Governments concerned.

Valuation of evacuee agricultural
land has started in the State of
Delhi and staff will be shortly appoint-
%dp for vaiuation of such lands in
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_ Arrangements  for valuation ul
indus.rial concerns are under consi-
deration.

(b) It is not possible to fix any
definite date, but every effort is
being made to complete this valuation
simultaneously with the verification
of the claims of displaced persons.

(¢) More staff is being appointed.

Shri Raj Kanwar: Siace when is
the office of the Chief Settlernent
Commissioner functioning and is it
working at its full strength?

Shri A. P. Jain: The office of the
Chief Settlement Commissioner start-
ed working in the month of December.
It gained momentum in January. It
is working now at an accelerated
pace but it cannot be said that it is
functioning with full strength.

Shri Raj Kanwar: What is the
present sirength of the personnel
employed in the department?

Shri A. P, Jain: It is difficult for
me to give the figures, because the
employees of this department are
spread all over the diderent States.

Shri Raj Kanwar: Will the immov-
able property left by the Muslims in
India be sold by public auction and
the sale proceeds utilised for the
grant of compensation in cash to dis-
placed persons?

Shri A. P. Jain: At this stage 1 am
not prepared to commit myself to
any particular method.

Shri A. C. Guha: Have the Govern-
ment any idea as to whether the
Pakistan Government is also making
any evaluation of the property left
by Hindus in West Pakistan?

Shri A. P. Jain: I saw some news
item in Pakistan newspapers that
they have also started some sort of
valuation but I am not in possession
of the details or exact and accurate
information.

Shri A. C. Guha: May I know if the
Government of India ars conducting
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any negotiations with the Pakistan
Government over this matter?

Shri A. F. Jain: I do not think any
quesidon arises about the carrying on
of any negotiations with the Pakistan
Governmeni on this matter.

Shri Raj Kanwar: Will some of the
bnamovable properties of the Muslims
who have 1nigrated to Pakistan be
riven in e.change to the displaced
persons froi1 Pakistan?

Shri A. P, Jain: I have already
said that at this stage I am not in a
position toc commit myself to any
particular mn.ethod.

Dr. Deshnwkh: Are we to under-
stand that the Government of India
do not possess any information on
the question whe.her the properties
left by the Hindus  in Pakistan are
being valued or not?

) Shri A. P. Jain: We have not got
“1y accurate information, nor have
W™ any source of accurate information.

Sarvodaya CENTRES

*43. Shri Raj Kanwar: Will the
sl\{[ﬁn;:é.ster of Planning be pleased to

(a) the number of Sarvodaya cen-

tres opened. in each State so far and
the grant given by the Government of
India to each Centre: and

(b) tae steps taken by Government
to open more centres in the near
future?

The Minister of Planning (Shri
Nanda): (a) Eightyone Sarvodaya
Centres have been opened' so far.
Of these, 29 are in Bombay, 39 in
the Punjab, three in Hyderabad, four
in Kutch, four in Rajasthan, one in
Madhya Pradesh and one in Tripura.
Except for the Centres in Bombay,
and the Punjab, the other Centres
are rtun by private social service
organizations assisted, in some cases,
by grants from State Governments.
There are no Sarvodaya Centres
recelving - grants from the Govern-
men{ of India. Several State
Gm{emments have rural development
projects engaged in activities similar
to  Sarvodaya, but not bearing this
name, fm: Instance, Pilot Projects in
flve districts in Uttar Pradesh, Firka
Centres in Madras and Basic Educa-
tion and Khadi Centres in Bihar.

(b) Noo Sarvodaya Centres are
being established by the Government
of India themselves.
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Shri Raj Kanwar: Have any trainees
completed their training so far and
if s0, what is their number?

Shri Nanda: The flgures are not
available at the moment but if notice
of the question is given, I can give
the information.

Shri Kamath: What progress, if any,
has been made with regard to_the
organisation of the Bharatiya Seva
Sangh, which was envisaged as a part
of the machinery for the implementa-
tion of the Five Year Plan?

Shri Nanda: I fail to see the
immediate connection between the
Bharatiya Seva Sangh and the Sarvo-
daya schemes of the States.

Shri Raj Kanwar: Do Government
propose to give large grants for this
scheme?

Shri Nanda: No.

Shri Deogirikar: May I know whe-
ther the Sarvodaya organisations are
autonomous or 1is there any inter-
ference from the Government as
regards superintendence, initiative,
guidance; etc.?

Shri Nanda: It depends upon
the conditions in different provinces.
‘the arrangements in each province
determine the relations between the
Government and the management of
the centres.

Dr. Deshmukh: Is there any pro-
posal on the part of the Central
Government fo give recognition to
the Survodaya activities?

Shri Nanda: In several cases
the Sarvodaya activities are being
actually conducted under the direct
supervision of the Government and
all the expenditure is being borne by
the Government.

Shri B. K. Das: Do the Provincial
Governments take an initiative in
the matier and desire that centres be
opened in the Provinces?

Shri Nanda: It is entirely on
the initiative of the State Governments
that the schemes are being run.

INDO-GERMAN TREATY

*47. Shri Raj Kanwar: Will the
Prime Minister be pleased to state:

(a) whether the Government of
India have under consideration any
proposal to enter into. a Treaty of
Friendship and Commerce with the
German Federal Republic; and '

(b) if so, when such a proposal is
likely to materialise?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) apd (b).

The proposal for a Treaty of Friend-
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ship and Commerce has been accepted
in prinicple by both the Governments.
The matter 1is under negotiation at
the moment and the Government of
India hope that the Treaty will be
soon drafted.

Shri Raj Kanwar: What is the
position with respect to German
reparations so far as India is con-
cerned?

Dr. Keskar: I do not see the rela-
tion between the draft treaty and
the question of German reparations.

Mr. Speaker: Nor have I been able
to see.

Shri Kamath: Does India now deal
directly with the Bonn Government
or is there any liaison between the
Government of India and the Bonn
Government?

Dr. Keskar: We deal directly, in all
respects.

Shri Kamath: In all respects and in
all matters? '

Dr. Keskar: In all matters pertaining
to the two Governments.

CrLoTH (PRODUCTION)

*48, Shri Kshudiram Mahata: Will
the Minister of Commerce and Indus-
try be pleased to state the percentage
of super-fine, fine, medium and coarse
cloth produced by the textile mills
during the year 1951-52 from 1st June
1951 upto 31st January 1852?

The Minister of Commerce and
Industry (Shri Mahtab): The per-
centages of superzfine, fine, medium
and coarse cloth produced durin,
the period are 6.1, 28.2, 57 and 8.
respectively.

Shri Kshudiram Mahata: May I
know whether this sort of proportion
is followed in making allotments to
each ‘State so far as the different
varieties of cloth are concerned?

Shri Mahtab: I think I have made
it clear on the floor of this House on
many occasions that the State Govern-
ments intimate their requirements to
the Textile Commissioner and their
requirements are met the next month.
I do not know whether the State
Government requirements are accord-
ing to the percentage of production
here given but on the whole, I think,
the requirements of the States almost
coincide with the percentages of
production.

Shri Kshudiram Mahata: Are
Government aware of the fact that
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medium and coarse cloth are not
available in the market?

Shri Mabtab: They are available
but not in the same quantity as.
demanded, on account of the fact that
medium and coarse cloth are made
out of Indian cotton which is not in
large supply. Therefore the per-
centage of production of fine and
superfilne cloth has gone up from 15
to 40 per cent. in the course of the
last three or four years afier the
Partition.

amgka S 1 o] gl aalyd
U st ol U E B gl S
ol - ahe w3y JW
K &I § U gm0 s3S
st e oSl GV per e
ceatd § ol By gyl yan dgp R
o %o by

[Khwaja Inait Ullah: Are the
Government aware of the fact that

,while marking cloth textile mills

give superfine marking on such
cloth, which in fact is inferior even
to fine or coarse varieties and
increase its price as well?]

Shri Mahtab: That Is not possible
under the existing rules because in
that case they will be criminally
liable.  Therefore, what I think the
hon. Member suspects is that some of
the varieties of fine and superfine
cloth are not so good as they ought
to be and not that the fine and super-
fine marks are given on coarse and
medium varieties of cloth.
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[Khwaja Inai$ Ullak: It is not a neere
suspicion on my part but a real fact
that sometimes cloth the price of
which is marked as three rupees a
yard is worse than the cloth whose
price is marked as two rupees a
yard. I want to know what steps
‘have the Government taken to remedy
this state of affairs?]

Shri Mahtab: If specific cases are
brought to my notice I can take
immediate action against the pro-
ducing mill.

Pandit Kunzru: Does the hon.
Minister mean that the disparity bet-
ween the production of superfine and
fine cloth on the one hand and medium
and coarse cloth on the other will
continue for some years?

Shri Mahtab: I do not know how
long it will continue but if our calcu-
lation about production of Indian
cotton comes to be correct I think
the problem will be solved towards the
?gsdz of this year, that is by December,

Pandit Kunzru: Is cotton suited to
the production of medium and coarse
cloth available anywhere outside
India and, if so. has Government made
any attempt to purchase it?

Shri Mahtab: It is available only in
Pakistan and I shall be very happy if
we can come to some agreement with
Pakistan about this. But the hon.
Member may have read in the news-
papers that the Pakistan Government
have entered into an agreement with
Japan with regard to the disposal of
their cotton. Anyway we are trying
our utmost to obtain as much supply
of this cotton from Pakistan at possible.

Shri R. Velayudhan: May I know
whether medium and coarse varieties
of cloth are exported in large quanti-
ties and that that is responsible for
this scarcity of medium and coarse
cloth in India?

Shri Mahtab: No, that is not correct.

Shri Shiv Charan Lal: Does the Go-
vernment know that when a consumer
goes to purchase medium and coarse
cloth he is also asked forcibly to pur-
chase fine cloth along with medium
and coarse, otherwise he is not sup-
plied medium and coarse varieties?

Shri Mahtab: A number of cases of
that nature have been brought to my
notice- and I have personally seen it
That goes to show that there is some
defact in the administration of control
in the local srea and I would request
“nn, Members who rome across such
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cases immediately to contact the civil
supplies authoritics of the state con-
cerned and bring the matter to their
notice. In case they fail there, I
would request hon. Members to bring
it to my notice.

Shri A. C. Guha: Have the Govern-
ment taken any action against such
dealers who have been compelling the
customers to purchase fine along with
medium and coarse cloth?

Shri Mahtab: As a matter of fact,
I know in many states the civil
supplies authorities have taken action
against such dealers. It is not for
the Government of India to take
action but I can také it up with the
State Government to stop these‘ things.

Shri A. C. Guha: May I know the
nature of the action taken? Have
their licences been suspended?

Shri Mahtab: Apart from suspension
of licences some of them have been
sent to jail also. But most unfortu-
nately many of these dealers treat
these prosecutions as mere accident,

Shri R. Velayudhan: May I know
whether the Minister’s attention has
been drawn to a news item whic
appeared in the Press saying that large
quantities of medium and coarse
Indian cloth exporied to  Asian
countries have come back to India and
are being so'd in the Indian market?

Shri Mahtab: That is not true—lI
have not come across any 'Press rgport
of that kind, but that is physically
impossible.

Mr. Speaker: Next question.

Dhoties AND Sarees

+49. Shri B. K. Das: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the requirements of
different States in respect of Dhoties
and Sarees could be met during the
last year,

(b) if not, what were the difficulties
that stood in the way; and

(¢) what steps have been taken to
meet the requirements?

The Minister of Commerce and
Industry (Shri Mahtab): (a) No, Sir.

(b) The main difficulties. were:

(i) increase in the demand for
coarse and medium varieties of
dhoties and sarees as a result of the
igh prices for fine and superfine
varieties; and

(ii) non-availability of suitable types
of coiton ini adequate quantities.
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(c) The measures taken were:

(i) directing mills who produce
varieties other than dhoties and sarees
to switch over 50 per cent. of their
looms of reed space 48" to 58” for the
production. of dhoties and sarees;

(ii) negotiating with mills for an
increase in the production of these
varieties; and '

(iil) efforts at meeting the cotton
requirements of the mills.

Shri B. K. Das: The hon. Minister
stated in answer to part (a) that the
requirements could not be met. May
I have an idea as to what percentage
of the requirements of dhoties and
sarees have been met? )

Shri Mahtab: The figure is not
\available with me now, but with
regard to the total requirements of
cloth while our total requirements are
about 4500 million yards the produc-
tion this year is about 4100 million
yards and therefore I think in the
course of this year "we shall reach
the target of our requirements.

Shri B. K. Das: May I know what
were the requirements of the West
Bengal State last year in the matter
of dhoties and sarees?

Shri Mahtab: I have not got those
figures here but if separate notice is
given I shall supply them. ‘But with
regard to the requirements of West
Bengal Government we have made an
exception there in the production of
sarees. The mills situated in that
State have been called upon to switch
over 60 per cent. of their production
to sarees whereas in the other States
it is about 50 per cent. That has
been done at the request of the West
Bengal Government,

Shri B. K. Das: May I know how far
the position has improved over what
it was in 19507

Shri Mahtab: Most certainly. I
made an enquiry only two months ago;
the position in West Bengai has im-
proved considerably but even then it
must be admitted that there is short-
age of sarees in view of the com-
plaints received. We are now
taking steps to increase the produc-
tion of sarees in those mills.

Shri Kamath: How much longer
will it take for the Minister’s dream,
of eight or nine months ago as stated
y him in this~ House that the
market will be flooded with dhoties
and sarees, to be translated into
reality?

Shri Mahtab: I don’t think this
question can be answered, but the
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hon. Member knows that today there
is not so much shortage of dhoties
and sarees as there was eight or nine
gonths ago and the hon. Member

Shri Kamath: No, the Minister

ireamt...

Shri Maktab: It was not a dream,
it was... '
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[Khwaja Inait. Ullah: Can ever
State ‘Government especially the Biha¥
Governmeqt ask for a quota according
to their will and need or are they
compelled by the Centre to take
specific varieties of cloth only?)]

Shri Mahtab: That is a very usual
mistaken belief that from the Centre
there is any compulsion that certain
varieties of cloth must be taken by
the State nominees. As a matter
of fact, the State nominees are at
liberty to refuse any varlety of cloth
which they do not want and supply
is made according to the requg'e-
ments given notice of by the State
Governments one month ahead.
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[Khwaja Inait Ullah: Do not the
textile mills compel them to take
certdin ‘specific varieties of cloth?]

Shri Mahtab: No. that is not done.

Shri Shiv Charan Lal: Does the
Government know that the supply of
coarse and medium cdlothi ' is not so
much less than the supply of dhoties
and sarees because the mills produce
sarees and dhoties in lesser numbers
than they produce other cloth?

Shri Mahtab: There seems to be a
fallacy here. Dhoties and sarees can
be of coarse and medium variety,
they can also be of fine and superfine
varieties. There is a shortage of
medium and coarse cloth, but so far
as dhoties and sareeg are concerned,
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my present information is that there
is a complaint that sarees are in
short supply and therefore steps are
being taken to increase the produc-
tion of sarees.

Shri B. K, Das: May I know whe-
ther according to the present plan
there will be some improvement
during the current year as regards
the supply of dhoties and sarees?

Shri Mahtab: As I have already
said, dhoties of fine and superfine
varieties have not been the subject
of complaint. There is a complaint
about the supply of sarees of all
varieties. Steps which are being
taken this month will produce results.
I think, in the month of March or
be an
increased supply of sarees available.

CosstPoRe  CamP

*50. Shri B. K. Das: Will the Minis-
'tttn't of Rehabilitation be pleased to
state:

(a) whether it is a fact that there
has been a large ‘number of deaths
in the Cossipore Camp in West Bengal
during the last year; :

(b) it sd, what has been found to
be the reason for such deaths; and

(c) what steps have been taken by
Government in that behalf?

The ' Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) to (c).
The required information is being
collected and will be placed on the
Table of the House.

Shri A. C. Guha: I think this inci-
dent occurred some months ago.
How is it that Government has not
yet got the required information?

Shri A. P. Jain: I am expected to
collect accurate information which has
been asked for in the question. I
got ‘a report, but it did not contain
all the information and therefore, I
did not think it proper to supply the
House only half information.

ExporTED TEXTILES

*51, Shri A. C. Guha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there have been any
complaints from foreign countries re-
garding the poor quality of Indian
textiles;

(b) whether there has been any
proposal for the inspection of Indian
textiles by the Cotton Textile Fund
Committee;
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(c) if so., whether there has been
any opposition to the scheme from the
trade; and '

(d) whether Government propose to
enforce the scheme of inspection of
exportable textiles?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Yes, Sir,
there have been a few isolated com-
plaints.

(b) Yes, Sir. ,

(c) Some of the leading Mill-
owners' Associations have expressed
their opposition to the proposal.

(d) Government -are awaiting the
recommendations of the Cotton Tex-
tiles Fund Committee which 1is to
examine the scheme in the light of
the representations from the Industry
at their next meeting on the 25th
February 1952, before coming to a
decision.

Shri A. C. Guha: Is it not true
that the Textile Fund Committee
has already made some recommenda-
tions for inspecting the textiles
that are being exported?

Shri Mahtab: The Textile Fund
Committee first made recommenda-
tions and these were protested against
by some of the Millowners’ Associa-
tions and these protests have been
sent back to the Textile Fund Com-
mittee. The Committee is meeting
on the 25th February to deliberaie
over those protests. On receiving
the Committee’s reply, Government
will come to a decision.

Shri A. C. Guha: Have protests
come only from the Millowners'
Associations or also from the estab-
lished shippers who think that this
inspection would drive them out of
the trade?

Shri Mahtab: Protests have come

from some Millowners’ Associations
and also from Chambers of Com-
merce.

Shri A. C. Guha: Has the Textile
Directorate made any recommenda-
tion on this matter to the Govern-
ment? 4

Shri Mahtab: No. As a matter of
fact, the administration of any
kind of inspection must be done by
the Textile Fund Committee, provid-
ed they are given the necessary
authority by the Government of
India under the Textile Control
Order. At present, they have no
authority, but some time back
Government took the initiative and
wrote to the Trade Commissioners ir
foreign countries to receive such
complaints and forward them to the



)Bs Oral Answers

Textile Commissioner so that Gove.:n-
ment on their own account could do
something. But that did not become
successful and for that reason the
Textile Fund Committee has now
taken up this matter and as a matter
of course, the protests which were
received against the recommendations
of the Textile Fund Committee must
be considered by that Committee.
It will not take much time to get the
reply of the Textile Fund Committee
to those protests and Government
will come to a decision soon.

Shri A. C. Guha: May I know from
what countries the protests have
come? -

Shri Mahtab: That information Iis
not readily available with me. But
some and not many countries have
sent protests.

Shri Amolakh Chand: May I know

the number of countries which have -

lodged their complaints with the
Government of India?

Shri Mahtab: I am very sorry that
that information is not with me, but
I think one or two countries lodged
complaints.

Shri Kamath: In spite of the fact,
as s.ated by the hon. Minister him-
self. that complaints have been
received from some foreign countries
ubout the shoddy goods exported
from here to those countries, may I
know the grounds on which the pro-
tests or objections have been made
by the trade to the scheme of inspec-
tion by Government?

Shri Mahtab: I could not follow
the question. Is he wanting to
know the ground of the protests?

Shri Kamath: Yes.

Shri Mahtab: The whole corres-
pondence is with me. They have
pro.ested on the ground that inspec-
tion at the ports would not be suc-
cessful and would be undesirable on
many other grounds. But they have
not denied the charges made against

them.

Shri Kamath: Have the trade under-
taken 1o sce, or given a guarantee,
tha. shoddy goods will not be export-
ed in future?

Shri Mahtab: No. Theré is no

such thing as ‘“trade”. There are
various trade associations. They are
not statutory bodies. Therefore.

there is nothing like the trade giving
a guarantec. Here, there must be
some s.atulory guarantee against that
kind of export and for that the
Textile Fund Committee has been
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entrusted with the work.  They have
now taken it up and as a matter of
course these protests have gone to
them. I think it is but fair to refer
these protests to them and.as soon
as we hear from them, we will come
to a decision.

Shri Amolakh Chand: May I know
the steps which Government pro-
pose to take to see that such cases
are not repkated in future?

Shri Mahtab: The whole discussion
is about that. The Textile Fund
Committee feel that there should be a
scheme of inspection of these exported
commodities and if such a scheme
comes into operation I think there
will be no repetition of these things.

A TO DISPLACED PERSONS

*52. Shri A. C. Guha: Will the
t\/[in%sttzr of Rehabilitation be pleased
o state:

(a) the number of East Bengal dis-
placed persons receiving aid from
Government of India as jpermanent
liabilities;

(b) the nature of the aid given to
them;

(¢) where these dlsglaced persons
are at present domiciled;

.(d) whether there is any scheme to
give some suitable work to them; and

(e) whether there is any proposal
to rehabilitate them?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) to (e)
The information is being collected and
will be placed on the Table in due
course.

Shri A. C. Guha: Can the Minister
give us some idea at least?

Shri A. P. Jain: I can roughly
reply to all the questions. As regards
the number; the number from East

. Bengal is about 30 to 35 thousand.

That is the permanent liability. As
regards the nature of the aid given to
them, I may say that it is Rs. 12
per month for food {o every adult and
Rs. 8 per month to every minor below
the age of 12 plus one or two sets
of clothing every year, free accom-
modation, free hospital aild and free
education to children. If they earn
anything by personal efforts: that is
theirs. These people are mostly
living in West Bengal. Those who
migrated to Assam are living there
and those who have migrated to
Tripura are living there. A few
hundreds are in Bihar and a few
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hundreds in Orissa. @ We are trying
to give them suitable work, but it
has not been possible to settle any
considerable number of them on work.
There is a proposal to rehabilitate
them. Those who can do some kind
of work will be given training for it
and will be settled in thz villages.
Those who are completely crippled
or too old and are unable to earn
their livelihood will have +to be
retained more or less permanently.

Shri A. C. Guha: May I enquire
whether the hon. Minister thinks that
Rs. 12 per month is sufficient for a
person even for a week?

Shri A. P. Jain: Rs, 12 per month
plus the other amenities have been
found to be quite sufficient.

Shri'A. C. Guba: What other ameni-
ties?

Shri A. P. Jain: 1 have already said
one or two seis of clothing, free
housing, free medical aid and free
education to children and right to
earn.

Shri A. C. Guha: Will the Rs, 12
cover also the food expenses?

Shri A. P. Jain: Only the food
expenses.

Mr. Speaker: We are now entering
into an argument.

Shri Shiv Charan Lal: May I know
what kind of work is being taken
from these people and what sort of
training is being given to them?

Shri A, P. Jain: In some of the homes
these persons are being given training
in tailoring, rice husking etc. and
they are employed on work to which
they have been habituated.

Shri B. K. Das: May I know
whether ‘complaints have been receiv-
ed by Government from.the displaced
persons as far as the allowance given
to them is concerned?

Shri A. P. Jain: This is the usual
scale of allowance which 1is being
given not only to one or two or a
hundred or a thousand families but
perhaps to about 50 or 60 thousand
tamilies and it is considered to be
adequate.

Shri B. K. Das: May I know whether

any number of these people have been
rehabllitated on work by this time?

Shri A. P. Jain: Some of them may
have been but I have not got any
figures with me.

Shri A. C. Guha: May I know If
these permanent-liability refugees get
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any ration or does the Rs. 12 cover
also their cereal cost?

Shri A. P. Jain: The Rs. 12 covers
the food—not ‘“‘also” but ‘“the”.

FINAL REPORT OF THE FPLANNING
COMMISSION

*44. Shri S. N. Das (on behalf of
Shri Jnani Ram): Will the Minister
of Planning be pleased to state:

(a) whether the final report of the
Planning Commission has been pre-
pared;

. (b) when it is expected to be ‘pub-
lished; and

(c) the main features of
fromr the Preliminary Report?

The Minister of Planning (Shri
Nanda): (a) and (b). The final
report of the Planning Commission is
under preparation and is expected to
be presented in about three months.

changes

(c) These are under consideration.

Shri S. N. Das: May I know whe-
ther any specific changes have be=n
made or are going to be made as a
result of the conference that Acharya
Vinobha Bhave had last year with
the Planning Commission?

Shri Nanda: That matter is still
under consideration.

Shri § N. Das: May I know whether
as a result of the criticisms made on
the floor of the House and the criti-
cisms received from various organisa-
tions in the country any important
changes in matters of policy in the
Planning Commission report have
been made?

Shri Nanda: It will take some
time to complete the process of
reconsideration.

Shri S. N. Das: May I know, Sir,
whether any definite steps have been
taken . between the period the House
adjourned and now about the
machinery to be set up to give eflect
to the Planning Commission’s sug-
gestions and recommendations?

Shri Nanda: Constant consideration
is being given to the question of the
suitable machinery for the imple-
mentation of the Plan.

Shri Kamath: Is it a fact, Sir, that
the Planning Commission  invited
Acharya Vinobha Bhave officially
to discuss the Five Year Plan with
them and is it a fact that he very
severely criticised the utility of the
Plan, not merely before the Planning
Commission themselves, but also ' in
his own organ the Sarvodaya?
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@hri Nanda: As a result of the
taiks we uuld wiyl vVinoona 3have
1y dnplessiun i W@ wie aistance
DesWetis Us 1S NOou SO Waue @b Was
peulg unagined.

Shri R. Velayudhan: May I know,
Sir, whcuner weie wai De way Claugy
m e Fianung Commission 48 @
result of e present Generss slecuons
ana the Uduaal sel-up ol e duale
L!UVEI‘IHIIQDI.S'.’

Mmr. Speaker:
persvnnet!

shri K. Velayudhan: In the policy
of wie rlaunlug Luulnlssivll.

Shri Nanda: 'The reconsideration
that . have spoken 0f wiil lase iuw
account s laclor aud al new acve-
lopsnenis tuat nave arsen or may
Arise.

COLLIERY LABOURERS DISCHARGED

*45, Shri 8. N. Das (un behalf of
Shri Juent Kin): Wi e wauster
oL WOIas, Froduciion anda dupsgsy e
pieased L state:

(a) the numper of labourers dis-
chargea rom  Governaieul collieries
auriug the year 1lvol,;

(b) tae main reasons for their dis-
chaige; and

(c) the number of persons amongst
them wno were re-musialed auruly wieé
year?

The Deputy Minister of Works,
Prouuction and Suppry (Sari  buda-
goaawn): (a) Nil

(b) and (c¢). Do not arise.

Shri A. C. Guha: Is it not true that
last year lue Mausay toid us wat
wiere was surpius iaoour 1 \hese lad=
way couleries! ‘Luere was wiso an
absulBuce inat the surpius  lawour
wouwid pe reduced. How 18 1. what
no acton has yet been iaken?

Shri Buragohain: It is true that
the Rauway Cowieries Bugddy o
muttee estiuated ule extcte Ob BULPIus
,apour at o,uuU  and e tuse W
Government Ol eacn IMiuimunl paud
lapbour, exclusive ol houswug, &t as.
1,000, ‘inerealler the Inauer wus
also examned by the Coal Lomins-
sioner wno was also asked lo pul up
specuic  proposals. in accorqaaie
with his estimate the ngure came 10
9,000, The maver was piaced beiore
the Cabinet which decided that 1t
gbould be furtner goue into with 8
view to finding out as to Low lar ibe
lapour reported Surpius” was acluay
poo-sxsient. A ract Fudiag Lon-
mi.lee 15 new going into the whoele

1 PP
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question and is expecied to report by
wat ladic 0L UeAL oLl

Shri A. C. Guha: May 1 enguire
what acuol Govorament has  laacn
10 umpiemicnl e assurasce  given
last year on the recuauunenualious of
tne hsumates commuiee belore this
House?

Shri Buragohain: As 1 have al-
ready Said, 4 wsave luthiug usciul w
aaa except 10 Say Ulde W ul€ Waiswbiy
I0r tne lepourt Of W€ FEct piuug
Commuitee on wanich are leprescuved
the representa.ives Ol 14DOW  WLUUS,

JAPANESE PEACE TREATY

*46. Shri S. N. Das (on bchulf of
Shn  Joam Kuw): Wuw the kiome
Munister be plcased to stale wnen it 1S
tapeiled UldL d dupdldit redie Licaly
between India and Japan will be
signed?

I'ne Prime Minister (Shri Jawabar-
lal Nehru): ‘Lue Japaucse Guvedlls
ment's comments 0n we Goveiuuei
of Indias tentauve drait oL e pio-
posed peuce wealy have beea recesved
and are under examiluilvil.’

Shri S. N. Das;: May I know, Sir,
whether negouauons regaraung lus
Trealy with Japan are suil gualg on,
or iwhey have come to an enu?

Shri Jawaharlal Nehru: As I have
just saia—aud 4 repcal for e noa.
member's sake—ihe vapauese overn-
ment’s comumenis on we Goveliuluent
oI India's tenwduve drait or e pio-
posed peace uealy have veen received
and are under eaallilativil,

. Shri Kamath: Betore India moved
in this mater, dud sie cousuit the
other powers who were  non-
signatories to the San irancwsco
‘A'reary, or dia she iove on her own?

Shri Jawaharlal Nehru: The Govern-
ment ot India take siweps wWhen anu as
it tmmgs proper, bui punerally i uves
keep in touch wilb Inenuly puweis
and in consuitation with nain.

Shri Kamath: In this matter too
may [ take it that Inaia huas Kept in
touch with the non-signatoiy powers
to the San Francisco lreaty?

Shri Jawaharial Nehru: I cannot at
the moment rememuver ine names of
all the non-signalory powers, but we
have kept in touch with some friendly
powers concerned.

W TEmTCMEiRg - gOETA ) el
Swrt ¥ davd W @t wrah @1 qJ ¢
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SBabu Ramnarayan Singh: Wul the
Mouse we cousuiieu wili regard w Uie
terms ox thie peace treaty’y

ot RRTETHE g€ : FW QI G Al
9 i q¥ 4 [9ad @  AG 51T
wq qg J Wl g ol I & feyg
AIGF G4 W@ Al § | 9l a6 18
Yo@W &1 @@ § 4§ df Q&
HAH SStUT HIR 38 F @G
g1gad S qIEdd  94Iaar
ag €

-
.

[Shri Jawaharlal Nehru: Ordinarily
such things are not brought up in
tius manner. Only when they are
sewded they are placed before the
kouse for informauon. So far as
this Peace Trealy ic voncerued it is a
sunple treaty of Trade and Fypiendship
and nas no political complications.]

Shri Kamath: As regards this very
important matter of the Japanese
Peace ‘Lreaty, has . India kept
touch with China, or is it propused to
keep in touch with China in this
maiter?

Shri Jawaharlal Nehru: No, Sir, not

in regard to this particular draft’

treaty, because the question does not
arise. This is a very simple draft
‘of resuming normal diplomatic
relations and trade maiterg and ex-
pressions of friendship. It is a kind
of treaty more or less on the lines we
had with lIran, with Afghanistan,
Indonesia and oiher countries, round
about without any particular com-
mitment. It really is a kind
thing that follows the ending of &
formal state of war, so that no politi-
cal commitments or implications are
involved in it.

Shri Kamath: Is it'a fact, Sir, that
at the time of the signature of the San
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Francisco Treaty, Mr. Dean Achesou,
Ol buaall 0L Wi cadled Swales 0l
aclicy stated wal Japdu wouu Dok
Le Qlowed W el LW 8uy subaw-
yueny auedcy couwrary w the wras of
Lie Dall L1alcisCo  aleuly, ald il $v,
Lus  we  vundlcd States ol Alnerica
lanell any iuve, or staled  auly g,
10 _40dld Or her Ieprescuiallves abous
wis matwer?

Shri  Jawaharlal Nehru: Hon.
Menivers cad nwaty asd e 0 coills
Liedl il BLalelygells ludaue by & Ooreipd
WLULSWAS O vLder counliies, S0 Lad
as we ale coucecuey, we ueal duecuy
with Japan 11 uus parucular mater.

WRITTEN ANSWER TO QUESTIUN

ADMINISTRATIVE OFFICER, C.P.W.D.

4. Sarl Jagannath Das: Will the
Muusier ot wurss, Lkroudction aau
duppsy be pieased 10 sidie.

(a) the emoluments of the Adminis
trauve wilicer ol tue C.F.W.D. aud we
guauucauons ot the preseal mcumbeit
w toe post, and

(b) whether the bost was filled
through the U.P.S.C. or direcuy?

The Deputy Minister of Works, Pro-
ducuon and dupply (sari Buragvaawn):
(a) The prescrived scale o1 pay oL
the post of Admimsiwrative oilicer,
Centrai Public Works Department, 18
Rs. 60U—3U—800. ‘The present 'in-
cuwmnbent of the post is a Matriculawe
and has about $d years' service to nis
credit. kle has worked as Superiu-
tendent for aocout 7 years and as
Assistant  Adininstrative Omtlcer tfor
about 7 years prior to his appoint-
ment as ofiiciating Administrative
Officer.

(b) The post was not filled through
the Union Public Service Commission.
The post is a post included in the
Cadre of the Central Secretariat
Service and, is to be filled in accord-
ance with the rules of that service
which has recently been re-organized.
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1. No. 2, dated the 6th February, 1952,—
(i) Col. 23, line 33 for “to provide for” read ‘“further to amend”, and in
line 2 from bottom for “further to amend” read “to provide for".
2. No 5, dated the 12th February, 1952,— .
(i) Col. 309, for existing last line read “chancellories or in government, but”
(if) Col. 362, line 31 for “Kamth” read “Kamath”.

3. No. 6, dated the 13th February, 1852,—
(i) #m 3Re, dfe 2y & “or [T & wqre 9% e At oF
(i) 9T 3R, GfRr 4 & “aaw”’ & eqrT 9T Caw” 9§ |
(iii) Col. 443, line 8 for “ony” read ‘only”.
=ty te Glake S ! g4 ghe 00 i 8952 S o il VY K (iV)
(v) Col. 529, for existing last line read ‘“‘excess of such moisture as may
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(vi) Col. 530, insert “both parties are protected. They pro-” as last line.
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(Part II—Proceedings other than Questions and Answers)
OFFICIAL REPORT
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PARLIAMENT OF INDIA
Monday, 11th February, 1952

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-23 A.M.
RESIGNATIONS OF MEMBERS

Mr. Speaker: I have to inform the
hon. Members that the following Mem-
bers have resigned their seats in
Parliament with effect from the dates
mentioned against their names:

(1) Shri Bahurao Sakharam
Hiray, 6th February, 1952. (2)
Shri C. Subramaniam, Tth ‘!‘eb-
ruary, 1952, (3) Shri Murlidhar
Vishvanath Ghule, 9th February,
1952, (4) Shri Bita Ram 8. Jajoo,
9th Fehruary, 1952.

CAPITAL ISSUES (CONTINUANCE
OF CONTROL) AMENDMENT BILL

The Minister of State for Finance
(Bhri Tyagi): I beg to move for leave
to introduce a Bill further to amend
the Capital Issues (Continuance of
Control) Act, 1947.

Mr. Speaker: The question is:
“That leave be granted to
introduce & Bill further to amend
the Capital Issues (Continuance
of Control) Act, 1947.”
The motion was adopted.

Shri Tyagi: I introduce the Bill.

——
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FOREIGN EXCHANGE REGULA-
TION (AMENDMENT) BILL

The Minister of State for Finance
(8Shri Tyagi): I beg to move for leave
to introduce a Bill further to amend
tllbi 7 oreign Exchange Regulation Act,

Mr. Speaker: The question is:

. “That leave be granted to
introduce a Bill further to amend
the Foreign Exchange Regulation
Act, 1947.”

The motion was adopted.
Shri Tyagl: I introduce tge Bill.

REQUISITIONING AND ACQUISI-
TION OF IMMCB)\III?LBLE PRO TY

The Deputy Minister of Works,
Production and Supply (Shri Bura-
gohhin): I beg to move for leave to
introduce a 11 to provide for the
requisitioning and acquisition of
immovable property for the purposes
of the Union.

Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill to provide for
the requisitioning and acquisition
of immovable propérty for the
purposes of the Union.”

The motion was adopted.

iShrl Buragohain: I introduce the
Bill.

ar—

COAL MINES (CONSERVATION AND
SAFETY) BILL

The Deputy of Works,
Production and Supply (Shri Bura-
gohain): I to move for leave to
introduce a Bill to provide for the
conservation of coal and make furthef
provision for safety in coal mines.
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Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill to provide for the
conservation of coal and make
further provision for safety in
coal mines.”

The motion wag adopted.
Bhri Buragohain: I introduce the

.

MOTION ON ADDRESS BY THE
PRESIDENT

Mr. Speaker: Before I call upon
Mr. Shiva Rao to move his motion, I
would inform hon. Members that, as
on previous occasions, we shall be
having a time-limit on the speeches
to be made—thirty minutes for the
Mover of the motion and fifteen
minutes for each other hon. Member
who wishes to say anything in respect
thereof. Members participating in the
debate are generally given fifteen
minutes, but the hon. the Prime Minis-
ter when replying for the Government
fnay be given, and will be given, such
time as kg may require.

Shri A. C. Guha (West Bengal):
May I know Tor how many days the
debate will go on?

Mr. Bpeaker: For two days.

Shri Kamath (Madhya Pradesh):
May I submit, Sir, that in your
discretion Members taking part In the
.debate may be given twenty minutes
instead of fitteen?

Mr. Speaker: Well, # all depemds
upon the way and the importange of
the points which the Member is
making. I cannot commit myself.

Shri Kamath: That is why I said
‘in your discretion’.

Shri Shiva Rao (Madras): I beg to
move:

“That _an Address be presented
tto the President in the following
erms:

‘That the Members of Parlia-
ment assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he
has been pleased to deliver to
the House'.”

Listening to the Address last week
and reading if again for the purpose
of the debate what struck me as of
even greater interest and importance
than the contents of the Address was
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its key-note. The Address makes a
brief reference to the General Elec-
tions which have been held in the
country, it gives the House an impres-
sive chronicle of the very solid
achievements in the fleld of inter-
national affairs and, lastly, it refers in
a spirit of restrained optimism to
economic and social progress at home.
It struck me, that all these three
points dealt with in the Address make
one significant story, The sigpificance
is not omly for us in this country, but’
I venture to point out to the. House
that it is for the entire world.

’If I may deal first with interna--
tional affairs to which the Address de-
votes several passages, I would at the
outset remind the House that we
were the first after the end of the last
war to achieve our politcal freedom.
Having had the privilege of serving
on the Indian Delegation to the United
Nations for some years I have kept
statistics on thjs aspect of the world
problem, Five years ago there were
no less than seven hundred million
dependent people throughout the
world: they were either in the colonies
of the various imperial powers or
werg in trust territories. I think it is
striking evidence of the rapid change
which is coming over the world that
during these five years, of the seven
hundred million dependent peoples
there are today less than a hundred
and fifty million. The area of political
freedom and of emancipation is ‘most-
ly in Asia, as the Address points out,
but within the last year or two the
urge for self-government has spread to
other countries, and notably to the
peoples in North Africa. The Address
has referred to the emergence of Libya
as a free State. May I add that we
in this country are entitled to derive
legitimate satisfaction and even pride
from the fact that in the freedom of
Libya and generally in the solution
of what was then regarded as a
complicated problem, namely the
future of Italiap Colonies, tRe Indian
Delegation played a very notable part.
There is also reference in the Address
to the national liberation movement
in Tunisia. In this connection I
would remind the House that only two
or three days ago there appeared in
the Indian press a very interesting
and significant statement by the leader
of that movement whom several of
us had met last year when fie was on
a visit to Delhi. He referred in. that
statement with gratitude to the advice
given to him by our present Home
Minister when he was Governor of
West Bengal, the advice being that
Tunisia in her strugﬁle, for freedom
and independence should attempt to
follow the advice and the Iinspiration
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of Mahatma Gandhi. And therefore
in a very real sense we have, since
the end of the last war, not only
achieved our independence by the
methods and the principles of Maha-
tma Gandhi, but our freedom is
having a very profound effect on other
subject races.

There is evidence on all sides that
new life is pouring into the Middle
East and into Africa. I think it was
yesterday that the Secretary-General
of the United Nations made a state-
ment at the end of the Ilast
gession of the General Assembly in
Paris. He called attention to the
rising influence of the Asian-Arab
States on many of the decisions taken
at this session, and he went on to add:

“The reconciliation of old and
new interests in the Middle East
and the Far East is one of the
most grave and pressing chal-
lenges to our civilization.”

He thought the use of the UN.
machinery may not in all cases be
necessary or advisable, but he was

certain that peaceful solutions would
not be possible unless they are b_ased
on mutual recongnition of the rights
and obligations accepted in the U.N.
Charter. I would say that in the
task of that reconciliation and in meet-
ing what he called “a grave .am'i.
pressing challenge to our civilization
we are playing a very notable part.
In other words, it means that the
foreign policy of our Prime Minister
is already beginning to pay a very
rich dividend.

The Address refers to the treaties
of friendship with Iran, Turkey and
Indonesia and agreements of other
kinds with Thailand, the Phillipines
and Afghanistan. There is also a
reference to the negotiations that are
going on for a Treaty with Japan. It
means this: that from China and
Japan in the Far East all round the
Continent of Asia along the southern
shores of the Mediterranean, vg;l;
foreign policy is excercising a
profound and a very wholesome effect.
Not only during 'the last few years
has the area of poltical emancipation
been extended but today we, in this
country have achieved striking succes-
ses in establishing a very large region
of mutual goodwill and friendship,

barring perhaps one or two exceptions.

at the moment. How it strikes an
outsider was made clear in a state
ment which Shri B. N. Rau made a
few weeks ago—either in Madras or
in Bombay; and that statement was
made at the end of two years of vet;g
intimate association with the Uni

Nations as India’s permanent delegate.
Het stated the view which was expres-
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sed to him in on by, I think, an
official of the B.B.C. This official ashk-
ed Shri B. N. Rau how it was that
India, who is still very young in the
international fleld, has come to
exercise so much influence in world
affairs, and how her prestige and in-
fluence have risen even rapidiy durin

the last few years. I refer to tha

statement because I think it is the
best answer—this fact of our growing
prestige and influence in the outside
world—one can give to a criticism
which we have heard in the last few
months that the foreign policy of our
Prime Minister is tending to leave
India in isolation. I submit that in
this world, with all the uncertainties
regarding the immediate future, more
cannot be achieved in the fleld of
foreign affairs than we have to our
credit during the last few years. And
it I may say so, it is not only the
unique personality of the Prime Minis-
ter, but it is his clear vision of the
implications of a lasting world peace
and the determined stand which India
has made on all problems in whole-
hearted allegiance to the principles of
the Charter which have given us this
position, notwithstanding the fact that
we are still very young in the imter-
national world.

It is against this background that I
would prefer to view the -General
Elections which have just been held.
We have led the way, as I pointed out,
in political freedom, entirely by the
methods of Mahatma Gandhi; and I
claim that_we_are pow leading the
way towards esfablishing the democra-
tic way of life, not only for ourselves
but for a great many countries which
look to us for guidance and even
inspiration. In view of one of the
amendments which is on the Order
Paper—it seems to be critical of the
way in which our General Elections
were conducted—I would like to say
this, though I have not the time this
morning nor is it an occasion for a
detailed analysis of the General elec-
tions. Having regard to the magnitude
of these elections—I have not at the
moment precise flgures as to the
number of voters who went to the
polls, but I think that out of the 17
crores of voters, not less than eigh
crores, or possibly more, went to the
polls—and having regard to the fact
that this is our first experience of
General Elections with adult suffrage,
and also having regard to the very
large number of voters who went to
the polls, I think the tribute paid in
the Address to those who were
responsible for the conduct of these
General Elections, from the Election
Commissioner down to that vast.army
of Returning Officers and Polling OM-
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cers who laboured for many weeks
throughout the country, is well deserv-
ed, Technical errors and irreguiarities,
there undoubtedly were. I think most
of us who participated in the General
Elections suffered to a greater or les-
ser extent as the result of these errors
and irregularities, But I repeat, view-
ing the General Elections as a whole,
i think, those who were responsible
for their conduct are entitled not only
:odour appreciation but to our grati-
ude.

There js one other aspect of the
General Elections to which I would
like to_make a reference and to which
also the Address makes a passing re-
ference: and that is the very
active interest displayed by
women voters. I do not think that
my experience wag exceptional. I
think many other candidates had the
same experience; in my constituency
more women than men went to the
polls and as I went round the consti-
tuency on polling day, it gladdened
my heart to see the long queues of
women voters waiting to record their
votes, even Muslim women who came
out for the first time, not breaking
their practice of purdah but coming
out to record their votes, notwith-
standing the inconvenience of walking
long distances. I know that in many
instances women displayed a surpris-
ing amount of independence and, I
may venture to add, more political
discrimination than the men voters. I
know many of them voted for the
Congress candidates...

Shri Kamath: Was it open or secret
ballot?

Shri Shiva Rao: I discovered it after-
wards, as I went to my constituency,
because many of the visits I made
were after the elections. Groups of
women including Harijan women came
to satisfy their curiosty because they
confessed they had voted for the bulls
and wanted to know the candidate who
represented that symbol. (An Hon.
Member: Bullocks). These elections
have aroused worldwide interest, and
well they might. I think we can say
today with confidence that adult suf-
frage is not only practicable in this
country in spite of the size and
population of the country but I think
that adult suffrage is the only desir-
able basis for our Constitution. No
reasonable doubts or misgivings can be
entertained in any quarter hereafter
as to the capacity of an Asfan country
to run elections on a democratic basis.
I do not say that adult suffrage consti-
tutes the democratic way of life by
itself, but it is certainly the foundation
of a democratic method. We have
succeeded in running our elections in
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the way we have done. I think it
would be a great encouragement to
other  countries who have not yeot
completed their Constitutions._

From this I must pass on to the
third aspect, namely economic and
social progress to which, as I said, the
Address makes a_reference in a spirit
of restrained optimism. I am convinc-
ed after spending three months in my
constituency that economic and social
progress during the next few years
must grocqed at a very much quicker
rate than it has done in the last few
years. I went round my constituency
with a copy of the report of the Plan-
ning Commission in my hand. I tried
to explain the several aspects of that
report, and I must say that the voters
throu?hout the constituency showed a
very large measure of interest in the
schemes to which reference has been
made. Differences between the ‘haves’
and the ‘have-nots’ will have to be
smoothened out at a much quicker
rate than we have attempted in the
last few years, not by facile promises
which were made of 20 acres of land
and & black cow to every peasant, but
by hard and sustained work in and
through the administration. During
thé last session of this House we ha
several opportunities of having infor-
mal talks with Members of the Plan-
ning Commission. I ventured to point
out in those group discussions that I
was not primarily interested in seeing
whether  the different targets which
have been laid down by us are reach-
ed or even approximated in the next
five years. hat to me is of greater
imporiance and interest is the extent
to which we are able to secure non-
official co-operation a{:d support. The
various schemes in the report of the
Planning Commission have been evolv-
ed at the top. What I would like to
see—and I say it on the basis of the
reactions I have had from hundreds
of meetings which I .addressed m the
last few months in my constituency—
is the evplution of thousands of small
schemes from the bottom coming up to
the top for assistance and sypport:
schemes capable »f being taken up at
the village or district level, schemes
which will require comparatively little
of finance, schemes for the completion
of which spare labour in the villages
can be utilised, schemes which could
be completed in the very near future
and their results made visible to those
who have participated in them. That
is an aspect which I would like both
the Minister of Planning and the
Leader of the House to bear in mind.
I make & special point of it because
the Address refers to the Agreement
which has just been reached with the
United States for the loan of 50 million
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dollars for what has been called
Development Projects. There is also
reference to an Agreement with the
Ford Foundation for rural develop-
ment. I think the time is opportune for
taking a very different view of plan-
ning and the schemes which are to be
placed before the country during the
next flve years, and I think it is of
the utmost importance that non-offi-
cial sup&%rt and co-operation should
be enlisted.

I think that the spirit of restrained
optimism which marks the last few
passages in the Address is fully justi-
fled. 1 feel confident that we can
make a success of the new task that
lies before the Government that would
be formed in the next few months and
the. new arliament that would be
summoned here after this session is
over. That task, I think, can be
faced with confldence. If we succeed
in this, we shall again be the pioneers
in laying the real foundations of a
democracy not only in this country,
but for all those other countries which
are looking to us, as I said, for guid-
ance and inspiration.

It seems to me there is only one
real issue before the country at the
present moment—Economic and social
progress. There must be rapid pro-
gress, as 1 said, during the next few
years. None will contradict that
proposition. But the only real issue
before the country at the present
moment is whether we are to achieve
that economic and social progress by
constitutional methods and principles
and by the way of life taught to us
by Mahatma Gandhi or whether that
progress is to be achieved by other
methods, alien as I think they are, to
our way of life. I say that because
in my own constituency I felt the
challenge of the new point of view
and it has met with a certain amount
of success in constituencies in districts
next to mine. That is the real issue
before the country at the present
moment. If we can prove, as I think
we can, that economic and social pro-
gress is possible by the principles of
Mahatma Gandhi, by the method of
non-violence, that would make not
only for the happiness and prosperity
of our own people, but it will be a
demonstration to the other countries
of Asia that democratic processes can
succeed in Asia as much as in other
parts of the world. That would be
our biggest contribution to lasting
world peace.
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g us Awex @z ( Secular
State) ®t =% fgar T, W IR,
qiw af & 9T & a1 W 7 3¢ fag
w7 feqr & fe a0 M swar AW
BIFAAN FA & 7 7 § 9 ag
FreEfawar § aga ;X & | OF AR
N T fates & foofe® ¥ 3@
o ¢ ok ag ag & 5 ag wmaw
g Afew Eqerar §1 #B1< fegmr-
T @ & AR 9§ ] ARE @
£ g waw T g o i
waar B &R AR & At s
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[ =t < w1 wrw ]

T 1 TEUT @1 T4T TG7 TF %
sy & faQw § o safer A gl
i 3T § syfFe@ g, IHT q4qT
3T T F<3 Y @/ afos cqmenar
ot foraeft e it oft A Y awdt oY
¢ 5ot Ffw cagerar 2 T ag fag
%< fXar § s W& @ o§ A w9 N
o afr g€ &), 9w Tafes eadera
W FTUW TEAT WA FT [ II
€ 3R 39 7 A7 7@ IFT FY A I
g7 fag w< & feaer frar 24

@ frataw & s fasear a8 <@
fe frrdl & Trodfers Yo sew gt
W IER 7 F wer fom A @@
YT & fram i wagt & ary ot
gé T IR g9 § fradr feewed)
A § T w A & e oA g
wWR S & I W weEH ¥ AR
et sl & ameE At IR
w&r faar & o W fRaT § 1 TW A
T F FTH o7 g § AT 7 wlAew
¥ fouq o aga §r g ferg &1

g Ry AfT ¥ AR F ofr ug-
of o & s faare wwE fRR
faw¥ a7, aiq asl § gATd o fadw
Afr @ & o A} @ 2 T O
¥ 39 #) THET A7 45 A A 99
¥ AgE B T JUNT §Y, TN AT qg
fafeaa & & Fgr o wwar § fir frow
axt ¥ gw foag fadq Aifa 1 sy
W& I &1 A &Iera, fae
wif WX qHa @A @ § A
T AR NI FH g A AR zz-
= F mfrs # R gy Fressrar
¥ war A vy f o foar §1 AR T
#1 qfcorw ag § fF e @9 7 fgrge
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W HT Age @ g AR feganw At
T & AR AT A FR ey
éﬂtﬁmargﬁﬂrﬁmm
Afe W@ N ox  faa 1@ smam oo
e Afa & aqer & sarx
ﬁmfamﬂm#%fma‘nﬁﬂm
T {FAT 0 1 fada Al & qraew
&qrtraagvimua%ﬁ@ﬁrm
TR g T ¥ g gy g
rmﬁagaé’rmmwal
7 o Tt # qw & 5 oF arestre
fwmm%wa’rzm%wﬁ
UF gipfas fre qves agr W <@y
&1 ArTgT gfrafedt w1 gecime dady
7% ¥ea7 s7wx (International
Academy of Indian Culture)
A =7 fo & aga g Agaql 9
T T § | AT afirar & Rrw frw 2%
¥ wfafafeal ¥ frs wx g @
TF 191 &7 T & Fore ¥ o 2w ofar
¥ [q@ gu oo wow 3w o el &
FI® aF A 0F 7@ o wewx
(Asian Culture) #t s & | &
TaEar g fF gl axae ofmar ot
fw frw et A sk firw faw
w0 F fod A oF o @ Qe
®1 FTIW HUA A qw fawr F aprer
I TP FI, N TH A7 gfuar v
TN A FAT &, I9 A AN 7A@ WK
T A & wrow F F for amt
»IH gAY |

TR 3T & @0 gAen fes A,
i At ¥ wga ff @OT @ g ) ATy
FER 7 e a AR ¥ W
TAEGT Y TS FA T A7 vt § )
| offT fre® @t avt § 9@ frgwd
AT ¥ W A T v} ¥7 Frowy



187 Motion on Address

fasar &1, ag Y g7 R 0 @ oA
yrEear X A ufew awdt WS
I | TS et § AN gger arw
N mA ¥ foy 57 77 9, I7 yUSAT
F TR AW W@ IFW AP P
& 1 7% el ¥y ara § f e ff F wrwa
7 qw afas w1 fmw fear § ah
fosd @@t § oY waor feg M@ § 9
w R arfqar @ § # 9 f AR
RT ¥ a3 & fou am agar
1Y, 79 9+ faam #23 & foq ow afaly
® frgfe N &1 F amr s § (w
g wfafa o=y & fas &0 & ¥m
¥ gvd oqd gET W@ faw ¥ gw
T FHET T AeE FY TIT FT % |
fao® w7 awt § @neT g o TE)
T AATH AR AT X 141 AT IW FT
TFA TEU AFT A aAvfas qfcfeafy
a7 q¥ 1 § | foadt el a8 W 3@
g oI ar @ gErh arfew
feqfr w1 gured & 3 @ & T
®TA g vy fadm | @ wawar §
& gar FFR w1 W 5@ fawy 93
& 1 it sfieer (Planning Com-
mission) ¥ wFiew T Eiy
Y & fear & o & wwwar g fe oW
{r o wieR &1 FWW FEEY
¥ qfcurg €0, & TS 9i ast F g
fafers ®7 § e am & gvaw
| By ¥ |

12 Noox

afgw feafe & TR & 3 g
wegfa off & sare faar & 1 faed ast
¥ ¥ o g qw A e e §
T aga ¥ Y gAR FTEE 4 IT W
Yearee oAt g7 &, &fFT e off smam
ot frafa 1 axgea g AT & ™
¥ 7 § W aegafa M a9 wrAw
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T ¥ AR gha fFm & 1 food & amt
¥ Ak 2 F 9 s dAedw
s1aw g€ § IR wE AT e
fed & o aga o O 9 IR qw
¥ w gwdt § 97 1 o7 fawrer §,
7 & foq Srew aA W aoTw fRd
& A< F awwar g fF sw ¥ o g
qEA AT ArEEwy = ¢, At |
® I AR AW F &y g Aoy
¥ & frar o @Y fafewa &7 &
gl anfas feafa § gare €0
g Wt gH 9g AT § fF oo e
e g mar § AR fe ¥ giar &
HE § g HUA IHTET ®Y T FT A
TS ®T AAAT CE F2AT ) THAT FT1 A
groffa g) g & A% 7 ff OF aga
w37 surfew AW T & ) ofar & WY
W T B @ § AR S & aer B
™ § a W oA anfuw feafy Y
T F AT 997 qgF IWEA H) a@
) &1 o feafa § g %Y fawre w<A T
§ 9T § fF g Tox @ wo% qg WY
qfifeafer g & Joaw @ WY & S
o § @I §U A9 qel g
ufas are dar w2 fis g7 gl & R
7 @A 0% | A F |To awear 7 v
¥ fog v wwfa fger # af &,

afy araw fagia @ o & graew

d Wt ov wiw afafa fgm s

A § aHwan g i oex § @ T A

9y qg¥ @&t fr frala T smaw &t

o gk 9w # S fasrar W

forg ¥ fF g0 oR 2@ # g faew

wifas foafa #1 garT & oy &

HETA G

g9 affa qoEr & IR & W firy
oY far Tx qgw A Fr aF A
§ 1 9 affq TR FY T W & aR
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[ s wser™ = ]
) Tt o s #Y qkfa F aq-
w5 7g UF aga & A= ava § e
A 97T ¥ gETM AR EHTSEAG
wiff s I Fr @ Far WK W
W A & aX 78 A AW w9 X
gt foale SaR AT W g WM&
aa WX wrEfaw gwafa At s
9 T SYGRT FAT H ATFa® qweut
¥ g WRAT ¥§ WA A wT
qer W § AT F wwwar g R oq@
R N FA S T aR W@ w
BT & FEERT HIT GATEAT HY SIS
FaEwaT § | wrt FHEE ¥ 6w
¥q1 @9 w1 gETE N qEA AT
W 9w T AW ¥ g o g &
WY FPW T FQ q@ T% W I
# abe ) @ a%d | §F wwwar g
Wi % TH TSY FT A § qrEA
% A IF T AT U qEENT @ §
= 2w &Y < faww afifeqla 4, anfow
feafa %1 gund & fog 3rea &1, 0%
¥TE F1 WA TW fewm & quw Q@

@ |

uegafa off & FTofR A AT fN
AT A gara wR fRemar §, sl
& graey 7 gl Afa ez w9 ¥ e
¥ & ow W ¢ &) 9w Aifa w1 AR
g @ ¢ fo ol & awan w1 @
TN F) oar € w80 A 3w ANfa
W gH g% ¢ | §B I W1 A gAT
fis F1ofic F1 FeAry WT WfgE, &
wnear § f% ag gew 9w ¥ =0 o
wgTa € @ awar R A ag ad

A w& o swn 4 g 9 Af

feF awet § gade Aww AW-
aremA (UNO.) & s @& &
fir gR TUTH U A @I B ATES
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£, faza &Y wf=y #Y wgd §, 34 Aifa
T HTHTT AT HITHT & gway §
w5 swir & wfawg &1 dwer
FIRAT & oA §) w0 | Fufy gw
T NS FY ¥99 H a9 TE T %
3fF g & T T & afe
¥ A% 9T W W I KT gS T I
ge wifkper adwl ¥ gamds dww
AT ¥ qAA W@ FT IO
ffr & sqe §f 37 A g& FTA
wue frqr & 1| R g\ & 9T e &
e A § 5 ot § T 77w
freom, ol @ ww Afy
£ f ag wTof %1 qzar agd fagi
*Y gAT F X wT | A A9 gt
¥ farda f & @ N ag T IR
N gUET F) T+ & fog dUC
T & 1 wei & omar 3, e
iR § wiftezdr W & 9
AT gq &, 39 § 7% awen feao §
wredfi o fggea & aw & | W®
areETfawaT & arq qE § SR 7 99
U & g § A qrvErfaw § | T 1%
AT N AT GFAT § 7 9 &
qTq @ gHaT & |

Tegafa o & A wmw F wfw
feR & garw s ey faar & aRw
¥ s feomar &, @ @ gfe & ag.
wIgw O aEa @ Afegrfes qeea w1
Ao g fye> Gl & 9 A &
A §T & 97 § aTEAT IEgH UL
faam & &= Y A AT AR I T
W srwfya frar g, o) ag fafea
g, ur fe wgafs A @ W awem,
W g I &1 afaw W & TE
gamAT wifgd, afew ag W sAar
aifgd i ag safam wnw Ag afs
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W * v wfwa JamEdr § fe afz
& URTT & AW F FERK T 49
& N 7 (Aos $T w0 g 6,
N @R ag g fafwwad §
9 WY ¥ ¥ IATET T 7 &F f&Ar T4,
o F arfar & e 9T A fafseed
& 97 ® W g 7 AW 7 far AT
agt Fazmn, o fed @ §, 9t agy
§ 9 W R ¥ A auwdy w7 i
gt faar, R g7 A® $T 7 @, ®w
FWi F qEART AT FATAAT FY F FL
A & faw & fou ae gv 7 wom
w foar Y & wwwan g i gara wiasy
Foorae AE0 T AT gwar | o gt
® forg v & feq go 4 waeq fwar
¢ fad qfiesw sk %58 & amw
W A TAIOTAT AT F) § A% @Al A
Q1 qMa D qF &, g9 7 A wqh
whR ® anarwmar g, a1 afs g7 -
foar & AR F A K WA JQ
o @@t AT foae 9= w7 @ A A
AR W F) FPS TN H qWY &
I § 70 fawm nifs &1 F9w @@,
AT R § R wed B F@r &m
feon &t W1 MM @ IWE F
TR A, g ¥ TN F AR qg
T F F4 F AT $Y T 97 |

TR WAl F WY § T T W
FWdR FTaT § |

(English translation of the above
speech)

Shri  Radhbelal Vyas (Madhya
Bharat): I consider it a great privilege
for my State of Madhya Bharat and
for my constituency of Ujjain that I
got the opportunity to support this
motion. The President has pointed
out in his Address that only non-con-
troversial matters will be taken up in
this session. I think that the present
Parliament, which is meeting In its
last session, is creating a very ¢om-
mendable convention by putting off
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controversial questions and I believe
that the future Parliaments will con-
tinue to maintain a healthy atmosphere
for the Republic by honouring this
conventon.

The President has also expressed
his views about the general elections
and we are all very much proud of
the free and impartial manner in
which the Government have conducted
the elections over the country.

, electionis have Iaid bare a gignl-
ficant fact—that the people of this
country are far away from com-
mupalism and believe in the secular
ideal. The elections go to shcw the
trend of thought of the people during
the last four or flve years following
the making of our Constitution in
which  we had incorporated these
sacred principles on the basis of
which we created a secular State. An-
other thing has also been made clear
by these elections and that is that this
Government have always been a
staunch supporter of the civil liberties
and have always upheld them. Consi-
derable freedom was given during the
elections and was preserved through-
out, so far so, indeed that the indivi-
duals and the parties that put up
fight against the Congress did not
hesitate to cast personal aspersions
and indulge in false propaganda which
otherwise was never possible. Howso-
ever the Congress might have suffered
by allowing them that freedom, the
main object behind that was to safe-
guard the civil liberties, That it was
done has been proved in practice.

A striking feature of these clections
has been the creation of political
consciousness in our womenfolk, and
especially among the peasanfs and
workers, who have all participated in
the elections. The keen inferest and
the consciousness they have displayed
is a matter of great significance and it
is gratifying to note that in spite of
incitement and {false propaganda of-
fered by the opponents, they have ex-
ercised their franchise in the nght
direction. This has done a great good to
the country and is a happy augury for
the future.

The President has also spoken with
regard to our foreign policy. Howso-
ever mistaken notions some .countries
might have held in the beginning in
understanding our foreign policy and
its significance, it may now be safely
said that the foreign policy we have
been following for these four or five
years has been basically aimed at the
achievement of world peace and
human freedom and it is on that basis
that we have always sided with what
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18 just, without aligning ourselves
with any power bloc. And the result
of that is that the importance of India
amongst the nations of the world has
enhanced and our country’s point of
view has begun to be taken seriously.
I believe that if we continue to follow
that policy, a day will come when the
world will have to incline to our
policy in order to establish world
peace. An important aspeclt of our
foreign policy is that our relationship
with our neighbouring country China
has_ been very cordial all through this
period. It is also a matter of great
pleasure that a cultural delegation
from that country came here and that
one from our country is reciprocating
the gesture. The international Acade-
my of Indian Culture of the Nagpur
University is also doing a very im-
portant work in that direction. In
collaboration with the representatives
of the various Asian ¢éountries, we
have been endeavouring to bring the
countries of Asia nearer to each other
and creating a new Asian culture. I
hope that the Government. would also
establish a similar academy for the
different languages and cultures of
Asia and by thus going a step further
would strengthen and augment the
emergence of the New Asia.

The food situation of our country
has been very alarmihg for the last
four or flve years. The Government
have tried to solve this problem with
sincerity and honesty. But in the
last two years when we were deter-
mined 'to be rid of food scarcity, the
problem assumed gigantic proportions
instead. In spite of the efforts We
have made in the past to increase food
production, our object is still far from
achievement. It is good, however,
that the Government have recently
appointed a Committee to investigate
into the shortcomings of the past and
consider the methods of removing
these drawbacks. I hope the committee
would soon submit its recommenda-
tions so as to enable us fo get over
this problem soon. Foodgrains worth
nearly 5,000 million rupees were im-
ported in the country in the last four
or five years and this is deeply affect-
ing our economy. The sooner, there-
fore, this problem is solved the sooner
will our economy improve add.ing to
our efforts towards the country’s pro-
gress and prosperity. I am glad that
our Government have that in mind.
The Planning Commission too has
given the highest priority to agri-
culture and I hope as the programme
of the Planning Commission is imple-
mented, we shall become lgl!qumcient
tn the matter of food within the next
flve years.
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12 Noown

The President hag also turned his
attention to the economic situation in
the country. We have begun to
manufacture many things herc during
the past years aﬁ? there has also been
an increase in the production of the
already existing industries, Yet, how-
ever, the balance of trade is not in
our favour as the President said in
the‘ coursé of his Address. The
National Laboratories that were open-
ed during the last two years in the
country have conducted a number of
researches and found out many things
that could be manufactured - in our
country as also the materials available
for their manufacture. 1 am sure
that it the Government begin to ful-
fil their requirements from things
manufactured in the country, there
would be a definite improvement in
our economic position. We cannot
afford to ignore that Japan has now
regained independence and will shortly
be supplying the world market with
her goods by increasing her produc-
tion. Germany is also recovering and
she too has been a great expQrting
country. Those countries of Agia that
are achieving or Hhave achieved
independence are also increasing their
production for the betterment of their
economy. Under these circumstances,
due to these swiftly changing condi-
tions all the world over, we have to
think seriously and endeavour to
produce so much in our country that
we may not have to look to others.
If a Committee is appointed for
considering the manner of bringing
about a proper adjustment between
our imports and exports and achiev-
ing a favourable balance of trade in
the same way in which a Committee
has been appointed to consider eur
food problem, then, I am sure, we shall
soon be able to get over our critical
economic situation.

Our hon. friend Shri Shiva Rao has
spoken at length about the Five Year
Plan. The Five Year Plan was put
before the country and it is, indeed,
so good that :n accordance with the
democratic practice the Government
asked for suggestions and crjticisms
from the people and welcomed them
and that they are now preparing. their
final report in the light of these suz-
gestions. The main object of the Plan-
ning Commission is to tackle our
economic problem by making full utili-
zation of the human and_ natural re-
sources of the country and that object
cannot be achieved without getting
more and more co-operation from the
people.

The Planning Commission has also
made a suggestion for theé formation
of a Lok Seva Sangh and unless all
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classes of the country cooperate to °

achieve that, we cannot have success.
So far as this House is concerned, I
can say that it has always extended
full co-operation to the Government
and I am sure that in the present
critical period every Member of this
Hquse would make every effort in that
direction.

The Presidéent has also drawn our
attention towards the Kashmir pro-
blem. Our policy with regard to
Kashmir hgs clearly been one and the
same from the very beginning and
the basis of that policy is that it is
the people of Kashmir with whom rests
the final solution of this problem. And
we are still irm on that policy. The
suggestion from some quarters that
Kashmir - should be divided, I am
sure, will never meet with the ap-
proval of this House; nor that policy
can be said to be the right policy.
The basis of our policy in Kashmir—it
is that the people of Kashmir who
would decide the future of the State
—is entirely In keeping with our
foreign policy of freedom of the world
&nd the world peace which we have
been advocating before the United
Nations Organization. Although we
could not reach at a mutual séttle-
ment on that question, yet our Govern-
ment, without resorting to the method
of reaching a solution by use of force,
have endeavoured to achieve a solution
by peaceful methods in accordance
with their policy propagated before
the United Nations Organisation. We
hope that a solution will be found
soon. But the Government are firm
on their pollcy and would not sacrifice
their principles and let Xashmir be
divided. They are not prepared to
accept such a solution of this problem
even if it may be in their interest to
do so. The people of Kashmir have
recently shown in the elections to
their Constituent Assembly that
Kashmir is also with India, that she
has nothing to do with communalism
and °© with those nationsthat are
theocratic. She can neither align with
‘them nor live with them.

In the concluding portion of his
Address the President has drawn our
attention towards the message of the
Father of the Nation and from that
voint of view this Address assumes
a historical importance. In his Addres-
ses delivered in the past years, he has
always drawn our attention to the
message of the Father of the Nation.
It is definitely, as fhe President has
himself said, his last Address, but I
.am prone to say that we should not
only consider it to be his last address
but the last warning to the country
that if we did not work co-operatively,
if we did not root out class differences,
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if we did got abolish discrimination
based on religion ‘or community, it we
did not give an equal status to the
backward and the untouchables and
it we did not work in co-operation and
good faith for the prosperity of the
country, our future would be dark.
The goal for which we worked in the
past under such hardships and diffi-
culties and achieved our independence
is in danger today. The elections are
over. We have tried our strength.
Now if we proceed in keeping with
the principles propounded by the
Father of the Nation and work in a
co-operative manner. we shall be able
to bring prosperity to our country.
With that we can also secure for India
the same place in the comity of
Nations which she enjoyed in
times uf Asoka, Harsha and Mahatma
Buddha.

With these
motion.

Mr, Speaker: Motion moved:

“That an Address be presented
:o the President in the following
erms:

‘That the Members of Parlia-
ment assembled in this Session
are deeply grateful to the
President. for the Address which
he has been pleased to deliver
to the House.”"”

words I support the

Before the House proceeds further
with the debate, I would like to draw
hon. Members’ attention to a few
general aspects. One of the important
aspects is that no further motion or
amendment would be permissible.
Last time, I had said that as motions
had been moved no furthey amend-
ment would be permitted. It seems
that there has been a slight misunder-
standing over that but I will not try
to put that into force today till the
amendments are moved. Today, four
amendments have been received, which
1 am including in the discussion today.
But let it ‘be clearly understood that
when the motion has been taken up
for discussion no amendments will be
permissible. The difficulty is that the
amendments received on the day can-
not be circulated to all Members in
time and the Government will also
have some difficulty in knowing what
is exactly the information asked for
or the criticism offered. Whatever
that may be, I have received in all,
including those received today, notices
of 34 amendments, 30 of which have
already been circulated to Members.
Four are new ones and all the 34
amendments have been recelved from
21 hon. Members.
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[Mr. Speaker]

So far as possible, I would like to
give an opporfunity, though I do not
Recessarily promise it, to those who
have tabled améndments from differ-
ent points of view. I have classified
them and shall take up that subject
in respect of which a larger number
of Members have given notice of
amendments, under the impression that
that is a subject which has generally
occurred to them as being fit for dis-
cussion and that is rightly so to my
mind, looking at the number of
amendments on the food problem.
That is how I propose to proceed.

_Hon. Members will kindly strictly
limit their speeches to the relevant
remarks, so that as many hon.
Members as wish to take part in the
debate may be in a position to put
their points. (Interruption). The time-
limit is there but the hon. Member
will see that 15 minutes mean four
speeches per hour and eight hours
would mean 32 speakers, provided
hon. Members strictly adhere to the
time-limit and I do mot exercise the
discretion which Mr. Kamath wanted
me to exercise. That leaves no
chance for others, if every Member
who has tabled an amendment is to
be given an opportunity. Therefore,
with a view to give chance to other
Members I would earnestly appeal to
hon. Members to be short and to the
point, instead of entering into a
general discussion on the matter......

Dr. Deshmukh (Madhya Pradesh):
The House is very much depleted, Sir.

Mr. Speaker: Still the number of
speakers is large enough.

1 will now call upon Pandit Bal-
krishna Sharma.

Pandit Balkrishna Sharma (Uttar
Pradesh): Sir, as you have said, I will
try to finish my remarks as soon &s...

Shri Kamath: Do I take it that it is
not necessary for Members to stand
and catch your eye?

Mr. Speaker: That old_  practice
should continue, otherwise I will not
know who wishes to speak............

Shrl Kamath: Pandit Balkrishna
Sharma was called upon before he
caught your eye.

Mr. Speaker: The usual procedure
has to be followed.

Pandit Balkrishna Sharma: I beg to
move:

(i) That at the end of the motion
the following be added:

“but regret to find no mention
of the undesirable attitude of the
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Western Powers against resurgent
nationalism in Asian ¢ountrles‘.’9n

(ii) That at the end
the following be ad:lle‘d; of the motion

“But regret to note his silence on
the attitude of the U.N.O. in not
naming the aggressor in the
Kashmir dispute and thus in al-
lowing the aggressor to pass off
gz t:r'x' aggrieved party to that dis-

(iii) That at the end of the motion
the following be added:

“but regret the omission of a
call to the Indian People to meet
the challenge of the shortage of
food gralhs and to make supreme
efforts on a co-operative and col-
lective basis to make successtul
the Grow More Food movement
in the country.”

_The President in his Address very
rightly congratulates those who handl-
ed this great experiment in democracy
in Asia and he very rightly compli-
ments the whole nation for having
gone through this experiment without
any disturbances to a marked extent.
But the one great thing that we miss
in the Address is about the new
thought and the parties that have
come into existence and the way in
which the one great party, the Indian
National Congress, even after having
achieved great success in almost all
the States barring a few, has not
taken into consideration the danger to
democracy that lies ahead. I do not
mean that the President in his Address
could have brought to notice any
deflection on the part of the Congress
party. He being the Head of the State
which embraces all the parties exist-
ing in the State cannot mark out one
particular party, but _the danger to
democracy that is before us should
have been brought to the notice of the
people. The great Communist 'party
which has shown itself to be well-
entrenched in a particular part of the
country, no doubt to a very great ex-
tent has given to the people an idea
that without the economic structure
which it envisages and wighes to bring
into existence, that without social
reconstruction, the fate of the country
cannot be bettered and that in that
direction alone lies the destiny of the
nation. Now if democracy in our
country is to function properly then
the biggest party in the country
should be in_a ‘position to give a sort
of a moral equivalent to that economic

rogramme which is placed by the

ommunist party before the country.
The amount of discipline which it
exercises over its members, the
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amount of inspiration which it gives
to the members of its party should be
lan eye-opener to the great Congress
organisation. Unless in future we
take note of this aspect of the question
there is every likelihood of a dictator-
ship rising in the country thereby
bringing into jeopardy the fate of this
nascent democracy in Asia.

Another point that I wish to
emphasise is about the food problem of
the country. The President in his
Address has referred to the food situa-
tion and has also drawn our attention
to the ‘Grow-more-food’ campaign
which in his opinion is yielding good
results and which it is proposed to
continue, as he says, intensively in
selected areas. I am sorry to note that
in regard to this problem nothing has
been said in the Address which would
enthuse people towards putting up
their co-operative and collective effort
in the direction of bringing self-suffi-
ciency in food in the country. It was
for this reason that I placed an amend-
ment before the House stating that the
omission of a call to the Indian
people to meet the challenge of the
shortage of food grains and 40" make
supreme efforts on_a co-operative ard
collective basis to make successful the
‘Grow-more-food’ campaign in the
country, was regrettable. My submis-
gsion is that however much we may
try through our service channels to
bring about a change in the food
situation, we shall not succeed, and
that in order to bring about success in
this direction we will have to take a
leaf out of the book of, say, either
Russia or China. So long as our
people are not inspired to work in a
co-operative and collective manner
for the increase of food production in
the country, so long as an army of
workers is not diverted to the villages.
and so long as non-official colour is
not given to this ‘Grow-more-food’
campaign, my fears are that the ‘Grow-
more-food’ campaign will remain a

ious wish. I therefore wish that the

resident should have said something
in his Address which could have
inspired the people to take to this
campaign more seriously.

[MR. DeEpuTY-SPEAKER in the Chair]

Another omission that appears to me
to be regrettable in the Address is
about the Kashmir affair. As we all

ow, the United Nations Organisa-
tion has been seized of this matter for

e last 50 many years and yet we do
not see the end of the problem, The
amendment that I have tabled in this
respect is that the silence on the part
of the President on the attitude of
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the UN.O. in not naming the aggres-
sor in the Kashmir dispute and thus
in allowing the aggressor fo pass off
as an aggrieved party to that dispute
was not very fair to the House. As
a matter of fact, we all know that
India did not lag behind in supporting
the United Nations Organisation when
the question of naming an aggressor
in Korea came_hefore it for discussion.
We were the first to accept that the
North Koreans were the aggressors.
Similarly, we expected that after this
generous support by us in support of
the cause of the United Nations in the
Korean affair we shall not be treated
in a step-motherly way. All the same
the UN.O. has till today refused to
name Pakistan an aggressor nation.
This means that the United Nations
is permitting international banditry
to pass off as_a party to the dispute.
In a way Pakistan has been referred
to by one of the mediators as a nation
which took an aggressive attitude in
regard to Kashmir, but then if once
the aggressor is named the whole
case of Pakistan to sit around the
table falls to the ground and therefore
this omission in the Address of the
}’riesident does not seem to me to be
air.

Mr. Deputy-Speaker:

moved:

(1) That at the end of the motion
the following be added:

“but regret to find no mention
of the undesirable attitude of the
Western Powers against resurgent
nationalism in Asian countries.”

(2) That at the end of the motion
the following be added:

“but regret to note his silence
on the attitude of the UN.O. in
not naming the aggressor in the
Kashmir dispute and thus in
allowing the aggressor to pass off
as an aggrieved party to that dis-
pute.”

(8) That at the end of the motion
the following be added:

“but regret the omission of &
call to the Indian People to meet
the challenge of the shortage of
food graips and to make supreme
efforts on a co-operative and
collective basis to make successful
the Grow More Food movement
in the country.”

Pr. Deshmukh: I beg to move:
That at the end of the motion the
following be added:

“put consider that there is need
for placing greater emphasis on—

(a) rural welfare,

Amendments



201  Motion on Address

[Dr. Deshmukh]
(b) rural education,

(c) construction of roads in
rural areas,

(d) elimination of dust nuis-
ance,

(e) care of the
children, and

(1) uplift of socially and edu-
cationally backward com-
munities,

destitute

by taking greater initiative in
these matters as well ag by
subsndxgmg State efforts on a
more liberal scale if necessary by
resorting to floating or raising of
a loan for these purposes.”,

The Address delivered by the Presi-
lent is certainly a very welcome
Address which will go down :n histoty
as a piece of literature,

Shri R. Velayudhan (Travancore-
Cochin): Who is the author?

Dr. Deshmukh: Whosoever may be
the author, it is the President’s
Address and I am right, I suppose, in
calling it as such. It has not only
summarised the achievements of the
present Government” but has made a
passionate appeal so far as our future
conduct is concerned. There are many
problems which are agitating the
minds of the people, and it is correct
to say that the food problem is an
important one among them. Closely
associated with it is the problem of
rural welfare. Before I leave the food
problem and proceed to the next
item, I must say that the Government
was indeed faced with a very serious
situation and my hon. {friend the
Minister in charge of Food and Agri-
culture has certainly spared no pains
in trying to tackle it to the best of
his ability. There are certain inherent
difficulties in solving it, but despite
them, his imaginative mind has given
us many inspiring activities which in
;.im& to come may yield very good
ruit.

We have gone through a General
Election of the widest and unprecedent-
ed dimensions and it is neither an
exaggeration nor a wrong “Interpreta-
tion to say that the Congress party
has been voted to power especially by
the rural population. Even in this
morning’'s Times of India I saw a
heading “CoNcrEss VOTED TO POWER
BY THE RURAL POPULATION”. I therefore
wish to draw the attention of the
Government so far as the question cf
rural welfare is conce;ned. (Shri
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R. Velayudhan: Question.) My hon.
friend questions my statement that the -
rural population has voted the Congress
to power. I think I will invite him to
a debate outside this House and there
decide the issue in the presence of a
different audience.

. Bhri R. Velayudhan: You may do it
in the next Parliament.

Dr. Deshmukh: My hon. friend will
not be there.

Shri R. Velayudhan: I am there.
Shri Kamath: Very much there.

Shri R. Velayudhan: I am an hon.
friend against you.

Dr. Deshmukh: I am sorry. I had
not noted the Tact of my friend’s
election. I offer my congratulations
to my hon. friend and shall search
out another occasion to answer his
question.

To take, first, rural welfare, we find
that in the Planning Commission Re-
port there are many items in which
the rural welfare question has been
dealt with either directly or indirectly.
There is certainly a reference here
and there in the Report to the
questions I have raised in my amend-
ment. Nonetheless, the empbasis is
not so forceful as one would like it
to be. Every one is fond of repeating
the oft-repeated -®platitude that India
consists of villages, and villages mean
villagers and agriculturists. In spite
of that, there is a lack of concentrated
attention so far as their welfare is
concerned. I have been fighting o
the last five years with the Ministr,
of Agriculture to include the welfare
of the agriculturists in the portfolio
of Agriculture. The Labour portfolio
includes not only the looKing after of
the labour and its wages, but also
rural welfare specifically. Yet, I am
sorry to see that there has been no
improvement in the lot of the agri-
culturists. There has been mentioned
some legal difficulty, but I hope it
would be got over and rural welfare
would be made to form a part of the

ortfolio of agriculture both at the

ntre as well ag the States.

Then I refer to rural education. It
may be said that we are all very keen
on education and we are trying to do
our best, but I wish to point out that

‘there is a difference between content

of rural education and urban educa-
tion. There is also a difference in the
gystem of the education. It has got
to be investigated and a more suitable
course of education will have to be
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prescribed. I am happy to see that
efforts are not wanting in experiment-
ing what are the requirements of the
rural population and what sort of edu-
cation should be imparted. It will be
indeed very advantageous if the Gov-
ernment and the Planning Commission
would pay greater attention to this
uestion and help in the completion of
e experiments that are being
carried on in a few places in India.

Then, I refer to the construction of
roads in the rural _areas. My hon.
friends will probably say that this is
a matter which falls within the
purview of the State Governments,
but the State Governments have not
been able to do anything “in this
matter, and unless the Central Gov-
ernment subsidises the efforts in this
respect, there is no likelihood of any
advance. It must, I think, be the
experience of you, Sir, and of the
many candidates who have emerged
successful or unsuccessful out of this
election that if there is one very great
demand from the rural population, it
is the demand for roads. There is a
regular road hunger in the country
and.in spite of that only very little
action is being taken. My concrete
suggestion is that the Central Govern-
ment should set apart some funds for
this and other purposes mentioned by
me. I am also prepared to indicate
the source. Stop prohibition and
impose salt duty at double the rate.
If this amount is earmarked for some
of the things embodied in my amend-
ment including construction of roads
in rural areas, an equal amount being
contributed by the State Governments
and an equal amount being contribut-
ed by the persons living in the parti-
cular localities, then I am sure we
ghall be able to make considerable
progress.

Shri Kamath: You do it when you
become a Minister.

Dr. Deshmukh: I do not know when
that will happen. I can certainly
promise my hon. friend that if, I am
made the Minister I will give effect to
this suggestion of mine without any
hesitation. Not only in respect of
constructing roads, but in respect of
every item of nation-building activity
I would suggest Governmen 's adopt-
ing this policy of subsidising. Mere
appeals will not be useful. Collection
of funds and making them available
in ever increasing measure is the
main thing and it is only by these
means that we shall be able to get
ggntributions from the people concern-

Next comes thie question of the
elimination of dust nuisance. Whereas
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we spend lakhs of rupees on the
construction of railway stations, we
spend very little towards eliminating
the dust nuisance from a place which
is frequented by people for many
more and longer hours than the rail-
way stations, namely, the bus stands.
It is a shame that wherever we go
we find so little being done by the
municipal committees for the elimina-
tion of the dust nuisance. State Gov-
ernments also seem to have paid no
attention to this. Even if we spend
one-tenth of the amount on the motor
stands, it will lead to considerable
betterment of the health of our
people. It is a pathetic sight to see
the dustbesmeared articles being
eaten by people because with the
arrival and departure of each vehicle
huge clouds of dust arise. In rains
all this is turned into mud. I consider
it tragic that nation’s attention should
not have been diverted to these motor
stands where far larger number of
people remain for longer hours than
the railway stations.

The other question which for a
number of years has been agitating
my mind is the care of destitute
children. This is one problem which
has been left untouched by the Plan-
ning Commission. I would like to
draw their attention to this “question
because this is not only a potential
but a real danger fo society. It is
very often said that this is a colossal
task which it is not possible for us to
tackle for want of finance. If only
we take into account the earning
capacity of these children if their
energies are properly utilised, it will
pay us at least the amount we may
have to spend on them.

I have referred to the uplift of the
socially and educationally backward
communities. It has been dealt with
by the Planning Commission; but they
have not devoted as much attention to
the problem as I would have liked
them to, nor have they proposed
adequate redress. All these subjects
which, as I have said, fall within the
purview of the Provincial and State
Governments, but unless all these
matters are taken up by the Central
Government, I do not think much pro-
gress will be made.

So far as the issue of Kashmir is
concerned, I feel attracted by the pro-
Jposition which has been given publi-
city in some papers that it is time we
withdrew our petition to the United
Nations. Since we were the petitioners
who had referred the matter to the
U.N.O. and since we feel that there
is no likelihood of the United Nations
coming to any proper conclusion or
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deciding the issue in the course of a
short time hence, I think we should
withdraw the case. There has alréady
been a clear verdict of the people of
Kashmir in the shape of the election
of the Constituent Assembly and
since a free people are going to frame
a Constitution for themselves there is
no furthgr need for interference by
any outside body. It has already been
conceded by at least one of the
mediators that Pakistan has been the
aggressor. I would therefore request
that the Government should now de-
cide not to pursue this dead horse
any more and to withdraw the petition
and allow the Kashmir people unfet-
tered power to draw up their Consti-
tution and work it.

My hon. friend Mr. Shiva Rao said
while concluding his speech that the
question before the country was evolu-
tion or revolution. If there is any one
matter, if there is any one touch-
stone upon which_this question would
be decided, it would be the amount of
attention we pay to the rural com-
munity. It must be the experience of
everyone of us that when we go to
the villages there is a feeling of
despondency. However much we might
have worked, all of them feel that we
are not likely to do. anything sub-
stantial for them. If they have voted
for us it is merely _because we are
probably not as bad as the other
candidates. But they have not that
confidence and faith which we would
like them to have in our policy and
in our Government. From that point
of view I would urge that the items I
have referred to are not trifling items,
but the crying needs of the people and
unless they are solved bv a pro-
gress of evolution, people will have to
resort to revolution.

Mr. Depnty-Speaker: Amendment
moved:

That at the end of the motion the
tollowing be added:

“but consider that there is need
for placing greater emphasis on—

(a) rural welfare,
(b) rural education,
(c) construction of roads in

rural areas,

(d) elimination of dust nuis-
ance,

(e) care of the destitute
children, and

(f) uplift of socially and
educationally backward
communities, -
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by taking greater initiative in

ese matters as well as by subsi-
dising State efforts on a more
liberal scale if necessary by re-
sorting to floating or raising of a
loan for these purposes.”

Prof. K. T. Bhah (Bihar): Sir, I
take it that the amendments tabled
by me are taken as moved and, there-
fore, I need not read them. They re-
late to two maiff points—one in re-
gard to the ......

Mr. Deputy-Speaker: The hon. Mem-
ber will kindly resume his seat. The
hon. the Speaker said that all the
amendments that have been tabled
will be taken as moved. But how can
I take the amendments of hon. Mem-
bers who are not here as moved.
Therefore, those hon. Members who
wish to move them may indicate them,
in which case they will be taken as
moved. The amendments of those hon.
Members who are not present now
will stand over.

Shri D. 8. Seth (Uttar Pradesh): 1
beg to move:

That at the end of the motion the
following be added:

““but regret to find that in spite
of the grave food situation in the
country, no mention has been
made of any concrete proposals
whereby food production in the
country is to be increased to make .
it self-sufficient at the earliest
without importing food-stuffs from
foreign lands.”

Shri Brajeshwar Prasad (Bihar): I
beg to move:

That at the end of the motion the
following be added:

“but regret to find no mention
of the attitude of England against
the legitimate aspirations of
Egypt.”

Shri R. Velayudhan: I beg to move:

{i) That at the end of the motion
the following we added:

“but regret that many elected
members to the Legislatures and
Parliament are either detained, or
under warrant of arrest or are
imprisoned and that manir politi-
cal organisations including the
Commupist Party of India is
banned in the States of Hyderabad
and Travancore-Cochin.”

(ii) That at the end of the motion
the following be added:
“but regret that the Govern-
ment failed to solve the problems
of food and clothing.”
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Shri Kamath: I beg to move:

That &t the end of the motion the
following be added:

“but regret that the Address
makes no reference to the unsatis-
factory manner in which the
General Elections have been con-
ducted.”

Dr. M. M. Das (West Bengal): I beg
to move:

(i) That at the end of the motion
the following be added:

“but regret that no mention was
made in the Address of the neces-
sity of giving any price incentive
to the growers of food grains by
fixing the procurement price after
taking into consideration the cost
of production.”

(ii) That at the end of the motion
the following be added:

“but regret that the Grow More
Food campaign has not produced
the expected results and that there
is necessity for appointing a Com-
mittee to enquire into the working
of the scheme.”

Shri Naziruddin Ahmad (West Ben-
gal): I beg to move:

That at the end of the motion the
'following be added:

‘“but regret the absence of any
mention of any effective steps
being taken against black market
which is flourishing everywhere.”

Prof, K. T. Shah: I beg to move:

(i) That at the end of the motion
the following be added:

“but regret that no reference
has heen made to the defects in
the working of the Representation
of the People Act, 1951 as reveal-
ed by the recenit General Elec-
tions.”

(ii) That at the end of thc motiop
the following be added:

“but regret that, while speaking
of the economic situation at home
and the fall in the price index, no
reference has been made to
current talks in London regarding
the rupee sterling ratio, and the
likely consequences on India’s
national economy of any change
in the existing position forced by
the departure of Britain, uni-
laterally, from the Sterling-Dollar
Ratio as fixed in August, 1949,”

Mr. Deputy-Speaker: I think the
. next amendment standing in the name

386 PSD
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of Shri Velayudhan 1; barred; it 1s
the same as that of Mr. Kamath.

Shri 8. M. Ghose (West Bengal): [
beg to move:

That at the end of the motion the
following be added:

“but regret that there is no
expression of dissatisfaction on
the continued detention of Shri

- Hariganga Basack, an Indian
citizen in East Pakistan for more
than three years.”

Mr. Deputy-Speaker:
moved:

(1) That at the end of the motio!
the following be added: :

“but regret to find that in spite
- of the grave food situation in the
country, no mention has been
made of any concrete proposals
whereby food production in the
country is to be increased to make
it self-sufficient at the earliest
without importing food-stuffs from
foreign lands.”:

(2) That at the end of the motion

Amendments

fhe following be added:

“but regret to find no mention
of the attitude of England against
the legitimate aspirations of
Egypt.”

(3) That at the end of the motion
the following be added:

“but regret that many elected
members to the Legislatures and
Parliamept are either detained,
or under warrant of arrest or are
imprisoned and that many political
organisations including the Com-
munist Party of India is banned
in the States of Hyderabad and
Travancore-Cochin.”

(4) That at the end of the motion

the following be added:

“but regret that the Govern-
ment failed to solve the problems
of food and clothing.”

(5) That at the end of the motion

the following be added:

“but regret that the Address
makes no reference to the unsatis-
factory manner in which the
General Elections have been con-
ducted.”

(6) That at the end of the motion

the following be added:

“but regret that no mention was
made in the Address of the neces-

sity of giving any price incenfive
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to the growers of food grains by
fixing the procurement price after
taking into consideration the cost
of production.”

(7) That at the end of the motion
the following be added:

“but regret that the Grow More
Food campaign has not produced
the expected results and that
there is necessity for appointing
a Committee to enquire into the
working of the scheme.”

(8) That at the end of the motion
the following be added:

“but regret the absence of any
mention of any effective steps
being taken against black market
which is flourishing everywhere.”

(9) That at the end of the motion
the following be added:

“but regret that no reference
has been made to the defects in
the working of the Repre-
sentation of the People Act, 1951
as revealed by the recent General

Elections.”
(]

(10) That at the end of the motion
the following be added:

. “but regret that, while speak-
ing of the economic situatién- at
home and the fall in the price
index, no reference has been
made to current talks in London
regarding the rupee-sterling ratio,
and the likely consequences on
India’s national economy of any
change in the existing position
forced by the departure of Britain,
unilaterally, from the Sterling-
ll)gtzl;a,t" Ratio as fixed in August,

(11) That at the end of the motion
the following be added:

“but regret that there is no ex-
pression of dissatisfaction on the
continued detention of Shri Hari-
‘ganga Basack, an Indian eitizen
in East Pakistan for more than
three years.”

As the hon. the Speaker has already
informed the House, no further
amendments would be allowed to be
tabled.

Prof. K. T. Shah: In these amend-
ments that I have tabled there are
two main points which relate to the
subjects dealt with in the Presidential
Address. One relates to the defects
revealed by the actual conduct of the
elections and the other to the economic
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consequences that may be apprehend-
ed as a result of the talks that are
now proceeding on the ratio of the
pound sterling in relation to world

currencies and particularly with re-
gard to the dollar. >
Taking the first, as regards the

elections I would begin by admitting
and recording my appreciatiop of the
general official world which have help-
ed to conduct the elections. It certain-
ly is quite true that these elections
have taken place on a very unprec-
edented scale, a much larger number
of voters going to the polls than were
expected, and not a discreditable pro-
portion of them being women voters
who were presumably not even
literate, nevertheless showing an
interest that is gratifying to all those
who hope that the future of the world
lies with democracy. I would, how-
ever, like to point out that while re-
cording appreciation of the services
of the electoral officials there have
been instructions from above which
have very materially changed the shape
of the Representation of the People
Act under the name of rules and
interpretations of those rules. A very
important rule—I forget the number,
I think it is 46—requires that each of
the boxes should be taken up separate-
ly, that each box should be completely
finished before another could be taken
up. In the interest of expediting the
work they seem to have changed the
rule after Parliament had adjotirned,
without any notice being given of the
change to the peon'e concsrned—to
the candidates or their agents. And
what is worse in my opinion, not only
was no intimation given before the
polling or counting day, but the rule
itself was further explained or inter-
preted by the Election Commission,
which mav_be binding upon the Re-
turning Officers who are responsible
immediately on the spot but which
certainly cannot be binding on the
candidates or their agents who are in
no wav informed; nor had they time
to make any representations about
the propriety or correctness of ghis
changed rule or this interpretation.
Even assuming that the law confers
the power upon the Election Com-
mission to make alteration in the
rules, I think in all fairness the parties
concerned should have been informed
and, further still they should have
been given an opportunity of being
heard as to whether or not this new
rule would at all be practicable or
desirable. Speaking for myself,

found it only on the day that the
rounting had begun and after objec-
tion had been taken by my counting
agent. on which the ruling was given
on the spot without waiting for the
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telegram I had sent to the Election
Commissioner regarding the impro-
priety or objectionability of this
change in the rule and the interpreta-
tion given to it. So, up till now I
have not received any reply to the
telegram sent, and the order of the
Returning Officer .remains nbsolute. I
am not suggesting that that may have
affected the number of votes, nor do
I want to say that in itself it vitiates
the election. But I would like to
point out that it is physically impos-
sible to look at the number of boxes
spread out on a narrow table in a
very small room where only two or
three persons are entitled to be pre-
sent on hehalf of the candidate or the
rival candidates, if there is more than
one. Only the candidate himself, his
election agent and his counting agent
are entitled to be present, though the
boxes are spread out—in my case 1
am speaking—fifteen and sometimes
thirty at a time where it is physically
impossible on a ‘table stretching over
some forty feet, to see whether all the
preliminaries had been properly
complied with, whether the seals were
intact, whether all the other require-
ments were properly complied with.
While not suggesting that there was
any foul play in the matter, I am free
to point out that it violates the spirit,
it not the letter, of the entire legisla-
tion that a practice of this kind s_hould
be permitted, and that too without
any intimation to the candidates.
dare say the Election Commission
will present a report on the working
of the Representation of the People
Act, particularly as shown in the
conduct of these elections, and I do
trust that matlers of this kind which
have been voiced in Parliament
already and which may have been
formally brought to their notice will
also be taken note of in that report.
But whether or not such notice has
been taken. I think it is important that
the point should be made in this con-
nection so that even if nothing could
be done with regard to the elections
which have just been over, some agtion
may be taken to guard _aga{nst misuse
of such powers as I believe has_taken
place, thangh perhaps in all good faith
in this matter.

Another zoint that I would like to
bring to the notice of this House for
future guidance is in regard to the
scale of expenses, the maximum
prescribed by the law. I do not think
that due atfention has been glven to
the amount of expenses provided.
Particularly in regard to rural consti-
tuencies, sparesly populajced, with long
distances between polling booths or
centres; if you really wish to educate
your electorate it cannot be covered
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within the amount flxed. You are
therefore faced with a dilemma either
of not really educating the electorate
or of presenting returns which are, to
say the least, properly edited but not
correct. This is an unfortunate
dilemma and I trust the House will
take notice and the Election Com-
mission will also take notice when the
law is being reviewed to see that
something is done to guard against
the undesirable aspect on either side
of this dilemma. It is not a good re-
form or amendment of this Act to
suggest that the amount may be rais-
ed, but in a constituency with some-
thing like two or {three lakhs of
voters even a single letter to each
voter costing you two annas will by
way of postage alone far exceed the
amount of legitimate expenses pro-
vided. In a constituency extending
over 4,000 or 5,000 square miles, the
length and breadth of distances going
into hundreds of miles, on rohds which
are called roads only by courtesy,
which are hardly even tracks, the
transport alone would cost at the
ordinary rates, leave alone the special
demand at that time for motor trans-
port that is allowable for propaganda,
far more fhan the amount provided in
the Act, if you wish properly to edu-
cate your electorate, if you wish to
present your case before the electorate
in a proper, fair and honourable
manner. It is true that well-organized
and well supported parties may have
means of conveying their case to the
electorate far more cheaply or at any
rate in a manner that may not bring
them outside the provisions of the
Act, put for Independent candidates or
candidates who have no big parties
and big funds to support them, the
question is very serious: is it that
you wish for only people who can
afford large expendifure or who are
backed by well organized parties or
do you wish the elections tn be really
free, not merely on-the mechanical or
technical side but also in the snirit of
a popular democracy at work? Or is
it that you wish to provide expenditure
sufficient to cover all these that I have
mentioned, and many more such as
printing, travelling agents, their ex-
penses and even entertainment up to
the point of polling.

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
Are these details quite relevant in &
discussion of the President’s Address?
The hon.. Member is experienced

enough...

Mr. Deputy-Speaker: There is &
limi* of time of 15 minutes.
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. Prof. K. T. Shah: I take notice of
it. This is therefore & point that re-
quires attention, for if you permit
even an increase in expenditure you
will make room for candidates only
confined to very rich people and that
in itself is a matfer at requires
consideration for unless people can
afford thousands of rupees to spend on
this matter, it would be a mockery of
an election; they will either put up
party nominees or they would have fo
indulge in all kinds, may I say, of
dishonest practices which may be with-
in the terms of the law, but they will
not be really a correct representation
of the facts. For this reason, there-
fore, 1 suggest that the election
machinery and the provisions of the
kind that I have illustrated should be
looked into more carefully and
stringently, so that our future elec-
tions may be more properly conducted
in tl?e true spirit of a democracy at
work. :

The other point that I have brought
out in my amendment is a more
serious one relating to the entire
national economy of this country.
is well known that the economic posi-
tion of Britain is extremely precarious
and the Sterling is unable to keep its
ratio in the world market. Actually
after two years and more of experience
of the new ratio they have decided that
the sterling should remain free., We
are still tied to the Sterling ratio and
as such even if vou talk of a falling
price index, I am afraid the true posi-
tion of the national economy of this
country, particu'arly in its regard to
the ratio of the rupee with the rest
of the world curroncies is not a true
one and that the prospect before us is
not at all encouraging. if we hear in
mind the possibilities that England
may be forced to resort to for correct-
ing her international trade position or
balance of trade position. I should
like, therefof&. thut note should be
teken of this matter that before any
acquiescence is given to the unilateral
change of The kind made 2} years ago
of the sterling ratio to the dollar and
by following meekly in their tljaln
without any question or consideration,
1 say before such a thing takes place,
this House will be properly informed
and consulted or its advice taken
before Government commit ih.e.ms;elves
fo a policy of the kind that it did 2}
years ago. I regret I have not enough
tjme to expand upon this very serlous
matter that will affect. I venture to
say, very profoundly the lives of our
people. Though it may sound as if it
fs hv a stroke of the pen that the
‘Bank of England or the Government
of Fngland makes the change in res-
ponse to pressure both at home and
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abroad, yet whatever that may be, I
would repeat with all the earnestness
at my command that this matter
deserves far more consideration than
was shown to it on the last occasion
when the change was made. If one
may judge from the Press reports that
have come so far, and _which are
meagre regarding the progress of
these talks, it seems we are in for
another surprise and I wish that this
House ought to be warned and even
guarded against it.

The House then udjourned for Lunch
till Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

Shri R. Velayudhan: At the outset,
let me express my thanks to you, Sir,
for giving me a chance to speak at an
early stage of the debate which I
never used to get on previous occa-
sions. If I may make a relevant per-
sonal remark, I congratulate you on
being returned to this House for
tguiding our deliberations in future
00.

We have gathered here to express
our opinions on the Presidential
Address. -1 was keenly listening to
the speech made by Mr. Shiva "Rao
and the speeches of his successors
like Pandit Balakrishna Sharma. But
the hon. President began his speech
by saying: “We meet here today un-
der unusual circumstances.” It is I also
admit, an unsual circumstance in
which we are meeting here. At the
same time, I have to ask a question
to you and to this House: Who |is
responsible for these unusual circum-
stances? For gny own part, I and my
party are not responsible for it.

Shri Naziruddin Ahmad: Tod s
responsible!

Shri R, Velayudhan: Not even those
who have fought this election against
the Government are responsible for
these unusual circumstances. I must
say that the Government which is in
power in this country are responsible
for these unusual and curious circum-
stances.

We have all come here after ex-
perincing a great experiment in de-
mocracy in the country. I am very
happy ' to say that not only my party,
but all the progressives in this country
have taught a lesson to the rulin
powers, who thought that they w
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pot be uprooted from power. This
election was not at all a free and fair
election even though it was tom-tomm-
ed that it will be a free election. In
my State and in many States in
South India—I have got reports also
from the States in Northern India—
it was not a fair and free election.

(Some hon. Members: Oh!) Great
were the difficulties that we were
labouring under in  Travancore-

Cochin. When we submitted our
nomination as progressives, about 42
political organisations were under a
ban in my State. More than 17
candidates who are top-ranking
leaders, who are the most beloved
sons of my State, were in Jail, or un-
der detention or under a warrant of
arrest. It is under these unfavour-
able circumstances that we fought
this battle of democracy in my State
and I am proud to say that we have
won the battle What, we have won
in other States also. Tampering with
ballot boxes, using of Government
machinery against the parties who
have opposed the Congress, using of
undue influence by the police, military
and reserved police forces, were the
order of the day in some of the
States.

An Hon. Member: In which State?

Shri R. Velayudhan: At least in my
State. We had no cars. We were not
allowed to go to the restaurants be-
cause the police had already gone there
and asked the restaurants not to give
us food. The taxi owners were asked
not to give us any cars. The Govern-
ment machinery was working in full
swing when the elections were going
on in my state. I know the experiences
of the people who have fought against
the ruling power. In other States also

more or less the same was the ex-

perience or perhaps in many ways
more intense than what we were ex-
periencing in our State. (Interruption)
As a personal explanation, I have to
say that the constituenc, where I
fought was one of the biggest consti-
tuencies in India. It had about 7,88,000
voters. In so many places, we were
not able to get access on the day of
the election. Take for example the
constituency from which the Chief
Minister of the State was contesting.
Myself and my colleague went to the
constituency on the election day. We
saw voters being taken in cars to the
polling booths. We protested in the
presence of the Chief Minister. But,
he said. “Who are you to say? 1 am
in power today; I will do what I like”.
It was not a free clection in“that
constituency that he was contesting.
The whole of the police force was on
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guard there. The military was there.
For one candidate more than 700
cars belonging to the Congress party
were working in that particular consti-
tuency. All our protests were in
vain. It is in this way that the
Congress has won the elections in
some of the States.

An Hon. Member: How did you get
elected?

Shri R. Velayudhan: Of course, }
got elected in spite of all these diffi-
culties. I am not saying only about
my case. I am saying about my other
colleagues who ltave becen dofeated be-
cause of the interference of the Gov-
ernment  in power. (Interruption)
Otherwise, we would have been in a
majority......

Mr. Deputy-Speaker: May I suggest
to the hon. Member that the conduct
of the Congress outside is not relevant
to this debate. The conduct of the
Government is certainly relevant:
particularly the Union Government
and not the Provincial or State Gov-
ernments.

Shri R. Velayudhan: The Prime
Minister of India toured South India.
He came to our State also. We sought
an interview with him in order to ex-
press our difficulties. -

Shri Bharati (Madras) Not™ as the
Prime Minister.

Shri R. Velayndhan: The Communist
Party was banned in my State. The
students’ organisations were banned;
many other organisations ‘were under
ban. We, as the citizens of India, as
people who were contesting the elec-
tions in the State and for Parliament
have a right to approach the Prime
Minister and place our grievances
before him. We were refused an
interview. Our request was turned
down by the Prime Minister himself.
He said that a most fair and free
election was conducted in our State.
On top of that he declared that India
is a most democratic State in spite of
all the repressive laws in the country.
In spite of all, what is the result of
this election? It shows, apart from
many things, the people are intelligent,
whatever the Congress people and the
Government from the other side may
be caricaturing. They say that the
people of this country are illiterate
and that is why they have voted for
this party or that party. They say
that the pesple have not voted for a
particular ideology. Bu', from this
electio, we wunderstand that the
commnn man in this country is a
very intellizent person. And he has
exercised his vote correctly and he
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[Shri R. Velayudhan]

bas also given a clear verdict on the
Government of the day. What is tha'
verdict? They have said clearly that
the_v‘ do not want this Government to
continue any more, not even for an-
other hour more in this country.

Shri Bharaii: Not this Government?

Shri R. Velayudhan: Yes, that is the
"verdict of the people given to the
world that the people of this country
do not want this Congress Govern-
ment, this fascist regime to continue
any more. But they have shown that
they have got faith in a particular
ideal—the ideal of democracy. The
people have now given a lesson. What
is that lesson? It 'is that they have
Zaith not in the Congress party but
they have, especially in South India,
:shown that they_have a tendency to
;80 towards the left. If the elections
shave shown a lesson to the world it
is this that the people here have a
dendency towards the left. And that
is exactly what is wanted in this
country today. Let me also say that
it is not for the Communists that the
votes were given. It is not for the
Democrats or the Progressives that
the wvotes were given. But all the
same, I say, Communism has come
to stay in this country. It is a political
party now and it will be nonsense for
anyone to ignore that political party
in this country. It is the biggest op-
position in the country. The masses
are following that party today. You
cannot hide that fact though you
want to, as.the British people tried to
hide the real fact of the Indian
national struggle at-one time.

Mr. Deputy-Speaker: The hon.
Member claimed to be a Socialist once.
Is he now a Communist?

Shri Bharati: Last time he was a
Socialist; but he has now joined the
Comynunist party.

Shri R. Velayndhan: It is no matter
for laughter and if you want my
personal explanation I am prepared
to glve it,

Shri Bharatl: Let us have it.

Shri R. Velayudhan: Even when 1
Joined with the Socialists in Parlia-
ment 1 stood for a united front of
the left in the country. I was never
a primary member of the Socialist
, Party of India. s

An Hon. Member: But you wore a
red cap.
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Shri R. Velayudhan: We want a
left front in this country and there-
fore we have used this opportunity
here and outside to achieve this end.

 Within the limited time at my
disposal, I have to cover two or three
more points. I have a lot of com-
plaints sent to me by friends regarding
the elections in some parts of liydera-
bad, Travancore-Cochin and Mysore.
It was not a fair thing for the party
in power even if they had the greatest
machinery in the country to interfere
in thesc elections. I say this with
great pain. Some of the representa-
tives of the people who have secured
the largest majorities in the elections
are still in prison today, or are under
arrest warrants. The Al India
Radio would not report these matters.
One elected representative from my
State got 42,000 votes out of 52,000
votes polled, but though the fact of
his election was reported by the Al
India Radio, the number of votes
secured by him was not. In this
way the Government used all sorts
of methods to discourage the leftist
forces in the country. But, in spite
of all these handicaps, we have practi-
cally won the elections as is shown
by the results.

I mention all these, not for the pur-
pose of fighting the Congress pariy or
the party in power, not to bring about
chaos in the country. I do not want
to do that. My purpose is {o bring
about peace and happiness to the
people of the country in which you
and I are interested. What is wanted
in the country is not a one party
Government but a Government of ail
the progressive forces. If you are
intelligent enough, if the party in
power is intelligent enough they will
institute not one party governments,

. but coalition Governments. not orly

in the States but also at the Centre,
What is the number of vnres: polied
by the party in power? Not even 42
per cent, for parliament.

Babu Ramnarayan Sinzh - (Bihar):
No+ even that much.

Shri R. Velayudhan: Not even that
much, says my old and respected col-
lesgue here. Therefore, if you want
peace in the country, if you want
gocd Government, which you have
nut peen able to bring about in this
country yet and In which attempt vou
have failed miserably, the one thing
that I want is coalition Covernment ot
the centre with all the political parties
who have come out successful in  the
elections. I do not know whether
the leadership of Pandit Nehru will
accept this, but if the elections have
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drue one thing mere than any other,
it is this, that it has exploided the
mytk of his personal leadership. 1
have great respect for Pandit Nechru.
The Congress party people were mak-
ing great use of his name. His
photos were being taken out from one
place to another. The Natinnal Flag
t)c was made use of. Eis name was
being exploited and made use of at
every one of their meetings. But
al! the same, the people gavz their
verdiet and it was a ditlevent verdict.
They have given the verdict that he
i~ not the leader of this country but
that a certain ideal is their leader.
They have certain ideals to lead them
«rd it is not a persona! leadership
they say, that should lead them. We
do not believe in personalities, ‘we
believe in the leadeiship ¢f an {deo-
lugy and for that the pecple have
voted. It is for that that we stind.

To sum up my points, what we
want is a Democratic Government
and for that you must have coalition
Governments, both at the Centre and
in the States. But what has been
done recently? We have a caretaker
Government in Madras' run by a
defeated Chief Minister. And in
Travancore-Cochin only 44 out of 108
seats have been captured by the party
in power and still you are having a
care-taker Government. That s
because you. have no plans or pro-
grammes hefore you. Why not have
a new Government in these States
here and now? You want to wait
for another three or four months; but
the people are anxious to have new
Governments in all the States where
they have got at least a working
majority with the other parties put
together against the Congress. I
submit to you that it is my humble
opinion that we are not for the intro-
duction of Communism immediately
in the country, not even for the intro-
duction of Socialism;: but we want a
Democratic Government and a good
Government in the country. And that
you cannot have. You have experi-
mented on this for the last four years
snd failed. Only a coalition Gov-
ernment can be worked, a coalition of
the progressive torces of people, who
have come out ruccessful with the
votes of the people of the country.

Shri Kamath: While {he President’s
valedictory Address has been of the
-expected pattern, I am amazed no less
than amused—and I am sure hon.
Members in this House will share my
feelings in this regard—that it has
fallen to the lot of my gallant friend
Shri Shiva Rao to thank the President
for his Address. I hope and trust
that in keeping with the established
tradition, with but a few exceptions
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in this House, ere long he will be
translated to a seat on one of the
Benches in front of him. He is shap-
ing very well: but is it not, may I sak,
a little strange that a vehement critic
of some of the big projects and the
publicity plans of the Government
cshould find himself today in this
rather unenviable position of moving
this moticn? But the big difference
between then and now is that the
General Elections have taken place
and the dust and din are subsiding,
though not yet quite subsided. The
House cannot possibly have forgotten
the valiant role that my friend Mr.
Shiva Rao played in the exposure of
what has popularly come to be known
as the jeep scandal. By a strange

irony of fate—if you permit a few
sidelights . on the atmosphere of the
General Elections that was created

by the party in power—this discovery
of the skeleton in the cupboard of
Government was fathered upon me
by a person who came to campaign
against me in my constituency during
the elections and was introduced to
the electorate there as a friend and
personal envoy of the Prime Minister.
This personal envoy of the Prime
Minister also accused me of having
been a signatory to the telegram sent
by some M.Ps. to the American Gov-
ernment for food aid to India, and it
was said of me or against me that an
independent candidate, if elected to
Parliament would pe dangerous to
the Parliament, because state secrets
would no longer be secret and they
will be exposed, betrayed or given out
to foreign embassies, if not to foreign
countries. That person who was intro-
duced to the electorate as a friend and
personal envoy of the Prime Minister
was no other than Kumari{ Mridullaben
Sarabhal. Several Congressmen
there, who belonged to the party in
power, took some lessons from her, I
must say with regret in the art of
mendacity, and setting at naught the
salutary advice given by the Prime
Minister on the eve of the elections.
namely that the elections should be
fought with dignity and decency, it
was sedulously spread in the rural
aregs—because the urban areas are
fairly literate and educated. In it
wag propagated that I had received
2} lakhs from America, that I had an
American wife who was connected
;;tl};ﬂ the American embassy in New

The Minsiter of State for Finamce *
(Shrl Tyagi): Good rews!

Shri Kamath- The villages were
treated to varlants of this theme

Mr. Deputy-Speaker: Bachelors’
wives are not relevart matter here.



221 Motion on Address

Shri Kamath: That is only by way
of giving some sideiights as to how
the Prime Minister’'s position was
exploited.

Mr. Deputy-Speaker: How is the
Government concerned?
Shri Kamath: Beciuse the person

who came there was given out as
the Prime Minister’'s envoy. How-
ever, I am not labouring the theme
ot all. By way of introduction I
¢m giving an idea ¢f the atmosphere
that prevailed. I am talking about
my province in general and my consti-
tuency in particular snd if my views
ure coloured by what happened in myv
constituency. you wi!l pardon me for
it. I am not speuking of other pro-
vinces at all.

The foreign country mentioned
varied from America to Russia and
even Italy in different villages.

All thiz would have been comic, if
it were not tragic in as much as the
electorate in the rural areas, es-
pecially, was ignorant and illiterate
end was somewhat swayed by such
serious accusations made against me,
which had they known the truth they
would have judged as a tissue of lies,
and damned lies at that.

I looked forward, because there were
rumours in my constituency, te hear-
ing the speeches of my friend Mr.
Sidhva also there. Mr. Sidhva,
Rajkumari Amrit Kaur and Shrimati
Vijaya Lakshmi Pandit, the papers
reported, would come down specially
to my constituen®y and enlighten the
electorate upon their duty of voting,
and voting, properly.- But we were
all disappointed. It was one of the
biggest jokes of the whole campaign,
as one of my supporters in a public
meeting said that “to defeat Mt
Kamath so many big guns are coming
from Delhi and that we are lookin
forward to meeting here Kumari,
Vidhva and Sadhva—Kumari Amrit
Kaur, Vidhva Vijaya Lakshmi Pandit,
and Sadhva—which is a slight variant
of the name Sidhva.”

Coming to the manner of the elec-
tion itself, I am constrained to submit
to the House that it was hardly fair
or freee. Most of the unfairness or
unfree character of the elections
stemmed from the fact that the Presi-
dent of one of the political parties
contesting the election was also the

+ Prime Minister of the land and the
head of the Government. The Prime
Minister admitted the other day in
the House—you were not here then,
' Sir—that when he toured the country
in his electioneering campaign for the
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Congress his tour programme was
inevitably and always sent to all
officials, civil and military, who as a
matter of duty called upon him, and
joined in many places and provinces
the electioneering entourage of the
Congress President cum Prime Minis-
ter. It was reported in the papers
that the Prime Minister had advised
other Ministers in the Provinces not to
mix up their election tours with their
official tours. But apparently he
himself appeared to be an exception
to the very salutary rule that he had
propounded so far as other Minsters
were concerned, and he at any rate
mixed up his official work as Prime
Minister with his election work as
Congress President. The other day
he brushed aside in the House further
quesfions about this matter by saying
that “it is always done”, and when I
wanted to pursue the matter further.
the Speaker intervened saying that I
was entering into an argument.
Therefore, I could not pursue the
matter further. When Pandit Nehru
toured the country as Congress Presi-
dent for election and vote-catching
for the Congress, it was wholly unfair
that officials of Government should
have moved about in his entourage
frecely and created the impression on
the ignorant people in town and
country that they too were part of
the Congress electioneering circus.
From this example set in high quar-
ters it was only a step further for
the lesser minions of Government
such as the patwaris, patels and
kotwars in the rural areas to des-
cribe to thesimple peasants there that
Congress candidate’s box was sarkari
peti and that failure to put the ballot
papers in the sarkari peti would be
visited with dire conseguences. Other
variants of the same theme were that
the Congress candidate’s boxes were
Gandhiji ki peti, Nehruji ki peti and
Gomata ki peti. The bull became
Go-mata. (Interruption).

S p.M.

Mr. Shiva Rao rather unconsciously
this morning let slip, I would not say
a facetious remark, but a remark
made perhaps in all seriousness that
after the polling or election was over,
village women came to him and said
that they voted for the bulls and that
they wanted to see the man behind
the bulls or the candidate whom the
bulls represented. And Mr. Shiva
Rao gave darshan cf the man behind
the bulls, This in a nutshell was
what really happened in most areas
in the country, especially in rural
areas. which comprise 70 to 80 per
cent of the electorate in our country.
In wmv eonstitueney and In my
province of Madhya Pradesh in
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the villages, in remote villages,
where independent candidates natural-
ly could not reach with their meagre
resources, the people believed that they

were voting for bullocks only and
neither for the candidate nor even
for the Congress. I will tell you an
anecdote. In one village after the

polling was over when it was casually
asked for whom they had voted, they
said they had voted for bulls.

Mr. Deputy-Speaker: How did the
bulls reach them? Is failure on the
part of some of the candidates t2
carry on propaganda a subject matter
here?

Shri Kamath: No, no. I am telling
you how the village officers, the pat-
waris, the patels and the kotwars,
though they are forbidden by the Act
to take part in the election, yet they
have taken part and tried to mislead
the poor, simple peasants, the vil-
lagers. They were even told that if
they did not like to vote for Congress,
‘do not vote at alll”

Fig at @y gt §, agay
Tga @w S g, dfeT 469 w1 e
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And many villagers said later on:

g AR F@ ® @ far
g1 wg &1 Ffr ad &7 s wi
#1 gt A fzar | do ATy AT
adl #3741 dw wT F, T QAT |

[Congress wants total disaster.
They are all very bad people. Vote
for the bullocks. They will do you
no harm,

And many villagers said later on:

“Yess, we have voted for the bullocks,
They will do us no harm. We shall
never - vote for the Congress and we
have not voted for them this time.
The bullocks will do nothin‘fa , but
feed themselves on green flelds.”]

That is how many villagers ip the
Gond areas of Madhya Pradesh really
felt and acted.

Then, my friend, Mr. Velayudhan
has just told the House how the
National Flag was _misused by the
Congress party. He perhaps did not
have any documentary proof but
I have got some photographs taken in
my constituency of the National Flag
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having been used by the party for
their own propaganda.

My friend, Mr. Shiva Rao really
told the truth when he said that the
oters had voted for the bulls —May

eir tribe increase!—and he waxed
eloquent, so did my friend, Dr. Desh-
mukh, that women had laken an
interest in this election. But in my
own province in a certain place it was
reported to me that when Gond women
were crossing a little river or a rivulet
the home guards stocd on this side
and shouted to them that the military
was waiting on the other side
of the river and if they came lucir
lives and honour would be in danger,
because those women were apparently
from a village which was anti-Congress
and reports were that they were going
to vote solidly anti-Congress. The
women were threatened by the home
guards standing on this side that if
they dared come on this side of the
river their life and their honour would
not be safe, and.the women thereupon
turned back. My friend, Mr. Munshi
makes a wry face—he did not contest
the elections, so he does not know
exactly what had happened.

As regards the other malpractices
that were indulged in, I would not
give them in detail nor have I the
time for it—in two or three minutes
I will finish what little I have got to
say. From Uttar Pradesh I have got
certain very interesting, and rather
heart-rending may I say, documents
making very serious allegations.
This one is from Aligarh. It ap-
peared that the Returning Officer at
Aligarh went into the room where
the ballot boxes were kept at dead of
night and was doing something, God
only knows what. Now a report was
made to the Election Officer and the
Election Ofiicer does admit in his note,
a true copy of which was given to me,
that the Returning Officer was inside
the room where the boxes were kept.
The Election Officer says:

“On enquiry from the District
Election Office on phone I am in-
formed that the boxes of the hall
were being arranged candidate-
wise under the supervision of the
Returning Officer.”

As if there was no other time for
the boxes to be arranged! In my own
constituency the boxes were arranged
when brought out for counting—there
is no need to arrange them inside..
But even the District Election Officer
got suspicious and asked the work to
be stopped:

“I have however asked the work
to be stopped forthwith and the
keys of the hall to be sent to me
immediately.”
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And most surprising of all, in
Aligarh, in the same place where this
thing took place, the District Magis-
trate promulgated an -order und
section 144 Criminal Procedure C
—I do not know whether in any other
city or town of India it was done—for
-counting purposes only. The section ap-
plied to the whole of the premises of
the Election Office and a distance of
200 yards round about it and ‘shall
remain in force from the 9th to the
24th February, 1952”. God ‘alone
knows why this was promulgated
when in no other place - section 144
was promulgated. It was however
explained to me that it was intended
to prevent people from coming near
4at night and trylng to see what was
going on inside at dead of night.

I would have liked to say much
more but today I would end up by
saying that. the warning uttered by
Dr. Rajendra Prasad, the President,
at the time the Constitution was
adopted, the warning uttered by him
in the Constituent Assembly has as-
sumed, to my mind at any . rate,
considerable significance and it sounds
very true. hatever the President
may say today or feel today about
the elections, the warning which he
uttered that day was that adult
franchise without adult education, or
at least adult literacy—because when
literacy is there there will not be any
need for symbols at all—is an enter-
prise, an adventure, an undertaking,
a task attended by dangers and pit-
falls,. And I am sure if Mahatma
Gandhi himself were alive today—
well, even Mahatma Gandhi was not
spared; I do not know if it happened
in your province also. but in this
election poster of the Congress,
Mahatma Gandhi, the Father of the
Nation—I look upon him as a national
symbol and I am sure all of us look
upon him as a national symbol and
not as a mere party boss—and in this
poster he is shown with folded hands,
as if he is begging for your votes, for
the votes of the people! The
Rashtrapita, who never took part in
any election, who never begged for
votes at any time of his life, he is
dragged down from his Divyaloka or
wherever he is at present, and made

Shri V. Gangaraju (Madras): 1Is it
any Congresg party poster?

Shrl Kamath: Yes, it is a Congress
party poster. The publisher’s name
is there.

‘Shri V. Gangaraju: The symbol of
a ladder is also there.
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Shri Kamath: Ah, I will read it out
to you:

WA F9T WA §, afy
qnr a;rfnfr I

[This is the ladder that has taken
you up. Now this very ladder will
take you on to progress]—Referring
to Congress which is here symbolized
by a ladder,

Mr. Deputy-Speaker: The hon.
Member forgets that this is discussion
on the Presidential Address. The
conduct of the Government may be in
queston but not what a particular
party has done—it is open to a party
to do as it likes.

Shri Kamath: The law forbids the
use of national symbols and national
emblems. I look upon Mahatma
Gandhi as a national symbol and not
as a mere individual or party symbol
or party boss. If Mahatma Gandhi
had been alive today and if he had
learnt about the methods adopted b,
the Congress, he would have sai ,
“It is better that Congress is defeated
than that it should win by such

methods”. At one time in 1942 he
said, “I leave India to God or to
anarchy”. I do not know whether

anarchy is overtaking the country. I
hope it dogs not. I hope God will
protect us and that He will save
democracy in India.

Shri Naziruddin. Ahmad: I believe
that this last session of this Parlia-
ment is a great constitutional anomaly.
Members who have not contested and
Members who have been defeated in
the elections are taking part in the
deliberations of this House. That ig
why I consider it a constitutional
anomaly. Of course, there is no way
out of it. Things have been so
managed that many of us have to sit
here, although some of us are mere
anachronisms. The justification for
this anomalous meeting lies in the
fact that we have gone through the
biggest election in the world and this
has led to vast administrative pro-
blems. There is the election to the
Upper House yet to be held; then
there is the election of the Vice-Presi-
dent and President. All  these
things will cause delay and during

the interregnum we must do some-
thing.

The position in the country is this.
There is scarcity of food and clothing,
and corruption and black marketing
are flourishing. The  difficulties
which the Congress faced during the
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Elections were due to the failure of the
‘Government to tackle these problems.
For various reasons, it was not easy
to solve them satisfactorily. The
fcod problem was particularly diffi-
cult of solution. The cloth problem
might have been solved, but there was
toc much of bungling in it. All this
iz due to the fact that the Government
‘has had no previous experience of ad-
ministration. It was perpetually in
the opposition and when it came to
power, it found that the slogans which
it had uttered would not avail it now.

As a result of these failures, the
leftists had a chance and they have
come in during the elections in large
numbers, more particularly the Com-
munists. Had the leftists combined,
the Congress would have experienced
more reverses. One speaker ex-
plained that the Communists are for
democracy or some such thing. As
I understand Communism, it is the
reverse of democracy. Nobody has
.any quarrel with the Communists in
thejr theories of equality, justice and
the like. No one quarrels with their
'slogans. But the question 1is: do
they practise what they preach? So
far as I know, they depend upon
rchaos and disorder, crime and griev-
ance (Shri R. Velayudhan: No, 1no.)
Yes. That has been their history
throughout the world. We are,
after all. getting the first lessons of
what Communists are likely to be,
but the world has seen their danger-
ous chararter. If they believe in and
teke to democratic methods and not
only preach but practise democracy,
then the whole country would be
grateful to them. But the douings of
the Communist party in Telangana
and other places, if. repeated, will be
a real curse. Therefore, so far as
the Communists who may be returned
to the House when it Is proverly con-
stituted are concerned, they will
themselves be on their trial. 1If they
pursue democratic methods, they wil)
be welcome, but if they use the Parlia-
ment as a platform for preaching law-
lessness and disorder, then the country
will have ‘o disown them.

Taking everything into considera-
tion. the Government has done re-
markably well. The food situation
ifs very unsatisfactory and things
might have been managed better. But
the reason for the failure Is obvious.
The cloth problem has been bungled
and there certainly was much room
for improvement in this respect. The
Congress will be in power in the next
Parliament. Their abllity, honesty.
integrity, business ability and ad-
ministrative power will be tested to
the utmost. If they fail to solve the
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problems that affect the masses, they
will have to thank themselves for
bringing the disruptive elements into
the core of our society.

The subject of my amendment re-
lates to the absence of any mention
about the steps necessary to prevent
black marketing. Effective  steps

. have newver been taken and I fear will

not be taken.

Dr. Pattabhi (Madras): Should not
be taken.

Shri Naziruddin Ahmad: Yes, from
a certain point of view they should not
be taken, because that would involve
big friends to their right and the left.
But I submit that upon this issue
rests the success or failure of the
Government. So far as this House
is concerned, it is practically dead.
Therefore, the discussions here are
merely a post-mortem examination of
what has been done. .

Shri R. Velayudhan: This House is
only a.ghost.

Shri Naziruddin AMmad: To all in-
tents and purposes, this Government
is a caretaker 'Government and this
House is a caretaker House,

Shri R. Velayudhan: Not an under-
taker House?

Shri Naziruddin Ahmad: You may
call it an undertaker House also. . So
far as the putting down of the black
market is concerned, it raises import-
ant questions. Many glaring cases
are known and the hon.-'Ministers of'
Government also- can find many in-
stances in the heart of New Delhi
itself which will show how black
market is flourishing.

The question is not the absence of
laws, but what is lacking is the will
to act. Government is not showing
sufficient strength, sufficlent purpose,
to check black-marketing and again I
am reminded of the friendly inter-
ruption of Dr. Pattabhi Sitaramayya

" that perhaps they do not want to go

far enough. There are big persons
involved who have friends in high
places in Government and they can.
not be tackled effectively. Probably
the strength of the Government to a
certain extent depends upon them.
But I submit that the happiness of the
entire people to a large extent depends
upon Government taking a strong:
line in checking black markets, an

if they fail any longer to solve the
problem, the result would be that dis-
ruptive forces, Communists and
others who are so much disliked, will
take their place one day. The next
Government—it is too late for the
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present Government to do it—should
tackle the problem i{n a more realistic
fashion. They must act with a will
to win and with a will to check
black marketing and other allied
curses.

Then there is corruption ip public
life which is increasing day after daé.
Cases of well known persons or offi-
cers of Government, who have been
flourishing in their trade, have been
brought to the notice of the House,
but nothing could be done against
them. I think the next Government
would at least take care to tackle these
problems and try to give satisfaction
to the people by a proper discharge
of their duties,

A large number of questions have
been raised in the amendments. They
are of an academic nature, and 1 .do
not want to repeat the remarks of
other members. There are a large
number of speakers who are anxious
to speak and I do not want to stand
between them and you. I submit
that Governmef#® should take note of
the remarks made in the House and
try to mend their ways for the future.

Shri Venkataraman (Madras): Ordi-
narily I should have confined my
remarks to the subject which always
attracts my attention, namely the
condition of the workers and the
peasants in this country and the
attitude that the Government should
take in respect of them. But in view
of the very serious charges and alle-
gations made with regard to the elec-
tions, I feel that if they are not con-
troverted or denied by at least same
section of the House, it will leave
an impression not only in this House,
but elsewhere that there
something very serlously wrong in
the manner in which the elections have
been conducted.

1 come from a province in which
the party in power has suffered very
gevere reverses. I come particularly
from a district in which it ' suffered
perhaps the worst of the reverses.

8hri B, Velayudhan: Then, how did
you succeed? \

[MR. SPEAKER in the Chair]
Stlm Venkataraman: I shall come to
at. .

Nevertheless, I must say that it is
not alleged by the persons who succeed-
ed, who are in a vast majority in my
district, that the elections have been in
any'way unfair. The point is this. A
large number of candidates who stood
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for the elections began to look upon the
elections as if it meant only their
relationship with their electordte and.
the rival candidates. They did not
look upon the elections as something
which happens throughout the coun-
try, as one in which officers were
called upon to undertake very heavy
responsibilities, sometimes without
even sufficient time and very often.
under most trying circumstances.
The candidates wanted that whatever
they objected to should . be attended
to immediately, wh~tever they wanted
should be attended to immediately
and if their complaints were
not hended {o immediately, they
thought everything was wrong. The
real danger in looking upon the elec-
tions in that way is that for each
constituency there must be an election
separately from the rest of India, all
the officers should be concentrated in
that place right from the Election
Commission down to the lowest offi-
cer and unless that is done it would
not be possible for any Government
to attend to the electlons of that
particular constituency immediately
and the moment objection was taken.
In the large context in which the
elections were held, in the way in
which the officers functioned, the:
candidates who succeeded as well as
the candidates who were defeated have
generally admitted in their speeches,
in their statements and in their gene-
ral appreciation of the situation that
the elections were fair and on the
whole conducted in a very orderly
fashion.

The Communist party for which my
hon. friend Mr. Velayudhan took brief
and spoke here, has expressed so far
as the province of Madras is con-
cerned that the elections were on the
whole fair and free. I had always
known that the Communist party has
only one opinion and it does not allow
discordant voices in its party. Per-
haps, the entry of my friend Mr.
Velayudhan is the beginning of the
trouble for the party also.

Then, the way in which the
electorate responded to their dutles
and the large percentage of men and
women who voted in our Sfate and
particularly in the State of Travan-
core-Cochin show that the adult
frapchise has not been a mistake at
all and that the people of this country
are quite prepared and quite ready to
undertake the responsibilities of run-
ning the administration of this country
by exercising their, franchise. I do
not know my hon. friend Mr.
Kamath who has the reputation of
being the champion of democratic
rights, has a lurking suspicion that
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adult franchise has not been a success
in this country. If he says so, I am
afraid his experience in his province
must have been somewhat disappoint-
ing, But the experience of other
people throughout the country and
the number of men and women who
voted, the large percentage of people
who exercised their franchise all over
India and particularly the South, goes
to show that we need have no fears
whatsoever with regard to the politi-
cal consciousness of the adult popu-
lation who were called upon to
exercise their franchise and also
called upon to undertake the respon-
sibility for the Government of this
country. I feel that so far as the
South is concerned, people voted
consciously—whether they voted for
the Government in power or against
it—they were fully alive to their
responsibilities which were entrusted
to them and there were no complaints
whatsoever in regard to the manner
in which the elections were conducted
and the manner in which people res-
ponded to their duties. I want to
put it on record that the officers and
the persons who were rvesponsible for
the conduct of the elections discharged
their very onerous task in the best
possible manner under the circum-
stances and that they deserve the
congratulations of the House for the
manner in which they performed
their duties. I also wish to place on
record that the people of this country
have voted in these huge elections in
a very orderly manner without caus-
ing the least disturbance at any place
and have exercised their franchise
with such consciousness that they
have proved to the whole world that
the grant of adult franchise 1is no
mistake at all.

Then, as far as the future pro-
gramme is concerned., let me proceed
to state a few salient features which
we must take note of. The agrarian
problem has been neglected in this
country far ton loag, and 1 thin% the
penalty which the party in power
paid in some areas is largely due to
the neglect of the agrarian problem.
You might have noticed that in this
House time and again I have com-
plained of the reluctance on the part
of Government tv face the problem of
the agricultural labourer, the delay
in fixing minimum wages for agricul-
tural labour and practically ignoring
the just grievances of the large masses
of the nopulation who are working in
the flelds. in the villages and in the
upcountry.
passed the Zamindari Abolition  the
Jagirdari Abolition. and the Inams
Abnlition Aects and all that. But
these Acts do not benefit the landless
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\ agrict‘xltural population, who are the

lowest strata of society, but benefit
only the tenantry class. The tenants
have bemnefited by the abolition of the
jagirdari and the inamdari. But the
landless agricultural labourer who
really performs all the services ani
who is the backbone of agriculture in
this country has ~been very sadly
neglected. Even his minimum wages
have not been fixed, no attempts have
been made to alleviate burden of
debt which has been accumulating for
generations, no attempt has been
made to provide him with adequate
facilities for housing with the result
that the agricultural labourer has
begun to feel that the party in power
has either no interest in him or that
some other party may be able to
deliver the goods. My serious sub-
mission to this House and to the
Government, therefore, is tihat not-
withstanding the delay that has oc-
curred in tackling this problem, the
Government ought to lay more and
more emphasis on the implementation
of the legislation which has already
been passed rather than on passing
new and fresh labour legislation. We
have passed the Minimum Wages Act
quite a long while ago, but even now
it has not been implemented in the
State of Madras from which I come.
I myself sat in two Committees for
fixing the minimum wages of planta-
tion labourers and Jocal board em-
ployees. But even though the report
was submitted long long ago the mini-
mum wages were not fixed and I
understand that even the unanimous
recommendations of the Committee
have not been accepted by the Gov-
ernment. In the matter of fixing
minimum wages for agricultural
labour not even a beginning has yet
been made with the result that though
we have passed several pieces of
ameliorative legislation for the
betterment of the conditions of the
working classes in this country and
they are on the statute book. in
actual practice the persons rconrerned
do not get any Dbenefit therefrom.
During the course of my election
campalgn when I was explaining to
the large landless agricultural ponu-
lation that we have passed several
pieces of legislation for the better-
ment of their conditions, quick came
the question “Have you fixed the wages
for us?” So that, the people of this
country apply only one test and that
test is. “What is the net result, what
i{s the tangible or substantial thing we
have got as a result of your endeavours
and all vour legislation?” If we do
not show any tangible and substantial
results. anv amount of our pasing
legislation. any amount of our debat-
ing on the conditions of the people in
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this country and e
whatever they may be, crocodile or
otherwise—on the condition of the
poor people in this country will nnt
go to soothe their feelings of almost
bitterness that is spreading. I
therefore submit that the Government
ought to take greater interest in the
implementation of the ° legislation
which has been passed and see that
the several enactments which have
already been put an the statute book
are enforced so that the people

this country may get the benefit out
of the legislation which has been
passed. It is necessary that in order
to prevent a violent or a cataclysmic
revolution in this country we shouild

march ahead of the times. Jnless
we go a little ahead of the gencral
feeling amongst the people, unless

we take progressive measures in. the
matter of ameliorating tha condition
of the poor people, the time will come
when they would resort not to the
constitutional method but to the
ultra or the un-constitutional methods
including violence and revolution.

Shri R. Velayudhan: Have you be-
come a Communist?

Shri Venkataraman: My friend Mr.
Velayvudhan has not studied as much
of the Communistic principles as 1
have done......

Shri R. Velayudhan: Are you an ex-
Communist?

Mr. Speaker: Order, order.

Shri Venkataraman: ...... and I ~an
quote that Karl Marx wrcte that the
first country in the whole worid which
would become Communist was
England. He wrote that as early as
in 1850, and even though we are
now in 1952 England is as far away

from Communism as the north pole
is from the south. The reason for
that according to me is that the

successive Governments in England, be
‘they Conservative, Liberal or Lab-
bour, have always marched ahead
in social legislation of the {imes
with the result that they took the
wind out of the sails of .he parties
which tried to preach violence. which
tried to disrupt the Constitution and
which tried to bring about maior
changes in the social structure by
means of violence and revolution.
Therefore, if we want to take a lesson
from history, if we want to profit by
the experience of other countries it
Is very necessary that we should
march ahead of the other countries.
particularly in Asia, and set an
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example to the other countries of Asia
in the matter of social legislation
thereby inspiring the common man
in this country with a faith and a
belief that this Government not only
intends but is quite capable of amelio-
rating his conditions in an orderly
fashion, in a constitutional manner and

by progressive leg}slgtim ‘n"_
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¥ T o3 & g, getfs s 9w
Ty g/, v A G wr
g i o W, @ e q
¥ fod N1 9 98> ¥ gprd aw-
a7 fawadt @ @ I F fod

SRTC i | frmmaraﬁ"ﬂw
e w*’ ™ gF W TR fﬂr@
wan, @) A A3 O only @F aoEr

&t o wwT ME qaw awT @y
A wuwr aofy § afes qF @ quef
qUET AUt 3 AT FLTHTY FA AN
¥ og ey F 99 FQ § Y w94
W&t &1 A AT §) ST | s Ay
2t ¢ Al F A ) g FAT
wifgd o g7 * afeaa AT wfgd |
wwafec azw, § A da § w faad g7
o qHTTA %, § 0F & AR qEA
awT A § 7 F THaT SfHT qTAT-
w1 g At & wiw sefine
T ¥ qw A AR oEw Ak QAN
fefreet & ard # frar § ) sl &
g § % agniw ¥x O wgown T
| 9T TAT N9Q1 99 feay T q@
forw &1 fgame 3 qfers ¢ &7 oM
faa 7 g X &= § & fF o @WK
W ¥ afgs &t A P wlg@,
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UM*R ¥ wgt a2 vz wre vy
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¥ ? Ry fafrex B wffge off &
rfInfefm @ av
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et ot a@ wgEr @ § W% Wy
WY 1 FGIS, I o ATAY §, ¥
9 Y TE G N I @T T e
%Fﬂaﬁ%iaﬁmﬁm@m‘nqﬁ
¥ foq gaar a1t 3 &g ¥ 99 faat=m
& § JgaT T 47 | F Ay ST
™ fF FX I 99 aTF T W
Jrz ALY (Zar 31 3+ FY Aar agy fadm,
FYST TEL (woAm 4T 34 Ja3 qweT
THWT AT W] IT F) g A q
AT AT | F ATT I &Fers
T W fafres amga 7 7 | A
W F w47 fF F @Y fgee Y aig
né«ﬁﬁz@nmzqﬁvhwﬁﬁmi
T T 1 AR AR FEY FY AT At
t ff w97 9 w1 @7 W Ffog
1wt %), angEt F A § avar @ A
¥g AT A 7 Gfear wewrQ gy Ak
FEd Tl & AR ¥ wgd ¢ f o ey
frfreex w1 A1z § &1 7 wgt a% oo
® weE, et § A e g
¥ forq AT ran | F FavEr aug agt ¥
g g, B sty agwa, € g
% wgar § 9 TR A § g aw
qEARX T 89 [ & | @ R W
et d ¥ Aw 0 fowe fod T @
o ¥ Apnd g a1e § R ag e ok
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N T | 7 To AR § F4 A o
A T N AR T T W W
AT 99 qET q=0 § W Ayt 9% A fEaw
T Q1 g fafre W foa &
foq a0 §@ far @ | wK gIwEar
A 5 T @ AR ag 9w @ &Y
A R 79, geifs gEd wg ¥
LR

AR & § I3 @ K FgAT wTgaAr
FRETRAN g &7 3g g 59 ¥ fox
W ¥ R goq w7, A @ wrQ ¥
A w31 N fgd R aw g7 W
M R Hfd | F g T e
fis & frll & a<faoTs g3 01 forg
o R A AN 9 I@ ¥ TOW
T9R 5% | 3T § g€ o ¥ AR IR
W ¥ afls war § fs N 3o A
A3 & ¢ 97 AN o 7@ wiw P
wifgd A QO Fw A N3 H @y
o ¥ O e framr $ o ardo Ao
AN AT I AISTI®
¥ WY &1 9q7 e fir g Fgt aw
T { woar 5 § 1§ oF AR fRrany
g, w1 Ag® A Y ao adfre war
# % & amat & N F amert
{ 0 wiw qvae @ wifgd 1 @
g g § o Age off @ o wr

X @ o G I ST T

a1% T=afEt (men of integrity)
. % fem s, &) | 97 W fagrw
wgt wor Ty ?

weaw WEWY : Aed, . AT &7

FHT TG TR |

ww eonw fey: fah amer
Fra we g0 wARAT |

11 FEBRUARY 19682

by the President 248

WUW  qPQ: ATAT, W fAeE
& a1 fiT IR wET A9 R T
fres w1 ¢ '

W oW fag @R, § e
fd daT 1 @ @ FE e T
T ) Fiw AT ThEF 1 Gar I
fear s arfgd frw ¥ wfesy &
LA F ¥ w7 ¥ A whw
# oY Q¥ & 99 A § ot 9 I
Q@ § &R qar ik F@ F, I W
Fiig ¥ frve 3 anfed ok agw
g Y fgd aife 3w wI F g afay

AGAES FT 9K G AR W F gw
oY Ry &7 &= AN

(English translation of the above
speech)

Babu Ramnarayan Singh: Sir, the
President hus addressed the House
many a time, but this is the first
opportunity I have got to express
myself on it. I thank you for allow-
ing me to do so

Sir, I am not satisfied with the way
the President comes to the House and
delivers his Address and with the
debate which, takes place on it. It
reminds me of the days when I was
a slave and the foreign rulers used te
come to address the House with all
the pomp and show at their command,
in order to impress both the common
people and the hon. Members of this
House. I om reminded of all those
things when I see the President com-
ing to address the House. I cam
understand if the President addresses
us and helps us in our work. But it
is painful for me to note that our
leaders take pride in aping the
foreigners in all things. Everything
that takes place in the world has a
meaning. As I said, the foreign
rulers used to come to the House with
the flourish of trumpets with a view
to create an impression. But does the
President need his bodyguard whenm
he comes to the House? The foreign
rulers were afrald lest some person
in the Parliament should kill or shoot
them. Our President should not have
any fear of coming to any harm or

. heing.Mngulted . st somehady’s handa
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In no cases does he need to bring his
bodyguards into the House. I would
even gay that it is an insult to the,
Parliament that our Presgident should "
come with his bodyguards to address
us. If he comes here, is received
either by the hon. the Speaker or
the hon. Prime Minister, and gives us
his valuable advice, it is a different
matter. It will give "us pleasure.
Sir. I stron ‘oppose the way in
which the President comes to the
House and appeal to the country and
my_collohalﬂaes in the House to put a
stop to 5

This gives rise to another point.
We have attained freedom after a
long time. We should not waste
even a minute. We should work
truthfully and keep an account of all
that we spend, however small the
amount may be. Now, let us see
what the President has said in his
address. In my opinion he should
not have been asked to say what he
did. The President is the most res-
pected person in our country. What-
ever advice he gives should be accept-
able to all. How is it that all the
bungling is done by the Government,
but all that should be said end done
by the Prime Minister, is said by the
President. The Prime Minister
should openly come out himseif with
all that he wants to say; a debate may
take place thereon or not. It is bad
to make the President say what the
Government or the Prime Minister
ought to, and this should not be done.
Why should time and money
wasted on a debate on the Address
of the President? It seems to me

t this, besides being a case of
aping others, is also devoid of all
truth. The President has been liv-
ing in the seclusion of the Rashtrapati
Bhavan and he has been made .to
say how elections have taken place..
The.  general elections have been a
great event not only for our country
but for the world as a whole. The
Government asked the President to
express his appregiation of the man-
ner in which the election officials
have worked and he has praised them.
He does not have a firsthand know-
ledge of it but has been made to say
'30. This bears a close similarity to
what used to happen in the olden
days when the Collectors used to
agree to what the police officers said,
the Lieutenant Governors agreed to
what the Céllectors said and the
Viceroy likewise agreed to what the
Lieutenant Governors said. This
will mean that if what a village
Chowkidar says, is announced by the
King or the Viceroy, it will be consi-
dered as Government policy. This
practice should be given up. Our
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voice jars on the ears of our friends
who still love the Congress or call
themselves congressmen. They fesl
annoyed when they hear that many
irregularities have taken place during
the elections. The wearer

knows where the shoe pinches. You
be: one of the ruling party get all
the help and may not know. But Sir,
I maintain that it is entirely wrong
to say that elections have been fair
The first stage in the elections is that
of putting up candidates. In a cer.
tain constituency a certain Brahma.
chari is a candidate against no less a
person than the Prime Minister of
our country himself. Just imagine
the psychological effect on a voter who
is approached for his vote by
Prime Minister or somebody on his
behgl{ after an ordinary person hasg
asked him for his vote. I would
urge that our Constitution be so
amended as to provide for relieving
the Ministers of their charge three
months- before the election. There
should be no Cabinet in that period.
Only those people should be allowed
to continue in the Government who
do not intend either to stand for or
participate in the elections. But

, those who have to stand for election,

should not remain in Government.
We have seen the bad results of lack
of such arrangements. The country
and those who have its good at their
heart should think of ways and roeans
to remove such irregularities. Thiy
is improper that a person should ask
for votes when he i{s in the Govern-
ment and calls himself a Minister.

The electiong that have taken place
cannot be said to be without
blemish, But we should see to {{
that in future all Ministers relinquish
their posts three months hefore elec-
tions.  Ministers, while they are
‘there ag Ministers, do many unseemly
things. There has been bungling in
the whole of the country. It has
taken place in my constituency too
ahd I wish to say a few words with
regard to that. Sir, I belong to the
Hazaribagh District, There too has
been tussle in the elections
District. The Minister there, who
vwag to be a candidate—all of us know
his name and I need not mention it
~—did all he could as a Minister,
He posted officials of his choice in
that district so that things could be
done as he wicthed them to be done.
Sir, as all know I do not believe in
saying unreasonable things. I put
before you what I know, see or hear,
and believe me I do not tell a le,
Mahatma Gandhi used to say that If
there was a great man in our country,
no matter to what party he helonged,
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he went to make our country, our
mation, great in the same proportion.
I fully realize the idea underlying
this and do not say anything against
saybody. Whosoever bungles, I foel
ashamed of that bungling. I do not
say that only otherg behave in this
manner and whatever I do is right.
But when some people do commit some
frregularity or bungle I feel pained
as well as ashamed. Sir, I will point
out those thingsAt;etore you and before

the country. I have already
pointed out, three months before the
elections the Government offices

began to take interest in the Minister
concerned, who was seeking election
on Congress ticket—I will name him,
though it is not needed as you your-
selves know and will know—and
campaigned for him. It can be argu-
ed that propaganda was carried on in
his favour on behalf of the Congress
Party, but I want to point out that no
distinction is made between the Gov-
ernment aud the Congress Party, and
when you talk about Government
employecs, the name of the Congress
Party is bound to come up. People
belonging to the Party in power should
be ashamed of it. Sir, I have seen that
all the Government officers—I cannot
say every one of them but in zeneral
~—they worked in favour of Congress
candidates, especinlly the Reverne
Minister. In what s known as
Badgaon Centre, so much money has
been spent that it cannot be accounted
for. Though our election law and
the rules lay down the limit of Rs.
8,000/- for election expenses, I will
not be surprised if the amount spent
on elections by the Revenue Minister
{s Rs. 8,00,000/-. I do not have exact
figures but I have heard that even his
afrty spent at least Rs. three lakhs

one single constituency. Whete
did that much monédy come from?
The Revenue Minister is not a landlord
or a moneyed man nor did he obtain
any legacy in the form of money
éarned by his forefathers. Money.
whether collected from the people or
call it money obtained in “the shape
of 1illegal gratification, was spent
indiseriminatelv in that election. The
knowledge that there is not a sin
which was not committed In that
constituency, makes me feel asham-

. Money was spent recklessly in
order to obtain votes. People were
given the threat that if thev did not
vote for a certaln minister they would
not zet food and clothing and they
would be prosecuted and versecuted
in every way. Let me tell you that
the Revenue Minister himself had
said in a speech somewhere, that he
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would get votes like Hitler in a
forcible manner and that people will
have to vote for him. It is a matter -
of shame that hnoligans dressed as
sadhus were used for election cam-
paign in his favour. They went
about preaching which ended in their
advising the people . to vote for the
Revenue Minister; even prostitutes
were sent to beg votes. Sir, I do not
want to take any more time, all I
want to say is that all this is not
baseless; it has been published in the
newspapers. Ballot papers were
taken out of eight ballot boxes, the
number of ballot papers taken out 1
know; all this was put on record. I
want to say what misdeeds and sins
were not committeq in that constitu-
ency. Everything was done so that
the Revenue Minister might win.
But God did not will it so, and he
lost, though he was elected from
another constituency.

In the end I wish to submit that
if what I have said may not prove
correct, I am prepared to take the
greatest punishment, even to face the
firing squad. I do not want {o spread
bascless things against anybody or
indulge in wrong propaganda. I
appeal to Pandit Nehru and to the
country as a whole that what I have
said should be thoroughly enauired
into. First of all, Intelligence
Bureau men, the C.I.D. people, should
be sent to enquire secretly into the
authenticity or othez:wise of these
haopenings. I again appeal to
Pandit Nehru and the country that
all T have said should ‘be enquired
into. Pandit Nehru used to say that
Congress ticket would be given only

to men of integrity; where is that
principle? I want to know.
Mr. Speaker: The hon. Member's

time is up.

Babu Ramnarayan Singh: Just half
a minute more.

' Mr. Speaker: The hon. Member got
half a minute, three or four times.

Babu Ramnarayan Singh: All right.
I copclude. 1 have only to =ay that
these happenings should be ennuired
into and we should see to it that they
are nnt repcated in the future elec-
tions. Those in the Coneress, who
give it a bad name and indulge in
such irregularities, should be turned
out apd punished proverly so that a
clean atmosphere may pervade the
country and it may enjoy peace and
honninane..... ... cas e

A A Y e VL Y



Dr. K. V. Thakkar (Saurashtra):
There are only two points on which I
wish to speak. One is the Five Year
Plan. I attach very great importance
to that part of the Plan which deals
with agriculture. I would go so far
as to say that the present Government
or any Government in this Republic of
ours will stand or fall by the amount
of success it achieves in raising suffi-
cient food for our growing population,
which has gone on increasing and in a
few years’ time will be nearly double.
The few seats which the Communist
party has been able to capture in
the elections, 1 attribute to the failure
of the “Grow-more-food” campaign.

The second point I would emphasise
is the raising of the social and eco-
nomic level of the Scheduled Castes
and Scheduled Tribes. These two
classes tugether form one-seventh of
our total population. The condition
of these submerged and suppressed
classes must be improved by a much
more liberal treatment than has so
far been accorded to them. When
I say much more liberal trea'ment, I
mean raising their educational, social
and econcmic  status by planned
measures which will yield quicker and
richer results. I do know most of
the provinces are doing their best in
this matter. All the same. a good
deal remains tu be done and I think
a good directive from the Centre
seems to be a necessity in this matter.

In some Provinces, the Tribal
population has been under-estimated.
Unless the figures are corrected,
their representation in the Provincial
Legislatures and in the Hnuses of
Parliament will be less than what
they are normally entitled to.
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[ dwe q7o W) _
T\ Wi o A AT A A 7 Ay wd
wwrD & 8 1 99 {ulaReaT O
(Representation Act) swawt &
ar framed Y v & 3 o aw W
ATE G FTFHT S 17 & a1 i Aré Qe
wEeE g Afgd 7 o @ A
% qfigd afes Ty orree TE & T8
forew & W o Y AT ¥ T A
WY T ¥ FaT fear e arr
® oA ot 9| @ § R 9w I
# 3 w7 |qr oW & | »few 5w awa
W AR FEA 7N 4 IPA AL W
gETT ®) Ig 9% &< g7 fran f ag
ey aga aeel § ofFw ag v
a1 ¥ ww g o fegem
& JIATET Y TEY @ ¥ q@ g AR
fegmm &1 oY fawym @@ 7 T §
TG N W AN & A xw fawma
& Ifd T IWaAT W AT FIT §
o ATE ¥ ATE TAL [ F AW b B
@i 3 Al e @ (set up) A
i faw & If@ fggaarT § s
wHaT HY o ®) g9 A quer %7 g% faar
§ 3% W 7= I ¥ ¥T°T frar oy fiw
R T qrEA T W7 G § A}
fer al & fou o7 @@y @wg 97
gl AT 9TAT € | R 3 FEgA W B
o TE 8 R Y FAX G oF F fawm
g & for R ox & aifearde &
for 9T @@ 9@ & 1 AT TS R W
d5¢ I8 73 Arefwgl 7 3g A e
frfegam & fogale f@ @ &)
o A fag 7 T Ot | F 453
A3 gt St ag favig 7 FT ¥
frgfrgamad racI@®E iR
frg WY ¥ @ &1 & wan & fr feell of
wa § w1 A 3 AT dag § e
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AT =rgar 3, Fag A A faara T
7 Fe I wgar § ey gl wear
#, @ I F AT T 4Tq o7 Al
FA N amwa Tg fr 1 77 ¥ IY -
M€ Y| g fou & ae 1 WO @
a<h Wi wgar § A yaAnfs
ofeqt &1 3t sq @i SEAT g
f& 37 #1 Fw fas a4y 4 A i@
f& a1 aEr N 39 F Reorw Kby
&t a7 F7 wC AT F F 1 AT w
7g W Tae @ Sy X fF A
7 Y F A @ Y R T
TR wfgd | @ fosfed & & sgw

" f wradry Tegafy o 7 S et e

famsa ¥ sl gg aa s Resafl 31
wq qu wft FN T ava T W Qe
t ® smfas fawr #Y oF Ao
o a o oy #0

[PaxpIT THAXUR DAs BHARGAVA in the
Chair]

™ aew A R 5 AN annfw e
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R I 1 weE 3 ¥ feu ¥
¥R { A avar frar a1 78 ardy
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amrs faem &0 svse B s
WR 7z w9 awdfes qrieE 9T q
®rer 9T fF ag o7 FT Swar Y I
% FAL FT AT FAR |

g T AT wrrra ardy s fe
g 7 §2) 5 g e 7ol ) Sy
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4 pM.

@l a4 ¥g Fgm gaT §
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o IG WA AR AWAT g FAY
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X@ ST 9 Y €ar g} Faar 1 9g e
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[ <t Qo ¥7e 27 ]
¥ fir Siwaer wo ¥ foy v aga
Tofrr swwg & Twg § AR aw
F yearl w1 TR W 9 Aga
qATT 9% @ & | BT o gk @
o ATt 1 @ aE FeT Q@
£ 5 40 &g gu ¥ Ao A g
f& o ot s ww Ak § W
¥ foy Su o @ awar § Al
WO BT wEewar g ¢ | %W & qrfew
A woma § & ag W IR
femar gawr §, awg o FwHa W
wfaa A e g, W PR -
AR TG §, I A TR 9T A% S
g% € fegwam Si¥ 2w § W@ Q¢
FAF STAT R LR A AT F FEFR
femr € ek wgi wnar ax e 9§
ford 7€t & Tt 9 @ w1 G
Qar g wifgd v forg ¥ some
® faat W dmA AR AW
¥ wden waeTdr WY | Bfer ww
oY gaR 3w ¥ @ § 99 At Wy g
{7 2 oM arewt ) A awr g )
9 fou 384 § f5 9w & waw &
weg § eg e fasma 9w ) faw
AT T I TGN g1 @ N 99 a7G %y
T a1 & @ X 8w franie
R @ § 1 M P g
framells fawre qob gam ar a@ 1 o«
AEH GEIR I T § w41 T
¢ wafer § g & AW wem
o oeT ¥ ER N gEERHT qiw FA
¥ fog s N fgle & o

% ara (g A aw ] gu ge)-
«t & gf@ am J§ efivar g

o1 W ¥ g T § o g g -

L, e W) wwen T four § g
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TR o faar & . srifeey
fafeaeq & (directive prinociples)
¥ ag fear § fr 29 af & a=e Qv
warEYa feat s s xa & *1 WY
1Y o F7 avay Ay o=y 4 A Wh
ot fi forer & dfq@ &) | 9 faarr WY
E §T & A H A7 AT HT g At
oW i QY T W A
A fF feft St aor aeee { o
aTh ¥ w14 fFar 1 | 7w § N Q%
Ferer faorrr & 1 g7 agY wrw fr 94
3 0 fedt s Y azeid ) frspen
o afeard foar & for 1§ Fom
& a1 g ar IT At Fif TAA
g & § | F auaar § P ey ad
§f Fga I AT AIT WL gA R
fo aa A N ¢) wfy @7 FA@
fere wzemmg § ag 40 & M
weeTd &t @it AR g ag g
W 5 Iar o #Y wor g
¢ I8 W A FT awe § fE s
fegam # gfrafafedi € aww @
W g s A § 1 9T ghratafegt
§ o7 a1 frg A & S @R P
frafafel § @ T @ ek
qsaw St & #W § o & 9w W
¢ fegeam & F09) wmar g ¢
fr forg & qrg T a9 § 5 ag wwR
= ) giafedy N foan feem
o% | dfFT agi ghvafafedt wr ot
W@ 9O AT AR IT K A W
NN T G E | T2 /W A ) w9
Freaa< o T €S9 A faar w
Ry AT ofd 9w ¥ A @
gfafedy A fen w1 thaam @n
wied | W@ foud R sT I W
v wiwar wiger g fedm F fr
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% o aframk faen &1 R
wex ¥ wex Qe wfed

a7 vgt ¥ A F ¢F AW AG TN
argm, & fr gan Wik SO ]
vz 3, fr gd O ¥9 g § fadw
\ET qTHAT FTAT 90§ AE FALT I
orit & w71 97 § ot ¥ o I
A &, o Aagl FY § R SN W
a7 ¥ a3 § 1 I Ion § foy
AgEE g aifFurd | W@
W7 ® =P gz ol ASY www ok
1 AT ER A 39 & o ax A7 Fex
1 & TaaTy ¢ frar g A A
9z qfxferfa & AT | & M frQw
gT ®1 AZIE, AAURR F AT @
aagt qr faer § ag gdfoy § fF
&a ¥ A9gT § I T gHEaArsi ¥ gy
@ ¥ fow ga 7 9 A& fFar )
xR ghew Wk § AR W

wqew wee (Scheduled Castes)
¥ § @ fomr 1 wamar A fgear @fa-

AL ¢, ST F IR W R A

EOS AR ER RS CR iRl
fowrqa @ fs geee @ a7 & fog
aw Y xex w1 & i oA

fem 4w fs SIT_¥ w0 & QT

w1 A @ oy sy o A ETE
yTE T o s ¥ ¥ @ TR T
ttmwmwrnzimmﬁ
e ¥ gy { oy f w aw A
wen ¥ rETERaT § I &1 T HA AN
@ a3 fai N wg T e q
] FET 5 Ag O qoea
u?ﬁ?ﬂ%mﬁiwﬁm
WY e T U o Ak g, Sl
ar W TR TR 9T w@h
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A Ay oy @ vah ¥ el ) S
g% A W T giw awl § fear § s
™ 3 30 8 et ¥ 7 ey ot are
AR AT TRA R I T T E A
A waqr w1 Al v gAU @ G

W AR} & 7 N TEE gAnt
A gee O faaro o 4 9w
feaa fomr & ¥ 58 %1 @i ST §

(English translation of the above
speech)

Shri S. N. Das (Bihar): While sup-
porting the motion moved by my hon.
friend Shri Shiva Rao, I want to bring
certain matters to the notice of the
Government. There is no doubt
that the Government officials deserve
to be congratulated upon their be-
haviour in the current general elec-
tions which are almost finished, and
for the manner they have striven to
preserve the sanctity of the ballot
box. Our people 'in general too
deserve our congratulations and
thanks for setting at naught all our
fears and apprehensions in a peace-
ful manner.

But the most important issue which
1 want the Government to note is
that, apart from asking the electorate
to vote in their favour or publicising
the final dates upto which electiong
to the various State Legislatures and
the Parliament must be completed,
the Government or the polit.icai
parties of this country have done
nothing to educate public opinion.
In my own small constituency I noted
that nowhere in any village the
people had an idea of what they were
to do on an occasion like this. The
persons connected with different
political parties, who had visited
those places prior to me, had withoud
exception failed to explain to the
local inhabitants hcw they were to
exercise the double franchise in this
first general elections being conduct-
ed in India, viz., how they were teo
cast one vote to elect their repre-
sentative in the State Legislature
concerned and another for electing
the person to represent them in the
Parliament. Should an investigatiom
be undertaken in the areas where
the village folk have exercised their
franchise in large numbers, I think
the iInvestigator concerned would
meet nothing but despair to find se

vast numter of our people still un-
sble to understand whom they have
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voted for. 1 thought Shri Kamath
dad made the remark in a lighter
vein that ‘they had voted for the
oxen’. I too, however, can say that
mot many of our people had under-
stood that their votes were intended
for two important institutions en-
trusted with the governing of this
country under the new Constitution.
Not more than five or ten per cent. of
our voters, who exercised their
franchise in the recent elections,
realized the implications of their
vote. When the Representation Bill
was ., under consideration in this
House, I had pointed out thgt the
Government should make some provi-
sions whereby, not only in the case
of the current elections but also for
all general elections to come, the
public should be well educated
beforehand in as many words as
to what were the issues involved in
the coming elections and what part
they were expected to play in them.
The then Minister of Law though he
thought this suggestion to be com-
mendable did not accept it on the
ground that it was not practicable.
I hold that if democracy has to func-
tion smoothly in India and if the new
Constitution framed by us has to be
preserved and further if we are to
ameliorate the conditions of our
masses under ‘the new Constitution,
it is necessary to set up some
machinery at the earliest possible
date and before the next general
elections whose task it should be to
educate in clear terms many crores
of our voters, whom we have given
the franchise, in the matter of the
mew Governmental structure of this
country and on the issues for which
they will be called upon to vote at
times. I can say so without fear of
contradiction. While in one of the
two rooms votes for the State Legis-
lature were cast, in the other they
excrcised their franchise for the
Parliament. 1 think that as' many as
90 per cent. of the electorate had not
understood the issues for which the
votes were being cast. Had there
been nn election symbols, not even
five per cent. of our people could have
decided in whose favour and for
what they should cast their votes.
It was possible that certain persons
while wishing to elect a Congress-
man to the Parliament might have
desired to send the nominee of an-
other party to the State Legislature.
In that event he would - have found
himself handicapped to reach a decl-
sion. He would have experienced
a difficulty in it. For that reason I
want to impress upon the Govern-
ment as also on the different political
parties Mat they should not conoen-
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trate merely on getting votes some-
how or other by saying all sorts of
things against the Government, or for
that matler the parly in power ‘at
the time. They should also explain
the implications of vote to the public
as also the right use of the same. I
submit that the President’s address
contains no reference to this subject.
Occasionally, however, a reference is
found to a scheme of Social Education
being under preparation,

| PANDIT THAKUR DAs BHARGAVA in the

Chair]

1 cannot quite appreciate what good
this scheme of social education, which
was prepared by the State Govern-
ments and to which the Central Gov-
ernment had promised financial aid,
can do to our people if it is allowed
40 be confilned to some office in a
neglected state. I, therefore, wel-
come this opportunity to expresg the
view that in order to make our
countrymen conscious of their rights,
it is necessary that a scheme of social
education be inaugurated without
further loss of time. The task of
making our people duty-conscious
should not be left to the political

parties alone.

Another issue touched by Shri
Shiva Rao was that the foreign policy
pursued by our Prime Minister has
progressed weil and that it has now
begun to yield wholesome resuits. I
want to express my agreement with
that view. At the same time I can-
not help feeling that, though we have
achieved notable success in the field
of foreign policy during the last three
or four years, in the matter of inter-
nal policy ours has been a dismal
failure. The people have realized
during the current elections, and
personally 1 too hold the same
view. that the most important issue
for the sections of our people be-
longing to the lower strata of society
is that of food and clothing. Once
again 1 have to say that the present
Government have not succeded in
solving these two problems though
they have beer in office now for
fairly long. The result {s that
everywhere we find people discon-
tented. If the Communists, there-
fore, have been successful in a State
or two, the main reason. I think, is
the fact that we have failed to solve
the problems facir’":he poorer classes
of our people wh we, neverthe-
less, know to be down-trodden, op-
pressed and exploited. ~We. have
done nothing so far to ameliorate
their condition. It 1is correct to
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presume that the educated sections of
eur public can well understand the
difficulties facing the Government
all along. Still it did not lessen the
duty of the Government anyway to
make suitable arrangements for
feeding and clothing those sections.
1 don’t see the Minister of Commerce
and Industry in the House. Four or
five months back he gave assurances
that adequate supply of food and
cloth would be ensured very shortly
«—within two or three months. He
is free to-say here things like that.
Yet I will submit that despite so
much production of cloth in the
country, the poorer classes of our
people have not been able to buy
cloth sufficient enough to cover their
bodies.  Despite their willingness
to buy as much cloth as was com-
mensurate with their means and to
spend the total money they could
spare for its purchase, they were
unable to get the coarse cloth which
they may have wished to purchase.
I feel ashamed to state that during
my election tour of Bihar I heard a
general complaint from the landless
labourers, whose only means of sub-
sistence is the manual labour, that
they. were compelled to purchase the
‘unpopular cloth’ along with sarees
or dhoties, failing to purchase it, they
had to forego the entire cloth. I feel
it is a matter of disgrace and humi-
liation for any Government. The
present Government has already dis-
charged its obligations. I hope the
next Government will take speedy
action to make necessary arrange-
me{\hts for the supply of food and
cloth.

4 PM,

The next issue I want to take up is
that of the Press Bill. When that
Bill was under discussion in this
House, the then hon. Minister of
Home Affairs, Shri Rajagopalachari
.and the hon. Prime Minister had
announced that the Government were
considering the measure and that
shortly a commission e¢harged with
the enquiry into the working of the
Press wnuld be set up. Many
months have since passed, but nobody
knows why the Government have
paid no attention to this watter.
We .have to accept that a well edu-
cated public opinion is vital to
enable a democracy to function
smoothly and, further—that the
newspapers these days wield a_ tre-
mendoug influence on public opinion.
Looking at the way the newspapers
of this country are managed, 1 feel
constrained to say that, whereas the
proprietors or the financiers of Press
enjoy unrestricted freedom, there is
no freedom of the pen. A Press
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proprietor is free to get things
written to order, but that is not the
case with those who write for these
papers and who, in fact, are the real
persons responsible for moulding
public ®pinion in any particular way.
There are restrictions on their pen.
In a country like India, where 18
crores of people have been enfran-
chised and most of whom are
illiterate, the newspapers should be
so managed as to propagate demo-
cratic ideas and to impress on the
people their duty in the right direc-
tion. What is, however, the state
of working of our Press today? They
are not yet reconciled to our ideal.
It is, therefore, necessary to set up a
commission to conduct enquiry into
its working at the earliest. At the
consideration stage of that Bill, it
was said that the matter was under
the active consideration of the Gov-
ernment. It is, however, not known
whether that active consideration has
now been completed or not. One
does not know what the Government
are doing in the matter. I, there-
fore, insist that they should set up a
Commission at an early date to con-
duct an enquiry into the working of
the Press.

Another matter to which I want to
draw their attention in my amend-
ment concerns again the issue of
public instruction. In our Directive
Principles we have laid down that
things will be so arranged within the
next ten years as to leave no boy or
girl of fourteen in thig country to go
without education. Yet it is now
two years since we passed our new
Constitution, but no State govern-
ment seems to have taken any ste
in that direction. We have a Min
try of Education at the Centre too.
But we do not know of any directive
issued by that Ministry to any State
urging on them the need for free
education. No scheme is known to
be in operation to that end. Ten

-years will pass in the twinkling of an

eye. At the end of that period we
shall find the 89 per cent. of our
people illiterate as ever before and
yvet we will never feel tired of saying
that only people can make democracy
a success. I feel! sorry when I find
my countrymen giving so much
attention to University education.
But what class of people are receiving
the University education? They
generally belong to the high or
middle classes who can afford the
expenses of this education.  Crores
of our people, however, have no
money to give their children Univer-
sity education. Still we are busy
with schemes to promote the cause of
University education and to run them
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on more sound lines. 1 plead that
priority should be given to arrange-
ments for the education of crores of
our poor countrymen.
want to draw the attention ©f the
Government to the desirability of
making speedy arrangements for
free and compulsory education.

Next, as Shri Venkataraman has
said, I want to submit that the oppo-
sition that we have encountered in
the recent elections has, really speak-
ing, come from the landless agricul-
‘tural labour. We must confess that
‘we have done nothing for the amelio-
ration of their conditions. They
have not yet shown that consciousness
of this lapse on our part. Had we
only arranged the supply of food and
cloth for them, the situation would
not have been what it is today. The
opposition that we faced in Madras,
Travancore and other places, is due
to the fact that we have done nothing
towards solving the problems of our
agricultural labour. A majority of
our Harijans and Scheduled Castes
people constitute the landless labour.
1 had the occasion to mix with them.
1 observed that they all complained
of only one thing. Everywhere 1
‘heard them say that the present Gov-
ernment had not made arrangements
‘to supply them food and cloth even
in the manner the British Govern-
ment had done. So everywhere a
feeling was voiced in favour of the
former Government. Maybe that
they were saying so out of ignorance,
but those, who are badly in need of
food and cloth, can no longer be
duped with sermons on lofty ideals.
1, therefore, want my Government to
concentrate particular attention on
these problems, The people of India
have not yet gone on a wrong path;
yet should they do so, the responsli-
‘bility for that will be ours. In case
we do not give a better performance
than what we have been doing hither-
to during the last four or flve years
and if, as a result of that, our ﬁleople
go astray, the responsibility will not
be theirgs but definitely ours.

With this I support the motion
g:ved by my hon. friend Shri Shiva
0.

Shri Shiv Charan Lal (Uttar
Pradesh): The wise man s he who
takes lesson from the times. If he
does not, then the times are sure to
turn him out. The elections are
over and we should see what we
have to learn from these elections.
The Government should see and act
according to the lessons they learn
from the elections. The elections,

I, therefore,-

to my mind, have cleared two points.
One is that communalism has ne
place in the country.. The elections
have cleared all the communalists.
The second is that the country is
going left and there is no doubt
about it. We never expected it but
it is coming and the Government
must be prepared to do something
which will meet half way the progress
of that movement. It is a questiom
of changing the social order. If the
Government . persists in keeping to
the old order, in a way siding with
the capitalist, that will not do. The
elections have taught that lesson for
us. If we persist in keeping the old
order, where one Government ser-
vant will get Rs. 50 and another
Rs. 5,000, that will not do. How can
you keep the man contented who
gels Rs. 50/-? He cannot even feed
his children who die of hunger and
starvation, for want of housing and
clothing. How can he educate them?
Unless you satisfy that lgrge class
of people how can you expect that
the public will support the Govern-

ment? You must meet them at
least half way. The old order must
change.

Long ago, perhaps in 1931, in the
Karachi Congress the Congress pass-
ed a resolution that the minimum
salary should be Rs. 50 and the
maximum Rs. 500. Certalnly the
value of the rupee has changed and
it i1g only 25 per cent. of what it was.
Then raise the salary to Rs. 200 from
Rs. 50 and then you will be justified
in raising the higher salaries also.
The Congress resolution is there and
the Government which has the man-
date of the Congress should stand by
it. Instead of meeting these
demands, the Government is, to some
extent, if you will excuse me in say-
ing it, playing into the hands of the
capitalists.

What has it done towards nationali-
sation of Industries? Some people
raise the objection that you cannot
nationalise industries because you
have not got capable men. That is
no argument. does not require
very technical knowledge to manage
banks and insurance companies.
You have people who have the
knowledge and why have you not
nationalised them up to this time?
If you had nationalised the banks and
insurance companies certainly the
Government would have got 100 crores
which they could have spent in nation-
building purposes. Instead of doin
that you have played into the hands
capitalists. What is all this clgth

-
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ad r muddle but the mischief of
the owners? Whenever you

to cheapen a certain variety of clo
they reduce production of that variety
and increase the production of the
varfeties of cloth which are not ggp -
lar. Even high officials do not know
their technique and are playing into
their hands. Even now there i3 no
dearth of cloth and if you have not
dhoties and sariees, it is because they
will not produce them in quantities, so
that they will be able to obtain better
price in the black markef. If you
want to eradicate these evils ' you
should nationalise these industries.
If the mills are run by the Govern-
ment they can produce anything they
like and there will be no intermediary
interested in preventing its production.
60 the best thing is to nationalise the
industries. The national demand is
that the Government should move
towards nationalisation of the indus-
tries. I do not mean that you should
do it in a day or at once but do move
in that direction so that people may
have confidence that the Government
is going in the right line.

As regards education, it is becoming
dearer and dearer in every State. The
schonl fees for children have been
raised. Whence can those poor people
pay those increased fees? Govern-
ment should pay them. If you say
where can Government get it from,
I say they should get it, as I said
earlier, by nationalising industries,
banks and insurance companies.
Whatever you do, do meet the require-
ments of the people. It is only when
the Government meet the requirements
of the people and move towards the
left—that is the tendency of the
country, it is no use shutting our
eyes to it—that the Government can
be popular and we can keep aside
the Party of which we are most
afraid.

Dr. M. M. Das: From the highly
interesting subject of "nationalisation
(I:%()n which my hon. friend, Mr. Shiv

aran Lal has just now spoken, I
beg to divert the attention of the
House to the less interesting but more
sustaining subject of food and agricul-
ture. The President in his Addréss
to the House very kindly announced
the decisfon of the Government to
appoint a Committee which will en-
quire into the working of the ‘Grow-
more-food’ campaign. Within thirty-
six hours of this announcement by the
President the hon. Food Minister
hurriedly issued a Press Note in which
he announced the names of the person-
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The execution of the ‘Grow-more-
food’ programme of our Government
has been the subject matter of great
controversy and debate in this House.
A large number of Members of this
House have repeatedly pointed out
that the results of the ‘Grow-more-
food’ campaign have not been com--
mensurate with the expenditure in-
curred. Many of ug have repeatedly
asked Government to appoint am
enquiry committee to go into the-
working of the ‘Grow-more-food’
campaign. During the last Budget
session, on the 4th April, 1951, the
date appointed for private Members’
resolutions, there came a resolution
by a Private Member for discussiom
before the House. The resolution:
read thus: -

“This House is of opirion that
a Committee consisting of ten
Members of Parliament be appoint-
ed to examine in detail the mea-
sures taken by different States
for intreased food production and
the expenditure hoth of the Union
Government’s grants and loans to
them for that purpose.”

In the terms of reference of the
Committee anpointed a few days ago,
the hon. Minister of Food has said
that this newly-appointed Committee
will examine the cateeories of ‘Grow-
more-food’ campaigns for which funds
have been sanctioned and the extent
to which the utilisation of the funds
has been in conformity with the in-
tended purposes. There are a few
other important matters which this
Committee has to examine,

It will be seen that the alms and
objects of the non-official resolution
and the aims and objects of this Com-
mittee which has been recently ap-
pointed by Government are to a great
extent identical. The debate upon
that resolution did not conclude on the
first day and the resolution again came
up for discussion on the 23rd August
in the subsequent autumn session of
Parliament. At the end of the debate
Mr. Thirumala Rao. our Deputy Food’
Minister rose to reply. He expressed:
his inability to accept the resolutiom
on behalf of the Government. This
fs what he said, I am reading from

his speech’

“I have followed the discussion
during the last day and today also
with the attention that it deserves,
but I am not convinced that the
Government should accept this
resolution because the purposes
for which the Committee is in-
tended to be appointed will not:
be served by the mere appoint-
ment of the Committee.”

mel of the Committee and its terms of
mdenanss..
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Then again he says in another part
of his speech:

“I do not think a Committee of
this House will be able to get any
more information or new informa-
tion on these topics than what
ig available with the State
Governments and the Central
Government. Even if this
‘Committee”—which  was  pro-
posed in the resolution—“which
will be a roving commission, goes
about touring from place to place
they have to take the assistance
of the State Governments and they
would not be able to get any more
points than what is already avail-
able with the Central and State
Governments.”

With these words the Deputy Minis-
ter of Food and Agriculture turned
down the resolution of the private
Member. This happened on 23rd
August, 1951, just only five months
back. With all humility, with all
the respect that I can command, 1
beg to ask our hon. Minister of Food
and Agriculture: What has happened
during these last ive months which
has necessitated the Government ap-
pointing this Committee, the proposal
for which was turned down by Gov-
ernment only flve months back? 1
beg to ask most respectfully: What
new situation has arisen, what new
factors have come into existence which’
have compelled our Government to

appoint this Committee a proposal for:

which they turned down just five
monthg back? Has anything wrong
or rotten come to light? Has any
act of commission or omission by the
Government relating to the ‘Grow-
more-food’ campaign been unearthed?
How ig it that the proposal for the
apoointment of an enquiry committee
which was turned down by Govern-
ment only five months back has now
‘been given effect to? Perhaps G n-
ment think it beneath their dignity to
accept the suggestion from a non-
official Member of the House. Perhaps
Government think that all the wisdom
and intellect of the world has collected
in the heads of the Members on the
Traasury Benches. I think our Gov-
ernment will do well to remember that
those of us who take the- trouble of
studying things and making sugges-
tions to Government do not do so for
the mere fun of it but because we
honestly feel and we honestly believe
that our suggesticns if accepted will
do good to the country.

There ig another important aspect
of this question. As we all know, the
‘Planning Commission has given
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topmost priority to the agricultural
development of this country. The
Commission has discussed all the
different aspects of this question im
great detail in their draft report. They
have also chalked out in great detail
a programme for the solution of our
problems so far as food and agricul-
ture are concerned. The President
in hig Address said that “the Planning
Commission is now engaged in drawing
up its final Report which it hopes to
complete in about three months’
time"” wheieas the Enquiry Committee
which has been appointed a few days
ago will submit its report, according
to the Press Note, within a period of
six months. In these circumstances,
the Planning Commission will have no
opportunity at all to consider the
report of this Enquiry Committee and
formulate its policy and programme
in the light of that report so far as the
“Grow-more-food” campaign is con-
cerned.

There is another very important
matter to which I would like to draw
the attention of the Government as
well as the Enquiry Committee. The
procurement price of foodgrains has
acted as a deterrent to the ‘'‘Grow-
more-food” campaign, at least in some
parts of the country. In those parts
where the lands are irrigated and are
not subjected to the vagaries of nature
and are assured of water supply, the
conditions of the food growers may
not he very had. but in those other
parts which are not irrigated and which
are subjected to the vagaries of nature
like floods and draughts, the procure-
ment price is too low to leave a margia
of profit to the food growers. I earnest-
ly hope that the Enquiry Committee
will examine this question and give
its advjce to the Government.

Dr, V. Subtramaniam (Madras): I
had no idea to speak, but after hearing
so many speeches I would like to say
just a few words regarding the gene-
ral policy adopted by the Central
Government. We have had to faoe
many difficulties and most of them
have been successfully overcome by
us. But, while formulating policies
we were not firm in certain matters.
This uncertainty and the resultant
fluid policies have led to black markets
and inefficient working of the controls.
When prices go up, we enforce the
control and when prices go down we
relax it. We do not study the overall
position of the commodities and the
stocks which are necessary for internal
requirements. We should do this
before we fix up the export quota. In
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my opinion, on finding the practical
difficulties we have come to some
decisions rather too late in the day.
Although our policles during the last
two years have been comparatively
good, still in the matter of food and
clothing there was much room for
improvement.

Take Madras.
was a six-ounce ration, and yet in
the public market pecple were getting
sixteen ounces for their private use.
They bought it from the black market
or white market, as you call it. The

question before every one during the -

election was this: Why this six-ounce
ration? People were shouting: Do
not vote for the six-ounce ration
Government! Uproot it! That was
the slogan in our parts at least. So,
when rice is available in bags and
bags before the very eyes of the Gov-
ernment, why have these controls?
Whatever economists may have to
say about the success or failure of the
controls, I say that the controls have
failed in Madras at least and Govern-
ment might well have removed them.
We discussed this question academi-
cally and th: experts’' view was given
as being in favour of the controls.
But I regret that the layman’s views
were not taken into account. At
least in the future, let us gradually
remove these controls. That is the
only way if we want to put an end to
black market. I give this as my
candid opinion. There is no use
keeping the controls for name’s sake.
Either strictly enforce the controls or
remove them once and for all. There
should be some stability in this mat-
ter. After you remove the controls,
the prices may go up, but within six
or nine months the prices will definite-
ly come down. There is no use ex-
perimenting with this question. We
have done it for five years now. Let
us take a lesson and take bold steps.

I join my hon. friend Mr. Venkata-
raman in saying that the elections
throughout the country have been on
the whole fair and well conducted.
The masses were able to understand
the implications of the elections and
the meaning of their vote. Though
there were some reverses in my dis-
trict of Trichinopoly, I must say that
the main cause for the defeats was
the food problem. We put up nine-
teen candidates and only five of them
came out successful. “Do not vote
for the six-ounce ration Government”
was the slogan that was adopted.
Thus, we must tackle the food problem
properly in the future. The black
marketeers should be severely punish-
ed. There is no use giving then

_cover under the law.
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I think we must thank the electors
of Bharat for their able statesmansbip
and discipline during the elections.
Though 980 per cent. of them were not
educated, they conducted themselves
well.  In our parts, the officials were
very Impartial and they did their best -
in the arrangements for the elections
which were most excellent. The
Election Commissioner deserves all
praise from this Parliament. We
should tuke a lesson from the present
elections and the top-ranking leaders
must put an end to their quarrels and
give themselves wholeheartedly to the
service of the country.

Sbri S. M. Ghose: I wholeheartedly
support the motion moved by my
hon. friend Mr. £hiva Rao. [ alse
associnte myself wholeheartedly with
all that was sald with reference to the
way in which the elections were con-
ducted and join with my friend in con-
gratulating the election officers and
the voters. 1 have myself also heard
words of praise and congratulation all
over the country for them. I know
how well the election officers have
worked amidst numerous difficulties
and I myself have congratulated and
thanked them for the manner in whick
they have conducted the elections.
Many of our friends doubted whether
adult franchise would work well, but
1 think all doubts have now been re-
moved once and for all. The manner
in which both men and women have
exercised their votes and conducted
themselves during the elections has
proved this beyond measure.

I am sorry, however, that there g
no expression of dissatisfaction in the
President's Address at the continued
detention of some of our Indian cit
zens in East Pakistan. I have im
mind the case of Shri Hariganga
Basack In reply to a question of
mine in this House the Prime Minis-
ter said a year ago that Government
release;
but he is still rotting in the East
Pakistan jails and nothing seems teo
have been done. If our citizens 3o not
get this much of consideration and
protection, if they cannot even move
about freely in other lands without
being harassed in this manner, then I.
am afraid our Government do not
deserve the congratulations of this
Parliament.

Shri Hariganga Basack is a resident
of Tripura., He went to Dacca for
some private business of his owma
about four years back. But there he
was immediately arrested and de-
tained. Not that he was tried for
any offence, not that he was imprison-
ed after a proper trial. His detem-
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¥on is being continued year after year

thout any reasons whatsoever be-
ing given. The Pakistan Government
were even assured that if he was
released he would immediately come
back to his own native place. Even
then his case has not been considered.
1 do not know how long it will take
$0 secure the release of this Indian
:gzen who is rotting in East Bengal

Shrimati Jayashri (Bombay): I
support the motion moved by Mr.
shiva Rao. 1 would like to congratu-
Jate the country for the great opportu-
aity it had of exercising the right
of democratic citizens. It was, 1
should say, a great experience. The
eountry has shown that though the
elections were on such a big scale, it
eould undertake this responsibility in
a peaceful and fsir manner. The
elections have also demonstrated this
fact that unless leaders of the people
serve the masses, it is very difficult for
them to come to this House or to the
State Assemblies. The clections
have, therefore, taught us a very
good lesson, I should sayr.

This being the last session of this
Parligment, some of us expected that
some mention would hate heen mode
in the President's Addrecss of  the
Hindy Code Bill, The passaze of this
Bil' would have nndone a great in-
justice under which the women of
this country have been suffering. In
fact some of the women in our consti-
tuencies were asking us what we
would do about this Bi'l in the next
Parliament. I, therefore, naturally
expected that some mention  would
have been made of it in the Presi-
dential Address.

The other important matter to
!Mch I would like to draw the atten-
on of the coun is to the problem
of food and clothing. In regard to
export of cloth, to which Mr. Radhelal
Vyas referred, we shou.d advise our
people to exercise some measure of
susterity, as is being practizsed by
other nations. As we all know,
Bngland is suffering fiom scarcity of
food. But still the peopie are pre-
red to make sacrifices. We should,
refore, put this example before the
{eople of our country: if we want to
eep up the foreign markets, we should
be prepared to make some sacrifices.

In the matter of the food problem,
women can play an important part in
golving it. Some of them have some
¢onstructive suggestions for solving
fhe problem. 1. therefore. feel that
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women should have found representa-
tion on this “Grow-more-food” Com-
mittee. After all this problem is In
the hands of women and I would
therefore take this opportunity of
making this suggestion of having
women on this Committee.

ot frdet : ¥ vg swrE w1 oade
R ¥ fed wwr gam g ot it R
Rerar i ot & sie & ewpa e fra
$ 1 &3 gw arxavita axwt & AT
TN AR q@ smead gom fs & q%
N TF FET T AT QR X, A
g™ ov & wfrge fer & agn
qer 2 FEF 1 M ey s
THARET A 7 IH$z7 AgET &
FAN AT FmE W wF OGF 7w
fadat # wwm w37 2 1 F ;A
FEAN wigar g fF adr sl wifaare
# fealm o & ggma ¥ gn oA
W AT A &Y 24 T8 FI7T 61 T
§oamadr &0 o 39 qwr s}
A ary Yo &1 off w7 S EEYA A
fa o, 38 F e gr A gAR
xa &1 yg  H{ana qmv oToroqr
R o o g7 A1 A 9% oy fe
T g A A Fax § 6 gw fada
N AFS G § w4y AT T F wgt
oA g™ & § e @Y oK
Iq ¥w F7 fanry aqr #X weqa fwar
g, g 39 fayw & ISt ¢}
fogmat & s%s §§ A w4 s
gm 1 AR ST wgRm F Qe
qEEQ #1199 fFar @7 I8 w1 #719-
*q ¥ Toq FT & fearar | T g
FqF a1 A @ YT HAT TG
Q@ 4w DfaF ) ot w
wferwe  gaR @R ge fea &
IR Afgca § qF a1t § 1 afg ;g
»i qrdN s § v ofodw
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q7ga § A1 AT 9F & 3W M |
faar w1 guafd, frawl §Y aEd
I & 7% gy 5 ISe wga fa
TEFH AT QEl T W OF
qOqY F ¥ HT FY F @ § A
9% W@ § QF 999 R 779 I§ AT
FT &TA qMA  IRAT T & T onft
T WE AT FE g A g,
IfaT AT AmETE @ § | el aw
F Fq@ AW A9 fFA A AN
=Ad gu § A T d= g FEFR
7 % faym & FT @1 wT (@@
R I IWACHGF qaT A
AT S FER W H OFAT gar
T FRAT A AW AT
g fF garo Aqe ¥ Aamel | fear
g fdi @ dE WX R NI &7 AW
w1 fFar | gt qX Q) fasww g
gu & w0 faxg fafea € 1 o @ #g@
dffqmed werArag a1 <«
# fiFlY 99T BT Tow FEatgat v
§ 9% ¥uw gafed QeI Y @ § wifE
qg R T A IRH A AT FT GTAAT
FE@ ® AT F AW T @ 1Ay
T & fF T ag a9 @Y AW
1 FAEIR U, IF TR ) T
TR §, AT WETQ  FHARE I
feoaforat #7 @ § | ¥ 99 & A4S g
g R g IRd #R oA & awd
qY 4g 919 Higd AR 99 & A qgt
R IO Fg1 & g I |
WA T g AW A S A W
T § 9 A G’ wT w3
W A A e § 1 & goaT §
fo g 3w d St wive ol & s
g AT S g @Eq ¥ Am oA §
S A AW & g § W

T ST AW fisqr & w1 ¥ el |

#8d
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i:m t!he bresid'eui 2‘;5
forer sear & 7 araw §, 99 & wraew
§ X I 7 y=) fear @ war da
frar 7w faemaa & dar A v
g amdmrdafigame ? g iw
# oar far € 9T At g AW A
drgamd | awEeg Fqw fax
q wgrmT off %1 fax gyt frerewr
St ff s AR & foefay & qe
T 9 a7 gar 41, # @ §F w0k
o T T GEWAT | PR WY
e F AR T F YT AGTENT Wt
St w1 A four & @@ F T i
R ara g ! AT A qgrewr o w1 far
BT gh & | FRG FY AEAT W 9T
IaaT § Hfew § o fis  freld
AR JArel F Y Fwar § 1| AR wiww
™ a@ 9w ¥ W afew afewe
AERAT A FAX G, I ¥ erraw!
Wued WEgh ™ Wi
b faari @ & W w
oW |

Htoww g A s g
e wivg far 78 &1

sit et : 3fFT I X wiva
Aqe far &, 9 %1 wnt gdiw fmr g

oft wraw : wgEwT qhft § wtig
! gY¥ fgar 91 )

off foedt : afz o Wy § e
I 4 w09 A O fear a1 1 Ay
AR W IT H HEETD W Gy
g MR am R F g qidt ofr W
1 o ¥R & @R N aw W
AFA o7 T 91 | g O W W
AR g | R e 1o fadiy /@ gedt
%Y g @ 99 &9 & A N Y 99
VRl fefed @ ow o) vawnd
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[ = feddy ]
FER A T e Y § 7 q AT
frdl @R wAWIRAT 7 A
AR ¥ Q1 A ag @ e fam
fNaw g g & T g
FhaT-AEe A g fOTR 3 99
I fog gwaar & a1y g9 A AT
gaed AT § ag AqFA g A
R g ¥ g qF I g |
wq fod & @ agm fF g WA AN
TE 37 #X & fewew m E, |
o agd a9 9 § A afx v e
gR T A v A fgrw A gren
arfed | 9§ qY IqTA FT TET FAAL
g & awar g e § 7 T8 PO
LA SRR AT CIE L I
A A ISAT &, T FE BT 9 A
§ ofew g @ g F TfeR,
a9 99 faome s &g At gl
@ ATTHE A 9SG A wET< FY faan
foar fe gk s arfewr Aaerr §
wg sl fF Tl 1 W wifa
) AW W AW B AqaT A §
agar qfkfeafa ¥ @ax  IeEiEEr
*r vk wrmm @ g 1 gk fissly
W & aTaed @R AW @R
WA TF QAT F & S FH A
faRQ 1 gWe AT § 1 @rd
art @l B § AR e sraedr
# § AR ToF9T W dqwedr
FaRgn SO & w1 qU %Y
Y 9% TF q® @ ¥\ AT@ gei
T AT ¥g W W F wfx
TOLFQ a1 I8 A AT W g

o grd and aft 9 &
ga o TR R A e
Wgd & g woh wigd W 9
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#1 ARAIYEF TS q% HT AT W
I F 99 9 ¥ IrF | IR AAREHY
A ST FER T AN fawr 7T W
F aqER I 7 ag A WA

& R afz frdl safe a1 aze wgea

1 w1 amfg § O S§ A
gue s/ AT qEhH FIF | AR
afy fFlt a@rd awET | TeE
FR FQA Y THIT AAT A IW A
3fad &= faar smdwr | ¥frw g gt
gag & q S BT Al W F W
W TR & W w3 forw & o
# go 8T 92 aY 98 B v Ay
T g | 3T fFedER B 1 AR @
faezrd & a9 IR 1w AW &7 faAw
IR ¥ w4 § g9 Femam §, afe
a9 1§ fFer & go &9, & faf
AT F) AT ¥ F A Q) A
&Y qg a7 R WRAAY & anr § @y
adl QY awdt | o §r feely v
g orf gadr gl ), dIw N gfe
g o R g g Ifaa v
IR W daI” § | wEg A af
g% qaed A fo 71 fe e oA dempem
3 mEafs sfte @ W
# zzei & fod ot § o) v
st dFTeaw A Far 5 frorm & fed
frft @ Fgr o7 o wqfasw agr oW
¥ 9z A, T A TF | T
ﬂ'ﬁ at W;m ’F@f mm
, - a8 & fod N § wifs e
aremt B ¥ T qW I § AR T
fife &1 agEor F Qg AR AW
w4 FTEaET FFAT 3 S A I8 R
g &< o faard A X AW A
et e gUR AW A oW orelY et
gt ifeeE ¥ A AR R
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TR TR F FH fFaAr gESAr
Saq g frmsRk R @) e
qE AT WIFTT AT I@ F qqTA
§ ama & a@ & @ Q) fawdt w7
year FT frar R 9 F1 FaidraRT
&< faar | Tw 3w A fRAml @ @
Wt}iféua«% e T 9 AW &,
¥z g7 ¥ 35 AfFT TT ¥ I
forer og for amar g1 SaA &
s ot forar o & 1 Forer ARl B
@Y TR, IR AW A QA A FR
g faedt Y, ag ww wwam, A
AT R ftA, W T aw s
§ fHan A nfgs srEedr Ao 9gy
N aar Afws asdr § 1

5p. M.

fag™ |TT aTa F s A age fc-
T 3@R F A § 4 a9 g TEE R
w3t g & | anfart AT g & gU AT
Maa fr forw qer 7 g§ 47 91 e
AfRgdar s @ @&
ﬁmma,iﬂﬁﬂ?ﬁ'%,m%nﬁ
g aguadugar? af adr ad a-
i, AR A qGERd QI IE A
ré 8, arrfer< v & arg § oy 9 a¥
i oy sl § | oAy anfed e o
o9 e Al i Hxr feaforai FQ
g & gF oot ard off s wfed
=gy It wr ft fEr F, AR g
Tl #Y A | WX gER A et
g a g e A v §
fegm & wofmai & gd &
g 1 gefa # gand A Iww
§ ot wfrey F gav qu fwtor waar
Aiaeaw § forw & A 71 Feaw @i
LU G S L G Rl
FRF R g m oA ok S
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T PR W wmw T
qow & frar, star oW 9@ F IO

# foa, dur gF a1 F fagarr §

o ¥w I & qEeeT el wA@T
§ w3 & wa & Prat Slzareat A )
Ya ¥ a9 AT & F T A & A
aaT fF S fY ag fasrag T8 oA fF
FER 3 FE oA &Y §, ST Y
farsraa o fr 37wt Fagr 7 frear
g T W R #Y st §, oW
N fraor & ak F wfemg o
AT HTH 3T qiF ant ¥ ag
B Qa0 S FX % FUG FTHR AT
¥ I 77 qF G g% AT IT F wf5ar-
Tt A qF 1 gH 9 A7 e
¥y ag FW Fo § 5 ogEn
ford dfer e § @t @k
AT frer  FT w=TC @ afE avEy
o vt ¥ mewwer  wea & fod
#R afw Amar & da @ Al
g qud faa ¥ amg % qraaT
T S FL gH | AT A @
ot @ A & T B W A A §
g N A g F g g
) @ Fa@ AR FATTA T WA
g 21 wfifed o & T F fgew
T FL 45 I AR T&FR FY AFI-
feorofy &7 &t ag fgwda Al
wrar g 3T § 1 gATdr Feafr st
g fr gw wagmEwi B AT F Arw
FAd | g aTgT ¥ AFAAl A1 A qI@4]
N o o fowed e § gETQ
JATGA ) TF AT F 9 7 g, A9
G T o@mEr @ @ AR R
¥ F AT T THC FT IR
gufeag #X fF FE I 7 957 7F |
a A A ¢ fE oA weER ¥
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e B gY §,  awr Fwew B
¥ gz ¥ fod &urc e gar &, ooh
W e fA iz @ ¥ A
fefeefr T mr Y wr 8?7 oo
(ks  sxdwr sk whe
W Tt FIT AT ¥ aee dor @
) & v oo wwm Fad Frd A
TN e | w g T feey Y A
- ¥ qym o ? R ¥ g T
TR @ g yed aw R
I ¥ A w7 g g feogw e
U ¥ qaw T, S o A R
& o f o= @ vy A, 39 F E
oI Ty st A A G @
Ty ¥ ¥} A W g
qear 1 wafed O @ s
¥ x qp w7 gOT qE W G
wfEd fF g X TFR ¥ wEER AT
wgraaT £ | @ Ior qfew dgw &v
Aar frer @, Forw & wEwewr o &
8 w ey deqr A FHAA &
N o T qgEEr @R oweR ®
AT FT QI & AR oF afear
AT dw fRar o oame @R A aw
g1 ¥ qrag gHy g, SfFr g=rd
forafl wvht Tmae & el ¥
QY T 7 AT A e F 59
ag et A § SR § ay ag s
9feq AT H1& X A AR AW A
WM AqE WEA frar § 99 1 qREer
R & fod arg wf gEO dar QY
o MR ot g AqE FT AE AR
T AT qEATE q% | ATfET ATT Y ALY
W dur A drFQ@ & S AW ATH
TATT FF ¥ @) 0T FaqT F FHFAT
o A SFae [
T dare g, smor aw F v AT A G G
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% gM% R § ewaer oE gu, fael
e o weadt af gl enw
YT FY qAG TR 6 AT wY agEa
NI g1 auT o fawdy a7 ak |
%% Wl § T IefEAr A A
ug g, wm T@l W f 3T fam
faclt @ | " T@ ¥ T s e
afYy T e ft A g @ R A
BT ST SN | AT 9 AT F) TSFEH
fesgas  (Election Tribunal)
&F WA FAT wfed @1 I¥ A
7 FF FL H §Hg F NS FL AT
fegemr gy & f& avwE § wgad
g5 & | STTT STAAT IF ATH TGGATAT A
oo AT ) | T UMW F I
¥ fod  @Ey e W1 Ifgd 1 g
& am ¥ for AR fowmat & fod
¥R ga WIT E AT FT IT FY ATAAT
atfgd = f& gag & Sz & www
R T F JGRET FAT | A
AR WIAA e anEm F, 967 A1
T ) T § 37 ¢ AT F ST
arfed a1 | o A g@ae (Irre-
levant) & st smus & §.
9 B FFA FT qg 949G T4 & |

1 a1 F @19 § TR T gUgw
war g |

(English translation of the above
speech)

Shri Dwivedi (Vindhya Pradesh): I
have stood up to support the motion
moved by Shri Shiva Rao. I am sur-
prised to note from the speeches of
some of the hon. Members that what
they have said today is completely the
reverse of what they have been saying
till yesterday. My friend Shri Ram-
narayan Lal has criticised even the
President and has stated that we
imitate the foreign countries. I
would like to remind him that the
present Constitution was framed with
his co-operdtion and support.  This
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Constitution of ours was framed on
the basis of the very suggestions and
amendments moved by the hon, Mem-
bers. But now, when it has been
enforced in the country, he says that
we imitate foreign countries. In a
country, which has attained freedom
recently and where a Constitution has
been framed, we shall have to act
according to the principles of that
Congstitution, ‘

Our President set a tradition and
acted up to it. If he (the hon. Mem-
ber) has any new suggestions to make,
let him offer them. The new Parlia-
ment will come into existence in a
few days. If he wants any changes,
let him offer suggestions to that effect,
reform the Constitution and frame
rules. After that is done, he should
judge how the President is function-
ing. At this stage, we are following
a tradition and now when elections
are nearing completion, even to criti-
cize this tradition is not just and pro-
per. Only four years have passed
since we won independence, but dur-
ing this period, our Government have
enforced the Constitution and held a
general election which is unprece-
dented in the history of the world.
The country is proud of the leaders
whose leadership has enhanced the
prestige of India in the eyes of the
world. The impartiality with which elec-
tions have been carried out is well-
known. The people, who allege that
unfair means have been adopted in
the elections or that malpractices have
been indulecd in, say so only because
they have been defeated and have not
been able to prove their worth before
the people. That is the reason why
instead of blaming themselves, they
eriticize the Government and Govern-
ment officials. I would only ask them
to go and face the public and then
have the courage to say something
here. The Prime Minister does not
contest elections after resigning his
post. Tt is so not only in India but in
all other countries. I ask whether
the President of the Congress Party,
who is also the leader of this House,
did an improper thing when he toured
the whole of the country? Was he
unjustified in doing propaganda in
favour of the organization of which
he is the President? Is that not
done in England or in America? It is
done in every country aund the same
has been done in our country also.
Today in Parliament a friend produced
a poster published in connection with
Congress propaganda. which shows a
picture of Mahatmaji. T do not see
anything wrong in it. Tkere is noth-
ing objectionable in the Congress Party
invoking the name of Mahatma Gandhi
for. the sake of its propagands. Fe
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could also exhibit a picture of
Mahatmaiji. The Congress has as
much right over Mahatinaji as any
other person in the country can have.
Rather the Congress Party has a
greater right over him. 'We are proud
of following in his footsteps and we
want the country to act according to
the principles laid down by him.

Shri Kamath: He is not only the
Father of the Congress, but the
Father of the Nation also.

Shri Dwivedi: But he led and guided
the Congress.

Shri Kamath: But Mahatma Gandhi
had left the Congress.

Shri Dwivedi: If you say that he had
left the Congress, you can claim
have a right on him, and for doing
propaganda in your own favour, you
could exhibit his picture and nobody
could check you. This is just party
propaganda. If a particular party
has committed some irregularity, you
can write to the President of that
party for its correction. The Gov-
ernment is not guilty of any mal-
practices. Of course, some individual
Government officials might have been
guilty of this, but the way in which
the Covernment servants as a whole
have conducted the elections, the fair-
ness and competence they have dis-
played in this connection, is an exam-
ple worthy of emulation. 1 would
therefore say that the great elections
held in our country are a big achieve-
ment and if any members have suf-
fered defeat, they should not lose
heart. This 1is-the first stage of
democracy and it is possible some
mistakes might have been made, but
the country has taken a big stride for-
ward. Our vast masses deserve
préise, for in a very short time the
adult voters among them have shown
that they are aware of their responsi-
bility. Today the people of the
country know that in the present cir-
cumstances. Independents have no-
value. Governments can only be
formed by a party and today there is
only one party in the country which
can shoulder the responsibility of
Government.

Our freedom is still new and young
and to criticize it while it is young is
not proper. If we do so, we would -
be doing treachery to the country and
deceiving it.

While our independence is still new,
we should entrust the responsibility of
forming the Government to such hands
as are able to shoulder. it competently
and lead the country towards progress.
The elections have been held according
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to this Constitution framed by our
leaders and Government. If any per-
son or hon. Member has any complaint
against it, he should try to gct it
amended, and if any Government
official is found guilty of committing
an irregularity, he should be suitably
dealt with. But it does no ecredit to
us to make speeches in  Parliament
about these minor things which are
likely to affect the public mind pre-
judicially. You are responsible peo-
ple and you have co-operated with
full responsibility in the task of fram-
ing a Constitution for this ccuntry.
Now if you make such complaints and
bring up matters relating to a parti-
cular constituency, it would not apply
to the whole of India. I concede
that some malpractice might have
been indulged in a particular consti-
tuency, but on a confirmatina of the
same being obtained. our (Government
is prepared to take proper steps. Shri
Velayudhan has just said that Com-
munists have come to stay in this
country. Just as Shri Venkataraman
quoted somebody as saying that Com-
munism would be the first to come to
England but it has not come there so
far, the same applies to India exaclly,
because the ideals we aim at. the
policy we follow and the work we
have done, would not let Communism
plant its feet here. You know that
nearly 80 lakhs of refugees came here
from Pakistan and you kncw how
successfully we have tackled and are
tackling the problem of threir rehabi-
litation. You also krow how our
Government and its leaders blotted
out the 600 States and merged them
with India. The vwroblem of the
Kisans has been a big problem in this
country. The price of grain has risen
very high, but the revenue now being
taken from them is the same as was
taken before. The wages of labourers
have increased from t{wo or three
annas to {wo to three rupees and
their economic condition is far better
than it was before.

After all, the vast changes brought
about in the last four years have been
due to this present Government and
none else. The country which had to
import even small things like needles
now produces railway engines. motor
cars and cycles. How has this been
done? Who has planned the big
river projects and the Five Year Plan?
Why do you fignore them? While
condemning the errors of omission and
commission of the Government, we
should’ also make a mention of the
iood things done. We should present

oth the credit side and the debit side.
Our Government do not deny the
-mistakes they have commitied. We
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have to rectify these mistakes - and
to follow a path which may lead India
towards prosperity apd unequalled
renown. We have to equal the
leadership which existed in India in
the times of Emperor Asoka and
Gautam Buddha. We have to estab-
lish Ram Rajya in this country, how-
ever difficult it may be to do sq. When
1 toured my constituency 1 found that
the people did not complain about
Government’'s mistakes, they com-
plained about scarcity of cloth and
sugar and about the distribution of
them. During the next flve years
we shall have to arrange for adequate
supply of cloth to the people and see
that their grievances are redressed.
Under the Five Year Plan, we have to
build roads so that they may reach
every polling station in the country
and spread education so that the
voters may be able to vote in the next
elections with greater discrimination
and competence. At the same time
those people who have been defeated
in the elections this time should not
be discouraged. This is only the
inauguration of democracy and we
should not begin to criticize the Gov-
ernment by feeling disheartened at the
results of just one election. This
does not behove responsible people.
Conditions demand that we should
educate people in the use of the vote.
We should so mould members and
legislators from outside that our Re-
public. which is just a young child at
present, is able to stand on its own
feet and set an example before other
countries which cannot be found
fault with. Today you can see that
clouds of gloom are hovering on the
world horizon. Britain is ready to
go to war with Egypt and war clouds
are hovering over China. And, what is
happening in Palestine? Capitalist
America and Communist Russia are
striking terror in our hearts. Shall
we, at this time, show any sign of
weakness? Shall we do anything
which harms the nation?
the thing to do. Time demands that
we - should make the country powerful
and strengthen the hands of the Gov-
ernment in power or the party which
is it for Government. Even a minor
weakness can harm the entire nation.
Our first duty should bYe to help the
Government in every way. We have
got a leader of the calihre of Pandit
Nehru, who after Mahatma Gandhi
led this National organisation to its
crowning glory and set an example
for the whole world by shouldering
the responsibility of administration.
Perhans you will laugh at what I am
saying, but truth must have its way
in the end. I would say that there
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is no leader who could hold his own
against Pandit Jawaharlal, and lead
us and shoulder the burden of respon-
sibility. After all, why can't you
produce such a leader, who like Pandit
Nehru, could capture so many seats
by his propaganda tours and at whose
very name people could be ready to
cast their votes? Today we are all
proud of the fair and smooth ele:tions
held in our country. From iany
places independent candidates have
been returned. Other parties have
also won some seats. But even with-
out waiting for the elections to finish,
you have begun to level accusations.
The things you ought to have stated
before the Election Tribunal, you are
saying in Parliament today in crder
to prove that there have been mal-
practices In the elections. ¥ Whether
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right or wrong, you wan! to reach the
public.  But you should adcpt the
right method for your propaganda.
Instead of levelling charges in the
Debate over the President's Address,
there are other ways open to you to
ventilate your gricvances. Compli-
cated problems confront us today.
You had better spcak on the food
problem and the cloth problem. This
is not the time to speak on irrelevant
or inappropyiate things.

With these words I

sugport the
motion.

The House then adjourned till a
Quarter to Eleven of the Clock on
Tuesday, the 12th F_.bruary, 1952.



